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Oi:c*er of the JYribunal -

Fest en 15.202'.'6'.‘,

Sacmdanandan,\ﬁce-chaxrman |
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vice-Chairman
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Heard Mr. M Chanda learned

N
counsel for the apphclmt Ms. U. Das,

|
) Q
%15 .02. 2;%7 Present Hon’bleSnKV C -
1
A
)
|

learned Addl. C.G.S. C for‘ the
respondents took notice on beha]f of

the respondmts L

he is conbnumg on ad hoc basis for
‘several years. As per the Rule posmon

of Employees ° State Insurance

B’ Officers shouid not be permitted to

continuie on ad hoc basis for more than

.

8

i

|

2 The clalm of the apphcant’ is that
§

|
% Corporation is concerned Group ‘A’ and

one year. If is so it should have been
made in consultation with the UPSC.
Contd/f-
Gontdeeees
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N
.
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Contd/
| T 15.02.2006 When the matter came up for
S . hearing Ms. U. ‘Das, learned Addl.
B o | - C.G8.C. for the r'espondénts submits

that she would like to get instructions.

Taking the advantage of instructions in

: o other case, she submits that the matter
has a]ready been commumcated to the

- UPSC, but nothmg is fqrthcommg from

"' their sidé' Counsel fof the‘rmpbndents
Pl e dJrected to ‘get mstruchon to file
~rep1y statement. The applicant is at
liberty to mplead the concm'ned

authonty, as he deems fit and proper in

the cncumstances of the case. - -
‘ 4,-:, Coﬁsuiermg the 1ai'gér issue
o F mvolved in this case, the O.A. has to be
adxmtted Admit. -
L e ’ * ’
- "Postvonu03.04.2006. 5
4 llp foNL@/M/ eﬂwf b . e o
, L( .; 'veccweo( 4.4:86% In view of the erder pissed in
~— yasy- ()40/) . M.PcNe, 22 ef 96 the a:ne_nérqeut'is
- Jos W EE ' | allewedi
/ L L : p-st the. gatt r en 24.6:86i
' ff - M 3@«(\/&2,99 ,‘ S ' . Vicé~Chairman
o711 <& e . : '
qasﬂ 20 o _ |
glor D[M> 9\67\ %QQL‘“"'”O‘ Mr, S, Nath, learned counsel for
D f % 1 / o C: T the applicant submits that he would
> '

like to have some’ t.ime to take steps.
Post; on 2/5/2006. | |

. ,/;Iiag@f@wfx«va
: e

Yesr. Ng. <] > b

)ﬂo@ - / o _— o | | Vice-Chairman
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02.05,2006 Mr. M, Chanda, learned counsel

"for the applicant submits that he
will file amendment petition tomorro

l§'. S%J;:, © - Lo Post op/15.05.200
Ty oo Bydrvealled

} NN "WA ouh . ! V.tce-cm.tmaa

— “' D VPP
J'_ . “a ” : A - - - - M
o T - 15.05.2006 " Am ent was allowed., Not
oppossed,
Iassue ngtice to the Responde
. ent Nos 6. Learned counael for the
. respondents submitted that she has
' pj ‘ CV/"’“}?’%/ wwﬂ/w no additional reply statement to file
CQ,@JL:/ (S'S.o6. Post on 15,06.2006.
N?‘?'S% - ,\"‘
1 o - Y
‘ Not'ee X ovlex . mb
- /SJ/ g/ 0 ¢ Seanf 15 .6.2006 Mr.M.Chanda, learned counsel for
| D/[Sectiost poy . L the applicant submits that amendment
%(v?. Ao wesp ‘ petition has been filed. Copy d8 serve
OL,_'Q | ‘ e, on Ms.U.Das, learned AAdl«C.G.S.C. M8.
f ﬁ;g 4 7 /’-/D © Das prays for time to file reply state
: /7 o3l - D/No - 5¢0o ment to the amended petition. Let it
4 ) dé' NE’-’LL/s’/é 6. ;lono.
ﬁ = » ’ post on m702006.
N = L —of
G WNoW e Sy Reovpss | Vice=Chairman
& R.NQ\L)S)\_\g_g‘ bb .
@ gﬁﬂ\/{b&_ O\,W(A/(',%’—d/é/ 6‘3'0’“’) 17 07 «2006 M8 .U.Das, learned AQQLl C .GoSe
/‘3  Nb e _ . submits that four weeks more time {1

required to f£ile reply gtatement. &
ik be dcne. POSt on 18 «§ «2006. '

(232> %?,),z,/-
g 0/5))” |
k:" Vice~Chairman
Ao w0l e o Uy (edd, bb
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|
“l | 0.A.32/2006 | A
N

?

- X 1§f8.2006 Four weeks time is granted to

the respondents to rile repdy statement
Pcst on 20.9 2006 .

\Wlae o | —
L " ‘
C;E%:‘—--‘ﬁ§ _ Vice=Chairman
\ f?i?«dg% ‘ oo’ . | )
1 .
\ . 20Q902006 MSoU.DaS. learned AddloC.GoScC.
‘ : submits that reply statement is being
| - * tiled tamorrow, Let it be done, Copy
2 — s - CﬁL: . . Qf the same be furnished to the coun-
[ Z . ‘ sel tor the gpplicant in whdch case
vabk>'{;\L£) E}‘ Pﬂu& , applicant is permitted to rile rejoin-
bl VA 4 .o .
| der, if any. :
q72%5;3c=w\otuﬂng, e ' |

PCst on 2341042006,

1
bd 1&bwm gxuiM.Ldbﬂg ‘ ‘ , Vice~Chairman ‘}
& 12240 ineln i Yeew U, b

!zw,_._,
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)
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9,\\ b« 24,10.2006 " post on 10.11.20064 |
| : - Co Vice-Chairman
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Daté ,

B

Order of the Tr\ibunal

.

10.11'2006 Present: Hon’ble Sri K. V. Sachidanandan
: ;

Vice-Chairman.

Post on 30.11.2000 for hearing. In

the meantime, the Aﬁpﬁcant may file

"

rejoinder, if any.

Vice-Chairman

?0.11.2006

== . v :
n']'of}, ' .'

. bb

. No e, Mna@,u, M] { ‘
T b O ‘ ., 1812007
MV\ ‘J)Ma : :

2
\s.3.5¢,
wls sled owm benud /ob/

Sk @B e naspoudiuls 16.3.07.

Division Bench matters. post on

18.12.2006. Z

vice-Chairma

Being Division Bench matter post the

same before the next available Division

Bench. ’

Vice-Chairman
POst the matter on 27.,4.07.

vice Z—?aér{an

Member



04 31/@/;

- 2§.4.2007 . Present; -

The Hon’ble Mr.G. Shanthappa
Mcmber (J) : :

" The Honble Mr.G.Ray, Member (A).

Call the O.A. on 14.05.2007 along with the

‘ M.P.
' Member (A) %ember O
/bb] * |
17) iyuﬂr) 155407 " post the matter on 31.5.07 alengwith

MJP +N®.30 of 07.

L~

<z . - . Vice-Chairman
— . lm L
0SSk - '
31.5.07 Past the matter on  15.6.07
Nb \’Le/d-o'll\» afb\)s MJVYJ | alongmthPNoSOofO'? L/
beem nled.
Vice-Chairman
=
I 260 7, Im
{ 113.6.2007 " Post the case on 21.6.2007 along
[ with M.P. for enquiry. RN
L . Vice-Chairman
.| - 21.6.07. Postthematter on 26.6.07.
Vice-Chairman
Im ' -
_: -~
/ \
[
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26.6.2007 Let this case be posted dn 28.6.07

along with O.A. 312/06 '

Vic&Chairman

| /pgl/
% by ued , 28.6.2007 " Post the case on 19.7.2007 along
Qﬂ«&m by P YZA Ny w1th ‘the connected case.
— i ‘ Vice-Chairman
18- 3. /bb/
’ ’ 19.7.2007 " - MrS.Nath, learned counsel for the - -
i bl Applicant and Ms.U.Das, learned 1_:l\ddl
. no
‘ RS C.GS.C. is present. Rejoinder has/ been
"""" t o filedin the O.A. Post ’fhe ccseén 20.7.2007.
{ cr it i ?r__
' { 7Y il )
L Vice-Chairman
/bb/
20.7.2007 ' -8ince the M.P. is allowed the
. - Applicant is directed to carry out the
,':' . o amendment and to file amened O.A.
., Post cn 8.8.2007. :
M"’ 074 %Fb‘ Vice~Chairm;
bb. | ‘
e |
N 30.8.2007 - | Mrs.U.Duttq, iearned counsel for the

Applicant requests for some time to file

amended O.A. One week time is allowecd!.

Poston 1 0.9.2097. ' 1/

\_/ice-ChaErmcm

/bb/
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Rpplica 'X—Fo'vu X

. 15.11.2007

nkm

6)4‘-;072//06 - g; " o

,- 410102007 - o -

. (Khtferam}

.Mr.M.Chanda, leamed counsel for

fhe Apphconf submitted that omended

- petition has been filed. Let it be brought on

record, if it is otherwise in order. As prayed
Ms.U.Das, leaned Addl. C.G.S.C. is granted
four weeks time to file replly statement to
"rhe amended O.A..

o .
~Vice-Chairman

)

 No additional 1 Ifg'lv to th&9 amended
Original Ap»phcatxon ,\m this case. Ms.Usha
Das, leamed AddL

appearing for the Central Government secks

Standing counsel

time for this purpose. |
Call this matter on 15.11.2007
awaiting additional reply to the amende

Onglnal Apphcatlon ’
i r
{Khushiram - (M.R.Mohanty)
Member{A) Vice-Chairman

N
In this case writtén statement has

a.lreadjr been filed. The Appiicant intends
to file a rejoinder, which' he may do well

before 26.11.2007. 'ﬁ
o

- Call this matter i on 2&: 11 200
ainngmfh 0.A.312/2006!

(M R. Mohanty)

fa’ ice-Chairman
|

Member (A}
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(‘1,! - | O.A. No. 32/0f N o
h %V‘ : " V
26.11.2007 At the prayer of learned counsel for

the parties let the case be adjourned to be
taken up on 05.122007 dlong with

0O.A.312/06.
wdo et 1 (Khushiram)
1?51’30 Ao metd quuzp | Member (A)
=2z . /ob/ G
L‘ Q\L'(j';? : . .
. 05.12.2007 Mrs. M. Das, learned Addl. Standing
i ' counsel appearing for the Union of India,
has filed sick note. Mr. M. Chanda,
- learned counsel appearing for the
mdun Ap,p'ﬁcam has " no objection for
\;‘W ‘(/ , | adjournment. Matter stands adjourned to
Lol - L 12.12.2007.
. Cau thl 2.12.° )
% S matter on 12.12.2007
A\ET
2z _—
Khushiram) (M.R.Moh: )
) Member{A) Vice-Chairman
m.
: 12.12.2007 Mrs.M.Das, learned Addl. Standing
ﬁ\%‘}V‘M WB’P : - counsel for the Union of Indig, is in
- eled, accommodation. "
' Call this matter on 18.01.2008.
' \Qﬂ[ 08 | ' ?@_/ /:ZEV
(Gdutam Ray) (M.R.Mohdnty)
; ~Member (A} Vice-Chairman
Joby
/ o
s | A B
‘ 19.06.2008 7 ced in open Court.
 Kept : is
dismis
(Khushiram - (M.R.Mohanty)
Member{A) ice-Chairman

lm
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18.01.2008

i i S

jl’\i Cage 1g hea

N
On the prayer of Mr M. Chanda,
learned Counsel appearing for the

Applicant (made in presence of the ‘Mg, U.
Das, learned Counsel appearing for the
Respondents), - this matter stands
adjourned, to be taken up on 25.01.2008;
because Mr M. Chanda intends to obtain
upto date instructions from the Applicant
pertaining to his desire to continue in the

low rank by way of forgoing the promotion.

Call this matter on 25.01.2008.

(M : (M R. Mohanty) |

s Mcw"'w@—\ Member (A) Vice-Chairman
nkm
- B—
|:30%"
12.03.2008 Call this matter on 24.04.2008 for

Copss Mw.océ/é’z o8 .

SO & W{a,c.e,,gc)

T e /7.3.0¢
(;ﬁ,\f@o.iw' Ao
.Yoletals |

ovoter & 12)03)08 aui e
Copauess ob He Mp-126/0F
/SW Ao D/Seet' g o
14 resp. aiad. f fox

by

pog. P32l 387
/C%)Dg Ok
A = )9)3/v 8

pg

i
42 cace ‘gﬂmﬂ%—

Ver Aoandmg

23 \’4*@%‘

hearing before Division Bench; when the
Respondents should cause production of
~the DPC records etc.

as specified in

 M.P.126/2007 through the learned Addl. .

Standing counsel.

Send copies of this order along with
M.P.126/2007 to the
. Respondents and free copy of this order be

copies of the

also supplied Mr G.Baishya, learned Sr.
Standing counsel for needful acﬁon.

Mr M.Chanda, learned counsel for
the Applicant undertakes to file extra
copies ,Of the M.P.12672007 during the

course of the day.

(M.R.Mohanty)
Vice-Chairman
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. w .
- 242008 Cail this matter on 1006, 2008, ‘.
- : : .

i . : v . - -
(M.R.Mohantv))
Vice-Chamman
Im
‘7 10062008  Heard (alongwith 0.A.No.312/2008)
o Mr M. Chanda, learned Counsel appearing
for the- Applicant and Ms U. Das, Jearned
Counsel appearing for the Respondents and
. perused the materials placed on record.
¢

n,\\" Hearing concluded. Orders reserved.

(Khushiram) ' (M.R. Mohanty)

Member (A) ., Vice-Chairman
sH.—nkm_ 5 ‘

o e PR T L
-

©19.06.2008 Judgment pronounced in open Court.

Kept in separate sheets. Application is
* dismissed. No costs.

',, _-’»'l Ca vl Lt

{Khushiram (M.R.Mo@xty)
Member{A) . Vice-Chairman ’
yllealilo (
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30.06.08

d

N\
0.A.32/06 & 0.A.312/06 were
taken up for hearing on 10.06.2008.

‘We had the occasion to hear Mr

M.Chanda, learned counsel appearing
for the Applicants and Mrs M.Das,
learned Addl.Standing counsel for the
Respondents in O0.A.312/06 and Miss
U.Das, learned Counsel for the
Respondents in O0.A.32/06. In fact in
the order sheet dated 10.06.2008
rendered in O.A.32/2006 this aspect
was clcarlg noted. The text of the order

Aoked 100 .
/ passed in 0.A.32/06 is extracted below—

“Heard (alongwith O.A. No0.312 of
2008) Mr M.Chanda, learned counsel
appearing for the Applicant and Ms
U.Das, learned Counsel appearing for
the Respondents and perused the
materials placed on record.....”

In the common order dated
19.06.2008 (rendered in 0.A.32/06 and
312/ 06> it was inadvertently omitted to
record the name of Ms U.Das, learned
counsel for the Respondents in
0.A.32/06.

In the aforesaid premises, name of -
Ms U.Das, is directed to be recorded in
the common ondér dated 19.06.2008
rendered in 0.A.32/06 & 312/06 as an
Advocate present on behalf of the
Respondents of 0.A.32/06. |

A copy of this order be sent to all
the Respondents and free copy of this
order be supplied to Ms U.Das for

record.

(M.R.Mohanty)
e Cos
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

0.A. Nos.32/2006 & 312/2006

DATE OF DECISION: 19.06,2008

CORAM

Sri Jugal Baruah
............ """'""""""""""“"'""'"'""""“""""'""'""""""'Applican’t/s
Mr.M.Chanda
R T PP PP wsresesvensenvens reeressacsarsanrasserra Advocate for- the

' Applicant/s.

- Versus -
Union of India & Others :
.......................................... ."'"""""A""!"""'"'"'""""'"Respondent/s
Mrs,M.Das, AddLC.G.S.C. | !
...... _'----'"---'------"----------"--------‘---------‘-------"'---'-,--"---"---Advocate fOX‘ the »
Respondents

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

4. Whether reporters of local newspapers may be allowed to
see the Judgment?

5. Whether to be referred to the Reborter or not?.

6. Whether to be forwarded for including in the Dige.st Being
compiled at Jodhpur Bench & other Benches ?

7. Whether their Lordships wish to see the fair copy
" of the Judgment? ‘

~ THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER

v¥ye
Y‘e/s/yef
Y‘es//l,%

Yes/No

Member (A)




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 32 of 2006
&
Original Application No0.312 of 2006

Date of Order: This, the 49¢Day of June, 2008

THE HON’BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Jugal Baruah

S/o Late Kula Chandra Baruah
Superintendent

Regionai Office

Employees State Insurance Corporation
Bamunimaidan
Guwahati =781 021.

By Advocates S/Shri M.Chanda, S.Nath, G.N.Chakraborty & U.Dutta.
- Versus -

1. - Union of India represented through the
- Secretary to the Government of India

Department of Labour and Employment
New Delhi-110 001.

2. The Director General .
- Employees State Insurance Corporatlon
Panchdeep Bhavan
C.I.G.Road
New Delhi — 110 002.

3.  The Joint Director, E-I
Employees State Insurance Corporation
Panchdeep Bhavan :
C.I.G.Road :
New Delhi = 110 002.

4. The Regional Director
Employees State Insurance Corporatlon
Assam, Bamunimaidan

--+-+ Applicant in both O.A.s.



Guwahati - 781 021.

Shri Pradip Sutradhat

Asstt. Director (Adhoc)

Employees State Insurance Corporation
Assam, Bamunimaidan

Guwahati — 781 021,

Union Public Service Commission

~ Represented by it's Secretary

Dholpur House, Shahjahan Road
New Delhi- 110 011.

JIRTTRRY Respondents in 0.A.32/2006..

By Ms.U.Das, Advdeaté.for.the Respondents A

1.

Mrs.

v /4/ kokskokokokskokdoksdokdokoksk

The Regional Director

Union of India represented through the
Secretary to the Government of India

.Department of Labour and Employment

New Delhi~110 001.

The Director General -

‘Employees State Insurance Corporation
Panchdeep Bhavan o
:C.I.G.Road ' : Co )

New Delhi - 110 002.

The Joint Directof, E-1
Employees State Insurance Corporation
‘Panchdeep Bhavan

C.I.G.Road

- |New Delhi - 110 002.

Employees State Insurance Corporation
Assam, Bamunimaidan '

Guwahati - 781 021.

Shri R.Natarajan

The Joint Director, E-I

"Employees State Insurance Corporation :

Panchdeep Bhawan

:C.1.G, Road o
\New Delhi - 110 002. . --+++« Respondents in 'O.A.312/2006'

Manjula Das, Addl, C.G.S.C.



ORDER
{9 .06.2008

KHUSHIRAM, MEMBER (A):

Since both the cases are interconnected and relates to the
same Applicant, both the cases were taken up together and are being |
disposed of by this common order.,

2. The brief facts of both the cases are as under:

| The Applicant is presently working as Superintendent in
the Regional Office of the Employees State Insurance Corporation at
Bamunimaidan in Guwahati/Assam. According to the Applicant,
Respondents (vide impugned Office Order No.614 of 2003 under
Annexure-III of 0.A.32/2006 promoted the Applicant (and others), on
ad-hoc basis, to the post of Assistant Director/Section
Officer/Manager Gr.-]1 and posted him to West Bengal but the
Applicant did not avail of suchv ad-hoc promotion on the plea that
arbitrary conditions were imposed in the said promotion order to the
effect that ‘the ad—hoc promotion shall not confer any right on the
employee either to continue in the post or for regular promotion in
future and that the period bf ad-hoc service will not count for
seniority in the grade/cadre or for eligibility for promotion to the next

higher grade’ Aand also due to his domestic problems. By another

Office Order No.500 of 2005 dated 19.10.2005 (Annexure-IV of

Fe —



0.A.32/2006) as many as 170. officers (inéluciing the Applicant) were
| promoted ‘oﬁ ad-hoc basis’ with the similar terms and condifions and
Applicant did not avail of the said promotion, agaiﬁ, dﬁe to the
érbitrary‘ conditions and his: domestic problems, The Applicant
. clgimed that Respondents, instead of holding regtjlaf DPC for filling
up large ‘number of available vacancies in the grade of Manager
Gr.l/Section Officer/Asstt. Director, by promoting .eIigible incumbents
| like thé Applicant, .issued ad-hoc prdmotion orders by imposing -
arbitrary conditions énd continued such ad~-hoc promotees in Ithe
promotional pdst beyénd one year. Being aggrieved W1th the aforesaid
éction of the Reé_poﬁdenfs, Applicant filed O.A. No.32 of 2006 ﬁnder

4S.ection 19 of the.A'dministrative Tribunals Act, 1985 seeking the |

following main reliefs:-

“8.1 That the H.o»n’ble Tribunal be pleased to set
aside. and Aquash the impugned office order
No.614 of 2003, bearing No.A-22/13/1/2003-
E1 (A) dated 26.09.2003 (Annexure-II) as
well as offiée order No.500 of 2005, bearing
letter No0.A33/12/1/97-EI Colll  dated
19.10.2005 (Annexure-IV)

8.2 That the Hon’ble Tribunal be pleased to direct
| the respondents to prepare year wise panel (by’ _
holding regular DPC with immediate effect
with the approval -of the UPSC and to grant

promotion benefit to the applicant at least from

z
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the date of occurring of the vacancies in the
grade of Asstt. Director/Manager Gr.l/Section
Officer with all consequential service benefits,

seniority and arrear monetary benefits.”

On 12.09.2006, Applicant submitted a representation
(Annexure-2 in 0.A.312/2006) before the Respondents praying for
consideration of his posting on promotion, against the vacant post of

Asstt, Director which fell vacant at Guwahati,

This Tribunal, by an order dated 22.09.2006 (Annexure—3
in 0.A.312/2006) passed in M.P. No.103/2006 (in O.A.32/2006)
directed the Respondents to dispose of the aforesaid representation

- of the Applicant by passing'appropriate orders thereon,

Pursuant to the above said direction of this Tribunal, the
Respondent No.5 (by its communication dated 19.10.2006 under
Annexure-4 in 0.A.312/2006) informed the Respondent No.4 that

representation of the Applicant shall be considered along with others,

On 15.12.2006, the Respondents vide its Office Order
No.137 of 2006 issued vide Memo No.A;33(13)1/2003—E.I dated
15.12.2006 (Annexure-5 in O.A. 312/2006) promoted 185 officers

(including the Applicant) on regular basis to the cadre of Asstt.

Director/Manager 'Gr.I/Section Officer.
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The grievance of the Applicant is that the order of
promotion has been given prospecti‘}e effect without preparing
yearwise panel and Without giving antedated promotion from the date
of occurrence of the vacancy as required under the Rules. Another
»comtention of the Applicant is that, out of 185 officers, all the
promoted officers have been accommodated in their home
states/stations bu'ltvthe Applicant has ’been singled out and posted
outside Assam/in West Bengal. He stated that his juniors have been
given .ad—hoc promotions and the benefits of promotion w.e.f,
08.11.2006; but the Applicant has been ordered to avail of the benefit
of promotion from the date of his assuming the charge of the
promotional post/pfosﬁectivel_y;' which involves promotion (with
tranéfer to West Bengal) vide order dated 15.12.2006. Applicant
alleged that he has been transferred out deliber‘afely for filing the
case before this Tribunal and aggrieved by the aforesaid action of the
Applicant, the Respoﬁdents have issued the malafide order to harass

him.

Applicant has, finally, filed O.A. No0.312/2006 under
Section 19 of the Administrative Tribunals Act, 1985 seeking the

following main relief:-

“8.1. That the Hon’ble Tribunal be pleased to direct

the respondents to modify the impugned order

ﬁ—/ No.137 of 2006 bearing letter No.A-



7 0
v

33(13)1/2003-E.I dated 15.12.2006
(Annexure-5) so far the applicant is
concerned, by posting the applicant at
Guwahati in the vacant post of Asstt. Director

in the Regional Office at Guwahati.”

3. Respondents have filed .written statements in both the
cases, contesting the claims of the Applicant, .In both the written
stateménts it was stated that since his joining (as LDC) on
01.02.1979, Applicant has been Working in Assam; through out his
service career spanning over 27 years; except for a brief period of 3
years (from 15.05.1990 to 16.08.1993) when he was posted in West
Bengal as Insurance Inspector. In the written statement (filed in
0.A.32/2006) Respondents stated that order dated 26.09.2003
promoting 220 perséns to the cadre of Asstt. -D.irectors were issued

consequent to the upgradation of 213 posts in the month of June,

2003 and the conditions imposed in the said order regarding seniority
etc. were as per the DOP&T O.M. No.31/6/90-EO(MM) dated
95.01.1990. The post of Asstt. Director carries all India transfer
liability and it is essential to post the promotees through out .India
depending upon the availability of vacancieé. The Applicant was also
given ad-hoc promotion in 2003 and 2005 but he had declined the
promotion only on domestic reasons. The reasons put forward by the
Applicant in pareigraph 4.7 of O.A.32/2006 for declining promotion

that, “the promotion order is conditional and arbitrary since there is a
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specific declaration that the ad-hoc appointee/promotee shall not be
entitled to seniority benefit and the adhoc prdmotion may be
terminated at any pcﬁnt of time without assigning any reason, So
under such a threat normally senior employees like the apblicant, may
not be inclined to avail the ad—hoc sromotion and more so on the
ground that when such ad-hoc promotion involved transfet; and

posting from one State to another State” is only an after thought for

the reason that he did not avail of the promotions in 2003 and 2005

citing domestic problems only. He did not state this reason in his

earlier representations. In a similar matter the Principal Bench of this

Tribunal vvide judgment dated 14.11.2006 passed in 0.A.1594/2006

(Appendix A to written statement in O.A.312/2006) dismissed the
prayer of the Applicant therein to permit him to decline his promotion
and to stay at the same station. The matter was carried before the
High Court of Delhi by the Applicant therein in W.P(C) No.720/2007 &
CM 1339/2007 and the Hon’ble High Court of Delhi dismissed the

same vide order dated 29.01.2007 and observed as under:-

“The Tribunal dismissed the application filed by the
petitioner and in our view, rightly, as it has noticed
“that all the persons who sought to stall the transfer
by declining promotion were dealt with similarly by

declining such a request as a matter of policy.”

A
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In another case bearing O.ANo0.555/2006 (A.C.Roy & Others. Vs.

Union of India & Others) the Calcutta Bench of this Tribunal has held

as under:-

“The Applicants have no right to refuse promotion.
Promotion is not given merely for the benefit of the
employees concerned, it is also in the interest of the
administration, On account of experience and
proficiency of an employee, he is judged suitable for
promotion and posted at a higher post. This posting
is in the interest of the administration and no
government employee can refuse to carry out this
order.”
The Applicant till filing of written statement in O.A.312/2006 has not
complied with three consecutive promotion (on transfer) orders
issued on 26.09.2003, 19.10.2005 and 15.12.2006. It has also been .
pointed out that one Shri Kikumba Longchar who is working as Asstt,
Director in Wést Bengal from 26.11.2003, is due for being posted in
his home state i.e., Assam as he has already completed more than 3
years outside his home state. Therefore, implicitly any vacancy that

has arisen or is due to arise will firstly be given to him. On the

contrary, Applicant has been continuously working in Assam for more

than 13 years and, therefore, he cannot be adjusted against any

vacancy overlooking the case of Shri Kikumba Longchar. While the
Applicant was first promoted on ad-hoc basis vide order dated

26,09.2003, he submitted a representation dated 08.10.2003

A
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’ (Appendix E to written statement in O A 312/2006) declining N
promotlon .statmg that (1) his elder son was doing B.Sc Part I, (i) his
youngest son Was doing X .standard, (iii) his mother was 87 years old
and is vailing and (iv) he himself was suffering from spondylitis. Again
when he.- was promoted on 19.10.2005 for. the 'seCOndl time, he
vsubmitted representa_tibn on 26.10.2005 ‘(Appendix F to written
siatement in 0.A.312/2006) declining pr:omotioh stating thaf, (i) his
son was doing XII standard, (ii) his rﬁother was 86 vears old, and (jii)
his‘ wife was phySically ﬁns'ouﬁd an,d therefore, he sought his postiﬁg
at Guwahati‘ Respondents stated that, “Applz'caht is a habitual sz}*ke.r;
of responsibility, He is a]wé Vs cz'tzﬁg domestic reasons to avoid the
re;ponézb;]ity of working outside his present region even on
promotion.” The Hon'ble High Court of Delhi in its jﬁdgment dated
26.04.2006 rendered in the case of ESI Corbora_tion Vs. R.C.VGlllpta has .
observéd that, “if a D‘énsfer is allo Wed to be stalled on such specious
pleas it will totai]y destroy the admmzsb‘atzve efficacy of any
establzsbment ” ‘The Applicant in the mstént case has been
tfansferred 'to. the nearest neighboﬁring region, Thé Administratibnv
, ’had td fill up the large number of vacancies existing in WeSt Bengal,
Mumbai énd other régions in the cadre of officers Group ‘B’. There is
no rule Whicﬁ confers ahy rightv on é government servant to stay in a
particﬁlar place for é particﬁlar period. Who should be“transferre.d

‘where is a matter for the appropriate authority to decide and a Govt.
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servant has no vested right to remain in one particular place or other
and he is liable to be.tra.nsferred from one place to other depending
upon thé exigenqies and requirements of public service.

4. We have heard Mr. M.Chanda, learned counsel appearing

Ms.U.Das, Adddcate. Tof.the Respondents

for the Applicant,/and Mrs,M,Das, learned Addl, Standing Counsel for
Respondent Department. Learned counsel appearing for the Applicant
argﬁed ‘that Applicant was willing to accépt promotion as Assistant
Director if the same had been made c;n regular basis. The Applicant
should be.given promotion wit'h effect from the date of occurrence of
the vacancy by éssigning due séniority and prjeparation of yearwise
promotion list. Leam'ed counsel for the Applicant has relied on

Section 17(3) of the Employees State Insurance Act, 1948 which is

reproduced herein below:-

“(3) Every' appointment to {posts_ [other than
‘medical posts)] corresponding to [Group A and
- Group Bl posts under the Central Government},.
~ shall be made in consultation with the [Union] Public

Service Commission:

| Provided that this sub-section shall not
apply to an officiating or temporary appointment for

[a period] not exceeding one year.

[_Provided further that any such offering
or temporary appointment shall not confer any claim

for regular appointment and the services rendered in

=
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that capacity shall not count towards seniority or
minimum  qualifying service specified in the

regulations for promotion to next higher grade.]”

Therefore, learned counsel for the Applicant contended that the order

for ad— hoc promotion could not continue beyond the period of one

year. Learned counsel for the Applicant argued that since the

Applicant has approached this Tribunal, Respondents are bent upon to

teach him a lesson, and therefore, in spite of a vacancy available in.

Assam, he has been posted to West Bengal.

Learned Addl, Standing counsel' for the Respondents,

Mrs.M.Das, on the other hand, argued that Applicant has always been

- looking for excuses to avoid compliance of promotion on transfer, She

also argued that promotion is made not only for the benefit of the

individual but more so in the interest of public service. Since the ,

Applieant has been avoiding promotional transfer orders under one
pretext or the other, he has no right to claim seniority or té antedate
his promotion. She also stated that the Applicant has spent mo-re‘than
26 years of his career in Assam, and therefore, his prayers for

posting in Assam cannot be acceded to.

5. We have considered the rival submissions advanced by
~ the learned counsel for both the parties and perused the materials

- placed on record. Learned counsel for the Applicant, in support of his

contentions, has, amongst others, relied the following decisions:-

& —

C pe—
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i. 1993 Supp (2) SCC 506 in K.K.M. Nair & Others vs. Union
of India & Others; |

ii.  (1999) 1 SCC 189 in Yadavindra Public School Association;

iii. 1999(3) SCC 696 in Virender S.Hooda & Others vs. State
of Haryana & Another; |

iv. - (1995) 31 ATC 246 in Joitabhai Prabhﬁdas Patel vs. Union
of India & Another; ‘

In the first case, referred by the learned counsel for the Applicant, it
has been reported that by dis‘missingv the SLP, the Supreme Court had
not given any reasoned judgment/order approving the judgrﬁent of the
High Court. --- and those challenging the prbmotion order were not
parties to the proceedings before the High »Court which ended by the
dismissal of the special leave petitions by the Supreme Court. The
facts and circumstances of the cited case is totally different from the
instant case and hence the dictum laid down therein is not applicable
in the present cases. In the second cited case (1999) 1 SCC 189 it
was held that when serious allegation of malafides has been raised in
the writ petition, it was not appropriate for the High Court to dismiss |
the writ petition in limine and without notice and when allegation of
malafide was raised against the person impleaded as Respondent, vit

was appropriate to offer an opportunity to the person concerned to

file an affidavit and then to decide the matter on matters and hence,
- the Apex Court set aside the order of High Court. The cited case is

not relevant with the cases in hand; as given the long innings of over
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27 vears of the Applicant in Assam this allegation does not hold any
water. The third cited cése, 1999(3) SCC 696 is not at all relevant
with the present cases; as the cited case relates to appointment from
thé waiting list against vacancies which could not be filled up. In the
fourth cited case, (1995) 31 ATC 246, CAT/Ahmedabad Bench held
that transfer in mid—-academic term before end of normal tenure to a
mofussil town from capital city (on complaints received without even
minimal verification of the truth of the allegations) was partly in the
nature of penal order and this Tribunal set aside the impugned order
of transfer with liberty to the Respondents to pass fresh transfer
order, if found neceséary, in accordance with law. This case also has |
no relevance with the present cases; as the Applicant herein
transferred on promotion and he had refused promotional transfer

orders on earlier two occasions for his personal problems.

6. ‘In the written statement | filed by the Respondents in
0.A.312/2006, the Respondents have also relied on certain decisions.
They have relied on the dictum laid down bjr the Hon’ble Supreme
Court in the case of Mrs. Silpi Bose and Others vs. State of Bihar &
others (reported in AIR 1991 SC 532) wherein it was held that, “A
Govt, servant hoiding a trahsferab]e post has no Vestéd right to
remain posted at one place or the other, he is liable to be transferred
from one place to the other. Transfer orders issued by the Competent

Authority do not violate any of his legal rights. Even if a transfer
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order is passed in violation of executive instructions or orders, the
Courts ordinarily should not interfere with the order instead affected
party should approach the higher authorities in the Department, If the
courts continue to mterfere with day to day transfer orders issued by
the Government and its subordinate authorities, there will be

complete chaos in the Administration, which would not be conducive

" to public interest.” In another case (Union of India & Others vs.

S.L.Abbas, reported in AIR 1993 SC 2444) the Hon’ble Supreme Court
held that who should be transferred where, is a matter for the
appropriate authority to decide and that, unless the order of transfer
is vitiated by malafides or is made in violation of any statutory

provisions, the Court cannot interfere with it.

7. Admittedly, the Applicant has been serving continuously in
Assam for more than 13 years by.now and in total of more than 27
years of his service cafeer, except for 3 years’ posting in West
B_engal, he remained only in Assam, The long innings that the
Applicant had spent in Assam had not beén disputed by the learned
counsel for the Applicant. The Applicant has refused earlier
promotions and transfers on 26.09.2003 and 19.10.2005 under the
pretext of his domesticv compulsions. In his representation dated
08.10.2003 Applicant stated that his mother of 87 years bld is ailing;‘
whereas after two years i;e., on 26.10.2005, ‘in his representation his

mother's age was shown as 86 years; which only makes out a case

M
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that the Applicant had been inventiﬁg exéuses for not complying with
-the order for transfer on pr,omotion‘. The claim made by the App]icant_
| in paragraph 4.7 of O._A.32/2006 that he did not vavail of the ad-hoc
promotion order dated 26.09.2003 in vie& of the fact that the
promotion order was qonditional, arbitrary with spegiﬁc declaration
that the ad—hoc appointee/promotee shall not be entitled to seniority
- benefit and the ad-hoc promotion may be terminated at any point of
time without assigning any reason appears'to be an after thought and
‘technical in nature which also does’ not éonfer any right on the
Applicant to refuge promotion as it is the requirement of public
service not the convenience of the Applicant. Moreover, Section
17 (3)of the ESI Act, 1948, extracted above in 'p_aragraph 4, also does
not render such ad-hoc transfer beyona a period of one year illegal -
as thé service rendered in tﬁat capacity will be counted neifher for
“seniority in the grade nor for eligibility for promotion to thel next
higher grade. In such a case, the ad—-hoc promotion issued earlier for
a period exceeding one year (by a few .da_ys) by the Respondents are
in conformity with these Rules and does not suffer from vice of
illegality. If it was really the reason for not complying with the
promotional transfer orders,. Applicant éhould have stated so in his
earlier fepresentations, ’but he cited domestic and personal reasons

for non compliance.
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8. . In the light of forgoingv discussion, we are of the

considered view that both the cases have been ﬁled by the Applicant

with a view to continue at the same place‘ of posting and also to avail

beneﬁt of the promotion order. Since govt; servant does not have any
legal right to remain at a particular place of posting of his choice as
long as he wants, the order passed by the Re'qundents cannofc be
faulted with. -Promotioh in the public interest and transfer for
exigencies of service, cannot be refused as a matter of right. Hon’ble
Supreme Courtvv in the ca'se of S.C.Séxena vs. Union of India & Others
(reported in 2006 (9) SCC 586) has already held that, “a government
Servént cannot kdfsobe YV trabsfer order by not reporting at the place
of posting az’zd, then go to a court to ventilate his grievances. It is his
duty to first report for work where he is transferred and make a
representa tz'won as to what may be his personal problems. This
tepdene y of not reporﬁ'ng at the place of posting and indulging 157
litigation needs to be curved;’ No malafide .could be made out in the
order of the transfer on promotion. Respondents only had the
exigencies and interest of qulic se;fvice in mind while issuing the

promotion cum transfer erder and Applicant cannot choose the place -
of posting to his convenieﬁce.'The dicturﬁs of the Sﬁprefne Couft,

relied on by the Respondents in their written statement and

S._C.Saxena’s case (supra) also supports the case of Respondents.



9, Resultantly, these two cases, filed by the same Applicant
are found to be devoid of any merits and therefore, are dismissed.

Interim orders f<amR stands vacated. There shall, be no order as to

costs.

%‘ CN\»A‘ - A A—
(KHUSHIRAM) (MANORANJAN MOHANTY)
MEMBER (A) ' VICE-CHAIRMAN

/bb/
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IN THE CENTRAL

. GUWAHATI BENCH: GUWAHATT

(An application under Section 19 of the Adminisirative Tribunals Act, 1985)

AMENDED ORIGINAL APPLICATION
, O.ANo.___32 /2006

Shri Jugal Baruah.
-Vs-
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1990-

26.09.2003-

19.10.2005-

Applicant was initially appointed as Insurance Inspector in the
depariment of ESI Corporation.

fmpugned office order No. 614 of 2003 was issued by the
respondent Corporation, whereby 220 posts in the cadre of Asstt.
Director/Section Officer/Manager Gr- 1 has been filled up on ad
hoc basis imposing an arbitrary condition that the ad hoc

* promotion shall not confer any right on the employee either to

continue in the post or for regular promotion in future. In the said
order it is also made clear that the period of ad hoc service will not
count for seniority in (he grade/cadre or for eligibility for
promotion to the next higher cadre. Applicant was placed at SL. No.
28 of the said order, but the applicant did not avail of ad hoc
promotion due to the conditions imposed in the said ad hoc
promotion order as well as due to his domestic problems.
(Annexure- 1)

impugned order No. 500 of 2005 of adhoc promotion has been
passed by the respondent Corporation, whereby applicant is
promoted to the post of Manager Gr. 1/Section Officer/ Asstt.
Director on adhoc basis with the specific condition that in the event
of availing adhoc promotion seniority benefit in the promotional
grade shall not be conferred. Name of the applicant is placed at SL :
No. 6 of the said impugned order, applicant did not avail of ad hoc
promotion order due to the arbitrary conditions as well as due to
his domestic problems. (Annexure- IV}
— Tt is stated that respondent Corporation inspite of
availability of large numbers of vacant posts in the grade of
Manager Gr. I/Section Officer/Asstt. Director did not hold the
regular DPC for filling up those large numbers of vacant posts by
promoting eligible incumbents like the present applicant and
issued orders of ad hoc promotion imposing arbitrary conditions.

,
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Such action of the respondent Corporation is in violation of Govt.
of India’s instructions issued from time to time. (Annexure-VI)

It is also stated that those incumbents who were promoted
on ad hoc basis vide order dated 26.09.2003 are still continuing in
the promotional posts on ad hoc basis for more than 2 year, such
action of the respondent Corporation is in violation of provisions

) laid down in sub-sec (3) of Section 17 of the ESIC Act 1948
; {Annexure- II)

03.01.2006- Applicant has attained eligibilitv for promotion to the grade of
Manager Gr. I/Section Officer/ Asstt. Director way back in the year
1993, but the respondent Corporation inspite of holding regular
DI'C for promotion of the applicant issucd the impugned order
dated 26.09.2003 as well as impugned order dated 19.10.2005. He
submitted representation addressed to the Respondent No. 2. In the
said representation applicant interalia stated that be is wiling to
accepl the promotion io the posi Assti. Direcior il the same is made

on regular bdsis. (Annexure-VII)
< Hence this application.
PRAYERS"
Relicf {s} sought for:

1 That the Hon'ble Tribunal be pleased to set aside and quash the impugned
office order No. 614 of 2003, bearing No. A-22/13/1/2003-E.I (A) dated
26.09.2003 {Annexure- [II) as well as office order No. 500 of 2005, bearing
letter No. A33/12/1/97-E. I Col. T dated 19.10.2005 (Annexure-1V).

2 That the Hon'ble Tribunal be pleased to direct the respondents to prepare

vear wise panel by holding regular DPC witl imunediate effeci with the
approval of the UPSC and to grant promotion benefit to the applicant at -
least from the date of occurring of the vacancies in the grade of Asstt.
Dircctor/Manager Cr. I/Section Officer with all conscquential service
benefits, seniority and arrear monetarv benefits.

3. Costs of the application. ' .,
4. Any other relief (s) to which the applicant is entitled as the Hon'ble - -
Tribunal may deem fit and proper.

Interim order gmged for:

During pendency of the application, the apphcant prays for the followmg
interim relief: -

1, That the Hon'ble Tribunal be pleased to observe that WM
Original Application shall not be a bar for granting the reliefs as praye
for. ' -

-——




‘IN THE CENTRAL .ADMINiSTRAﬂ\’ E TRIBUNAL

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

AMENDED ORIGINAL APPLICATION

» Title of the case ' :  O.A.No.__32 /2006
Shri Jugal Baruah. ~° : Applicant.
-Versus-
Union of India & Ors. : Respondents.
INDEX
Sk No. | Annexure ' Particulars : Page No.
1. -~ . | Application 117 .
2. - Verification o . -18-
3. 1 Copy of extract of the recruitiment rule 1996 1921
3. i Copy of extract of Section 17 of the ESIC Act | . -22-
1948. ]
5. i1 Copy of the impugned order dtd 26.09.2003. 23.26
6. v Copy of the impugned order did. 19.10.05. 27-30
7. \% Cnpy of extract from Govt. of India’s 31-32
instructions  from  Swamy’s Manual  of
Adminisiration and Establishment.
8. Vi Copy of extract from Govt. of India’s -33-
instructions from Swamy’s Manual of
Administration and Establishment. _
9. VI Copy of representation dated 03.01.06. -34-
10 | VII | Copy of order dated 03.01.06. 1 3%

Filed By:

Datc: - R Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
GUWAHATI BENCH: GUWAHATI}
(An applicalion under Seclion 19 of the Aduminisirative Tribunals Act, 1985)

AMENDED ORIGINAL APPLICATION

InO.A. No.__32 /2006
BETWEEN: ‘

Shri Jugal Baruah,

S/ o- Late Kula Chandra Baruah,

Superiniendent,

Regional Office,

Emplovees State Insurance Corporation,

Bamunimaidan,

Guwahati- 781021. : 4
S -----Applicant.

-AND-
1. The Union of India,

Represented by Secretary to the
Government of India,

Ministrv of Labour and Emplovment
New Delhi- 110001.

2, The Director General,
Employees State Insurance Corporation ‘ : '
Panchdeep Bhawan, - : ' -
- C.LG. Road,
"~ New Delhi- 110002.

- 3. - The Joint Director, E-1,

. Emplovees State Insurance Corporatlon,
Panchdeep Bhawan,
C.1.G. Road,
New Delhi- 110002.

B The Regional Director, -

Employees State Insurance Corporanon, '
Assam, Bamunimaidan, .
Guwahati- 781021.

5. ~ Shri Pradip Sutradhar,
' Asstt, Director (Adhoc),




‘B

O/ o- The Regional Director, '
Emplovees State Insurance Corporation,
Assam, Bamunimaidan,

Guwahati- 781021. ‘ . '
L Eoliyens ke Trciones, Cofornl
Union Public Service Commission, T R red Yreedoy @WM /
resented bv it's Secretary, | o o cfC,

Dholpur Housc, Shahjahan Road, &f . ‘Malwp Plaran, . 709 .
New Dethi- 110011, : Fah sYap Roed, WMDM‘HO
eee ceeee ReBSpONdents.

DETAILS OF THE APPLICATION

Particulars of the order (s} against which this application is made: o

This application is madc against the order of ad-hoc promotion granted
vide office order dated 26.09.2003 (Annexure- IIT), which has been allowed
to continue beyond one year in violation of the provision laid down in sub
section 3 of section 17 ‘ofﬁie Employees State Insurance Act, 1948 and also
for non holding of DPC since 2001 inspite of availability of large nos. of
vacancy in the 6cadre of Assistant Director/Section Officer/ Manager
Grade-I in the scale of Rs. 6,500- 10,500/- and also against the ad-hoc
promotion order dated 19.10.2005 (Annexure- 1V) and also praving for a
direction upon the respondents to prepare year wisé panel by holding
- DPC with immediate effect and to grant promotional benefit to the cadre
of Assistant Director/Section Officer/ Manager Grade-I with all

consequential service benefit including arrear monetary benefit, seniority

~ - atleast from the date of vacancy. -

Jurisdiction of the Tribunal:
The applicant declares that the subject matler of this application is well
within the jurisdiction of this Hon'ble Tribunal. |

Limitation:
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4.2

.4- 3

3
Ny

The applicant further dedlares that this application is filed within the ‘
limitation prescribed under Section- 21 of the Administralive Tribunals
Act/ 1985. '

Facts of the case:

That the appﬁcant is a citizen of India and as such he is entitled to ail the ;
rights, protections and privileges as guaranteed under the Constitution of
India.

- That the applicant was initially appointed in the department of Employees

State Insurance Corporation in the vear 1990 as Insurance Inspéctor and he
was posted at Regional Office at Calcutta, however after’ serving for a
period of about 3 years the applicant was transferred and posted at Dhubri
in the State of Assam, thereafter he was again posted to Chandrapur ESIC
I.ocal office in the same capacity as Manager Gr. II and subsequently the
applicant was again transferred to Regional Office, Guwahati as Insurance
Inspector and at present he is working as Superintendent at Regional
Office, Guwahati in the department of Employees State Insurance
Corporation (for short ESIC). Be it stated that in the department of ESIC
Inspector/Superintendent/ Manager Gr. 1 are of the same grade, with the |

same scale of pay.

-

That it stated that as per recruitment rule the next avenue of promotion of .
the applicant is in the cadre of Assistant Director/ Segﬁon Officer ,’fManager --
Grade-1 in the scale of pay of Rs. 6,500-10,500/- as per rule, after servmg for
a period of 3 years in the cadre of Superintendent on regular basis, an "
employee is entitled to be considered for promotion to the cadre of
Assistant Director/Section Officer/ manager Grade-I subject to availability
of vacancv. In other words an emplovee fall within the zone.> of

consideration for promotion on completion of 3 years of service in the

_feeder cadre on regular basis in the cadre of Assistant Director/Section
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Officer/manager  Crade-I in  the Department ™ of State Insuramce

Corporalion.

That vour applicant after his appointinent to the cadre of

inspector/Superintendent, he was never considered . for promotion on

. regular basis in the next higher post of Assistant Director/ Section Officer/

managet Grade-1 in spile of having, large ngmbers of regular vacancies

_since 2000-2001 in the promotional cadre as such the applicant is stagnating

in the same post of Inspector/ Supérintendent However, in terms of the
Govl. of India’s OM dated 09.08.1999, the applicanl was granted 1
financial upgradation in the vear 2002 on~con{pletion of 12 vears of regular

service in the cadre of Inspector/Superintendent.

4.5 That it is stated that a large numbers of vacancies in as much as 220 regular

4.6

vacancics in the cadre of Assistant Director/ Scction Officer/Manager
Grade-1 fall vacant since 2000-2001, but no effort is made on the pasi of the
respondent corporation to hold the regular DYC for considering promotion

of the applicant as well as other similarly situated cmployees, and denied N

regular promoﬁbn io Lhe '.applicanl since 2001-2002 when large nos.
vacancies are available in the promotional cadre is a deliberate act and

willful omission on the part of the respondents. Aé‘, a result of non holding

of DPC, the applicant and other similarly siluated employees has been .

suffering in the matter of promotion as well as in the matter of further
promotional prospects, which in fact is causing irreparable loss and injury

io the service prospecis of the applicani.

That it is stated that vide impugned olfice order No. 614 of 2003 issued |
under letter No. A-222/13/1/2003-£.1 (A) dated 26.09.2003, whereby in as'
much as 220 posts in the cadre of Assistant Director/Section
officer/ Manager Grade-I has beeq filled up on ad- hoc basis in the scale of
Rs. 6,500-10,500/- impbsing an arbitrarv condition that the ad-hoci‘ '

promotion shall not confer any right on the employees either to continue in
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the post or for regular promotion in future. It is alsc made clear in the
impugned promotion order that (he period of adhoc service likely to be
rendered by the employees on ad hoc basis in the grade/cadre will not
count for seniority in the grade/cadre or for cligibility for promotion to the

next higher grade/cadre and ad hoc promolees may be reverted to their

lower post without any notice or assigning any reason thereof, and as a

result of such ad hoc promotion firstly the possibility of holding DPC for
regular promotion is blocked. On the other hand for implementation of the
impugned order of ad-hoc promotion a large scale transfer and posting has
been ordered by the competent authority through ou“c the country, which
cost huge Govt. expenditure from the Government exchequer, on the other
hand, the arbitrary conditions has been imposed in the order of ad-hoc

. promotion such as threat of reversion to the lower post without any notice,

and also arbitrary denial of seniority benefit for the period of ad-hoc service -

likely to be rendered by the ad-hoc appointee/promote. When ad-hoc
promotions are effected against the substantive vacancies the order of
large scale ad-hoc promolion is oppose lo public policy/Govt. policy. By
the impugned order dated 26/09/2003, 220 posts of Assistant
Director/Section Officer/ manager Grade-I has been promoted in the month
of September’ 2003 and (hose offices who have availed such ad-hoc

promotion are still continuing on ad-hoc basis without any break. As for

" example Sri Pradip Sutradhar, Respondent No. 5, who is junior to the

applicant, is placed al S.. No 126 in the ‘ad hoc promolion order daled
26.09.2003, who is still continuing on promotion on ad hoc basis pursuant to
the order dated 26.09.2003. Tn this connection it may be stated that said Sri
Pradip Sutradhar initially posted in the State of West Bengal pursuant to the
ad-hoc promotion order dated 26.09.2003. However, vide office order No. 80
of 2005, issued un(;ler letter No. 41. A.20/11/14/2003 Fsti-1 - dated
14.10.2005, he was transferred and posted at Guwahati following t'he“;Head

quarter office order No. 296 of 2005 issued under communication No. A- '

.22913) 1/2004 F-1 dated 27.06.2005 in the same capacity as ad-hoc Manager
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Crade-1 Therefore it appears that the | respondents Corporation are
interesied io ulilize the services of their employees by way of granting ad-
hoc promotion for years together in a most arbitrary manner without
conferring the benefit of seniority as well as without holding DPC for
effecling ‘regular promotion.

it is relevant to mention here that in the impugned promotion order

dated 26.09.2003 the name of the present applicant is also figured at Sl. No.

28, but the applicant did not avail of ad-hoc promotion firstly on the ground

that the said benefit of ad-hoc promotion may be terminated at any time
without issuing any notice, secondly there is a specific condition that
. seniority benefit shall not be conferred in the event of availing ad-hoc
promotion, thirdly, on the ground that service likely to be rendered on ad-
hoc period shall not be counted towards regular promotion or for eligibility
for future promotion. Moreover such ad-hoc promoﬁo;l involves transfer
and posting from one State to another State during the middle of the
academic session sifice my son was reading at Class X during the month of
September’ 2003 and that was a mid academic session, ﬁio;eover, thél 6rde_r
of ad-hoc promotion dated 26.09.2b03 has been issued imposing arbitrary
conditions denying benefit of seniority as well as the same is issued with the
threat of termination of ad hoc promotion at any time without assigning
anv reason and also issued in violation of local arrangement policy which is
normally made in the event of effecting ad hoc promotion for a'témpbrary
period. It appears from the arbitrary action of the respondents that they
have resorted to ad ﬁoc promotion policy with the sole intention to spoil the

service prospect of the employees including the applicant serving in the

corporation. There is no initiation on the part of the respondent to hold the

regular DPC for filing up of large scale vacancies on regular basis and

pursuant to the impugned promotion order dated 26.09.2003, those ad-hoc:
appointees/ promotes are still continuing in the promotional post even after -
a hpsé of more than 2 { two) years. In violation of sub-section 3 of Section 17 *

~ of the Employees State Insurance Act, 1948, wherein it has been'stated that
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any officiating or temporary appointment shall not exceed 1 year, the

relevant portion of section 17 of the ES.LC Acl, 1948 is quoled below for
perusal of the Hon'ble Court.

{b)

“37. Staff.- {1) The Corporation may employ such other staff of
officers and servants as may be necessary for the efficient -
transaction of its busincss provided that the sanction of the
Ceniral Government shall be obtained for the creation of any
post |the maximum monthly salary of which exceeds such salary
as may be prescribed by the Central Government}. .
(2) (a) The method of recruitment, salary and allowances,
discipline and other condilions of setvice of the members of the
staff of the Corporation shall be such as may be specified in the
regulations made by the Corporation in accordance with the rules
and orders applicable to the officers and employees of the
Central Government drawing corresponding scales of pay:
Provided that where the Corporation is of the opinion that
it is necessary to make a departure from thé said rules or orders
in respect of anw of the matters aforesaid, it shall obtain the prior
approval of the Central Government.

In determining the corresponding scales of pay of the members

of the staff under clause (a). The Corporation shall have regard to

- the education qualifications, method of recruitment, duties and

responsibilities of such officers and employees"under the Central
Government and in case of any doublt, the corporalidn shall refer
the matter to the Central Government whose decision thereon
shall be final.] |

(3) Every appointment to {[posts [(other than medical posts)}

corresponding to [group A and Group B] posts under the Central
GCovernment]. Shall be made in consultation with the {Union]

Public Service Commission:
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Provided that this sub-section shall not apply to an
Ioffi'cia_ﬁng or tempofary appointment for [a period] not exceeding
one year. _

{Provided further that any such officiating or témporary
appointment shall not confer any claim for regular appointment

and the services rendered in that capacity shall not count towards

seniority or minimum qualifying service specified in the

regulations for promotion {o next higher grade}.

{4) If any question arises whether a post corresponds to a [Group A

- and Group B] post under the Central Government, the question

shall be referred to that Government whose decision thereon
shall be final.}”

Be it stated that the posts of Assistant Director/Section
Officer/Manager Grade-I fall within Group ‘B’ category. It is also relevant
to mention here that the post of assistant Regional Director subsequently
re-designated as assistant Director. It is ought to be mention here that the
post of Insurance Imspector/Manager Grade-II/ S;uperintendent having
equivalent rank and status with same scale of pay and the promotional
avenue from the aforesaid post are same and interchangeable ie. in the
cadre of Assistant Director/Manager Grade-I/Section ’ Ofﬁcer/-’ Ijéputy
Accounts officer. The promotion of the applicant in the next hlgher érade
" s governed by the Employees State Insurance Corporation (Assistant
Regionalr Director/Manager Grade-I/Section Officer/Deputy accounts
officer recruitment regglation 1996), wherein 3 _yeairs regular service has
heen prescribed for lpm'mnﬁon from the cadre of Tnsurance

Inspector/Manager Grade-II/Superintendent to the cadre of Assistant

Regional Director/Manager Grade-I/Section officer/Deputy Accounts

Officer.
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4.8

o\
(Copy of the recruitment regulation 1996 and extract éf section 17
of the ES.LC Act 1948 are enclosed herewith for perusal of Hon'ble

Tribunal as Annexure- I and II respectively).

That it is stated that many of the officers nrorking in the corporation did
not avail ad-hoc promotion offered vide office order dated 26.09.2003, in
view of the fact that the promolion order is co.ndilionai and arbilrary since
there is a specific declaration that the ad hoc appointee/ promotee shall
not be entitled to seniority benefit and the adhoc prombtibn may be
terminated al apy poinl of lime wilhoul assigning any reason, so under
such a threat normally senior employees like the applicant may not be -'
inclined to avail the ad-hoc promotion and more 8o on the ground that
when such ad-hoc promotion is involved transfer and positing ﬁ*oxéx one

State to another State.

Copy of the impugned order dated 26.09.2003 is enciosed as

" Annexure~- 111

That it is stated that impugned order dated 26.09.2003, whereby large
numbers of vacancies nearly 220 promotional posts which fall vacant since
2000/2001 have been filled up on ad-hoc basis denymg regular promotwn |
benefits to the eligible emplovees of Corporation mcludmg the present
applicant. The present applicant is lughly aggrieved for non-conductmg of
regular DPC for consideration of pmmotmn of the applicant to the grade of
Assistant Director/Section Officer/Manager Grade-I inspite of availability
of large number of vacancies since 2000-2001. The applicant -is further
aggrieved due to continuation of the ad-hoc promotion of employees/
promotes, who have availed promotion vide office order dated 26.09.2003

.

Y
i

since continuation of the ad-hoc promotion beyond 1 srear without

~ approval of the UPSC is contrary to the provision faid @Qgﬁi‘ in Sub- Sex Gy

of Sec 17 of the ESIC Act.1948-and 61‘1”:Eliat scote alone the impugned office .
order dated 26.09.2803 is liable to be set aside and quashed

"‘t', N
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4.9 That it is stated that while the ad-hoc appointees/ promotes are working on:

ad-hoc basis beyond 2'ye‘ars in violation of Sub Sec (3) of Sec 17, where
permissible limit for ad-hoc promotion is 1 year but those ad-hoc
appbintccs arc still continuing and surprisingly in the mcanwhile another
impugned ad-hoc promotion order has been issued vide office order No.
500 of 2005 bearing lettef No. A 33/12/1/97-E.l col 1 datéd 19.10.2005,
whereby as many as 170 officers including the applicant have been
promoted again on ad-hoc basis with similar arbitrary terms and
conditions such as there will be no seniority benefit'in the event of availing
ad~hoé promotion and the ad-hoc service shall not be counted towards
future promotion and also with the condition that the ad-hoc promeotion
may be terminated at any pbint of time without assigning any reason or
show cause and the said ad-hoc promotion also involves transfer and
posting from one State to another State with the aforesaid arbitrary
condition. Whereas Govt. of India time to time issued instructions to all
Govt. Departments, Corporations, Public Sector undertakings and Public
Enierprises not to resort to ad-hoc appointment/promotion etceét in a
exceptional or in an emergent situation in public interest but in the instant
case there is deliberate violation of such instructions issued by the Govt. of
Tndia, wherein it has been stated that ad-hoc promotion must be limited to
only 1 vear and the same if nécessary to be continued bevond 1 vear DOPT
permission must be obtained and approval of the -a'ppointmeixt committee
of the Cabinet must be obtained prior to the promotion being actually
made. The relevant provisions for granting ad-hoc promotion laid down by
the Govt of India would be evident from Chapter 21 of the falld—hoc )
appointments/promotion  from  Swamy's  Complete Manual on
.Establishment and Administration (9% Edition). However, in the instant
case none of the instructions followed by the Corporation, which is .
functioning under Ministry of Labour, Govt. of India and on that score
alone the impu'gned office order dated 26.09.2003 as well as impugned
order dated 19.10.2005 are liable to be set aside and quashed.
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(Copy of the impugncd order dated 19.10,2005 and Covt. of India’s
instruclion on ad hoc appointmenis/ promolions (Page 222«225) are
enclosed as Annexune-IV and V respectw ely).

4.10 That it is stated that as per Govt. of India’s instruction the DPC should be

conveyed at regular intervals to draw panels which could be utilized on
making promohms against the vacancies occurring during the course of &
vear. A vacancv shall be filled in accordance with recruitment rule in force
on the date of vacancy. The reqmrermont of convening annual meeting of -
DPC should be dispensed with only after a certificate has been issued by
the appointing authority that there are no vacancies to be filled up by

- promotion or no officers are due for confirmation during the year in

4.11

question. But surprisingly nonc of the instructions has been followed in the
instant case of the applicant by the respondent Corporation and there is a
deliberate and willful violation of the Govt. Rules or instructions by a
Corporation like ESIC and on that ground. alone the order of adhoc
promotions issued under the impugned order dated 26.09.2003 as well as
vide order dated 19.10.2005 are liable to be set aside and quashed.

That it is relevant to mention here that since another recent order of ad hoc
promotion has been issued, therefore, the respondent Corporation will not
take any furiher initiative for holding regular DPC for promotion of the
applicant to the cadre of Asstt. Director/ Manager Gr. 1/Section Officer in

the pay scale of Rs. 6,500.10 ,500/-. It is ought to be mentioned here that duc

fo denial of regular promotion the preseni applicant is incusring huge

- financial foss in each and every month and further promotion and service

4.12

prospect and as such it is a continuocus wrong and on that score alonc the
impugned order dated 26.09.2003 as well as vide order dated 19.10.2005 are

hable to be set aside and quashed. .

That it would be evident from the Chapter 54 of the Swamy’s Compiete
Manual on Establishment and Administration for Central Government
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Offices (9% Edition) where necessary instructions have been given by the

Govl. of India from Lime to lime regarding holding of DPC with regular

interval, in order to provide regular promotion to the eligible em;pioyeeé in

time. | _
Extract of instructions issued by the Govl ‘of India regarding
promotion of employees (Page 831 from Swamy’s Manual on
Fstablishment and Administration) is enclosed herewith for pcméal
of Hon'ble Tribunal as Annexure- V1.

That it is stated that applicant has attained eligibility for promotion to the
grade of Asstt. Director/Manager Gr. 1/Section Officer way back in the
yeari?% but after a lapse of 12 years the applicant has not been considered
for promotion on regular basis inspite of availability of large numbers of
vacancies due to non-holding of DPC as such prospect of promotion “of the
applicant in the next higher grade is also adversely effected. In such a
compelling circumstances the applicant submitted a rcpresentation on
03.01.2006 addressed to the Director General, ESIC, New Delhi with the
requiest to consider his case for regular promotion since large number of
vacancics arc available in the promotional grade of Asstt.
Director / Manager Gr. 1/ Sectiqn Officer.

in the circumstances as stated above the applicant is approaching
this Hon'ble Tribunal foi- a direction upon the respondents to consider the
case of the applicant for promotion on regular basis to the grade of Asstt.
Director/Manager Gr. I/Section Officer by holding DPC immediately and
also be pleased to pass order directing the respondents to grant pronioﬁon
at least from the date of availability or occﬁ;m’ng vacancy in the
promotional cadre with all consequential service benefits induding

seniority and arrear monetary benefits.

Copy of the representation dated 03.01.06 is enclosed herewith for
perusal of Hon'ble Tribunal as Annexure- v
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414 That the respondent No. 5 Shri P. Sutradhar has been impleaded as a

private respondent in {(he instant Original Applicalion since the applicant
praying for setting aside of the adhoc piomotién order dated 26.09.2003 as
well as order dated 19.10.2005. Shri P. Sutradhar is impleaded as private
respondent with the view of iniention that he will represent other adhoc
appointees/ promotees who are likely to be effected in the event of setting
aside of the impugned promotion order dated 26.09.2003 as well as
impugned order dated 19.10.2005 and at the same time it is declared that
the Original Application has been filed against the existing policy of adhoc
promotion adopted by the respondent Cor;.)oraﬁon.

Copy of the ordér dated 14.10.2005 is enclosed herewith for perusal
of Hon'ble Tribunal as Annexure- VIIL

4.15 That this application is made bonafide and for the causc of justice. -

5.

5.1

5.2

‘3.3

Grounds for relief (s) with legal provisions:

For that, in terms of Sub Section (3) of the Section 17 of the ESIC Act 1948
specifically provided that the officiating or temporary promotion should

not continue beyond 1 year.

For that, the adhoc appointees/promotees, promoted vide impugned
order dated 26.09.2003 as well as dated 19.10.2005 are still continuing for
mo_ré_ than 2 vears in violation of Sub sec (3) Section 17 of the ES5IC Act
1948. o

For that, the respondent Corporation did not take any approval from
UPSC for conlinuing the officialing/adhoc promotion beyond 1 year and
the ESIC Act. 1948 specifically declared a bar for allowing _adhoé
promotion beyond 1 year without approval of UPSC. .'
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5.6

5.7

5.8

5.9

g\ 14

For that, it is mandatory on the part of the respondent Corporation to held
regular/{requent DPC for consideration of prometion of eligible Govt.
employees who fall within the zone of consideration for filling up the

existing and anticipatory vacancics.

For that, large numbers of regular vacancies fall vacant since 2000-2001 in
the cadre of Asstl Dired.or /Manager Gr. I/Seclion Officer in the
respondent Corporation but neither any effort is made nor anv initiation is
taken from the end of respondent Corporation to fill up the vacancies by
proinoling the eligible officers hlse the applicanl in the higher post on

regular basis.

For that, inspite of availability of large number of vacancies in the cadre of

Asstt. Director/Manager Gr. 1/Section Officer the respondent Corporation
resorted to fill up the promotional post on adhoc basis with arbitrary

terms and condilions which is conirary lo (he insiructions issued by the

| Govt. of India from time to time.

For that, adhoc appointees/promotees who were appointed/promoted

way back in 2003, pursuant to the Corporation’s order dated 26.09.2003 |

are still continuing on adhoc promwtion in violalion of provision laid

down in Sub sec (3) of Section 17 of the ESIC Act 1948.

For that the adhoc promotees are continuing beyond 2 years who were
appointed pursuant to the order dated 26.09.2003 in violation of
provisions of ESIC Act 1948,

For that Covt of India repeatedly instructed all Central Covt.
departments, Corporation, Govt. undertakings, Pubﬁc Enterpnses not to
fill up the vécancie-s on adhoc basis except exceptional circamstance if
exists and restricted such adhoc promotion/appointment limited to only 1

year.
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5.11

5.12

5.13

5.14

150

For that as a result of non-holding of DPC, the service 'prospc;:t of the

;applicam has been adversely effected as because he is loosing seniorily,

fixation benefit in the higher scale of pay and his proﬁloﬁon prospect for

" next higher post has also been suffered adversely. =

For that the Govt. of India issued instructions to hold DPC on regular
interval for consideration of promotion of eligible officers but the
respondent Corporation deliberately violated the said instructions and

resorted to adhoc promotion.

For that the applicant has attained ehgltuhty for promotion in the grade of
Asstt. Director/Manager Cz. 1/Section Officer way back in the year 1993
bui inspile of availability of vacancies since 2000-2001 the case of (he
applicant has not been considered for regular promotion by hoiding
regular DPC deliberately in violation of Govt. instructions issued from
time to tme. '

For that respondents Corporation again issucd another promotion order

vide officer order dated 19.10.2005 imposing arbitrary conditions of adhoc

promotions denying seniority benefit in the event of availing adhoc
promotion and also there is a threat of reversion in the lower post without

issuing any notice.

For that juniors of the applicant are also being allowed on officiating/
adhoc prometion for more than 2 years without making any effort to hold
regular DPC with the deliberate intention to deny regular Promoﬁon to
the applicant. ' A

Details of remedies exhausted.

That the applicant declares that he has oxhausted all the femedics
available to and there is no other alternative remedv than to file this

- application, : -
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Matlers not previously filed or pending with any other Court.

The applicant further dedares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending
before any of them except O.A. No. 5/2006, now pending before this
Hon'ble Tribunal.

Relief (s} sought for:

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to

why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
office order No. 614 of 2003, bearing No. A-22/13/1/2003-E.I (A) dated
26.09.2003 (Annexure- 1) as well as office order No. 500 of 2005, bearing
leﬂer No. A33/12/1/97-E. 1 Col. II dated 19.10.2005 { Annexure-IV).

rJ’ That the Hon'bie Tribunal be pleased to dn:ect the respondents to prepare

year wise pz_rfl by holding reguldr DpPC W1th immediate effect with the

L

approval of the UPSC and to grant promohon beneﬁt to the apphcant at

ool
least from the date of % o@:umng of the ‘vacancies in the grade of Asstt
Dlredor/ Manager Gr. I/ Section Officer with dﬂ mnaeqmlnhdl servxw .

beneﬁts, seniority and arrear monetary beneﬁts_. .

Costs of the application.

Any other relief (s) to which the applicant is cntitled as the Hon'ble
Tribunal may deem {il and proper.



9.1

10.

11.

i)
i)
i)

v}

i2

Interim order prayed for
During pendency of the apphcahon, the apphumt prays for the following

mtenm relief: -

That the Ho ‘ble ’Ifribunal be pleased to observe that pendency of this
Original Application shall not be a bar for granting the reliefs as prayed -

for.
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Particulars of the L.P.O
LP.O No.

Date of issue : .
Issued from

Payable at

List of enclosures:

As given in the index. -
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L Shn Iugal Baruah, S/0- Late Kula Chandra Baruah aged about 50 vears,
workmg as qupenntendpnt in the Regional office, Employees qmte,
Insurance Corporatmn Bamummmdan Guwahati- 21, Assam. do hereby
venfv that the statements made in Paragraph itodand 64012 are true to
my knowlpdgp a.nd those made in Paragraph "3 are true to my }egal advice

and I ‘1ave not suppressed any material fact.

And I'sign this verification on this the __g_w__ day of May 2006.
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- - - - th) who, having n spouse living.” has ‘ent ‘red lu!o or ’Mt{%
K.R.A.N. 1YER - contracted mn‘rriugc with nn?' s petson.: ’2; . 'lh".ci
"Scctc!nry (Cugient Chitrge) shalk be cligible for nppomlmcn( o the” suld| ,pus!s moa ;‘r‘l,
’ . vided #hat the Ditector Genersl of the Commallun, ay, - !.,_,‘
: It sntisfed thay such marrdoge js pertiseiblo unUcr‘ the’ per-""- E.;‘ B
. ) L ’ somal faw- applicalle 1o such porron and (he olhcr purty 10 )
] N8 TAYLI 9 . " QU I
'MPLOYEES" STATE INSURANCE  CORPORATION Ae marringe and *hat there nee other provnds (or -so dotng, - ,: .'
T exempt ony person from the operntlon of (heso! re datlons, - v
~New Detl, the 20th - December 1990 ! v.p ! e B‘ e
o . , . Power to Relax M RIIERY o~
No. A-120.4)-1 /RT-E-T(A ) ~in  exercise of .the wers P
. G-y 7 (A) " . retse ”": powers Where the Dicector General of the (olpdi‘nﬂdn 11 ot the '
vonferred by sub-section (1) of section 97 rend with ¢laise '
P o ) _ opinion that {t {s ncu:wny -or c‘pl‘dltnl sq to do," hc mn). .
(2x1) of sub-dection €2) wnd subcsection (2A) of thit see- ‘
) . o . ofter okl prior approval of the Centent! Qove nmcnl and .
ffon and sub-esction (2) of sectlon 17 of the Fmployees . i
) ) o . . in Consultst'on with the Unjon Pabllc Service- {,ommlssion‘ :
Stato Insurnnce Act, 1948 (34 iof 1998 ax emended) and '
by order, for reasons 1o be recorded in wri(ind. telax nny
in .supereession of Employees” State lmmnnu Corporation
aof the provis mm of these xc;.ul dions whth' respect” m any
H(cuwlmcnt) Regulatiome, 1965, in 'zn far s “they relote R .
! R clnes o ulcgoly nf pcmm R I
1o fie posts of Assistunt Reglonal Dhector/Mannper Ginde- ' T 1
VSection OMicer/Dy. Account Officer e amended  from 6. Residunty Matters - v ] ey
thoe to time, exeept inrespect of the things  dowe, o Subject 1o the provisions of thee nrmllnlmn. nll,gum y
017’ lled to be done belore stich supersession, the Corporntion vegulations nnd instroctions fid down “ins 118 " Corpora-
heteby makes, with the approval of the Centinl Guvern- tion  (Recroitment) Repubations, 1965 ns- nmcndccl i from
meat tho following regulntlons, repulating the methwl of e to tinw, applicatle  to the wncspondln* . citegory
Recroitment to_ the post of Assistant Regional  Divector/ of Oflicers in-the  Corporation.  shall apply " the, pot -,
, Munager Gnde-1/Deputy Au.ounlq Ofticer /Section OMcer. specificd in the Schedule annesed 1o these zcgul tons. A
narisly t— : g oo Sy
yi= ) L 7. Snvmge . i B v
’ N 1 S, ' ' ’ . . X ;..
g bhml Title and Lommcnccmpm - Nothing “in these vegulations sball aflect reseeymtions and = 20°
(1) These Repulations may be called Enployees” Stte other concessions required 10 be provided for,‘.!lw' Schedulod
Insurance Corporation (Assistant Regional ivec. Custo the Scheduled Tribes, OBCs and other cnlégo:iu\p( )
tor/Munnger Gr.1/Section Officer /Deputy Accounte persons in accordance with the orders isswed by {he Centra
Officer). Recouitment  Regulntions, 1996, Government {rom time to time In this regaed, bt
(ii) They <hall vome into force on the date of Ihais . S.- K. |SHARMA .
Publication in the Official Gazetie. : . : o "Dircctor General b
. . N i "
. I
-- i
o -3 e 38
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T A6 “THE QME'[IE or lNDIA T.AN( ARY 4, 199% (PAUSA 14, 1918) 'll’Am‘- ln»:m«“t— SRR v
' RECRUITMENT RULES F Oll THE POST or ASS!SIANT RFGIONAL DlRl CTORI !
MANAGER GRADL { SECTION OFFICER/DEPUTY ACCQUNTS' OFFICLR f X ! 3
TN TIW eI LOI{I’ORAHON . N R
‘wame of, Nu. “Clussi- . Saule - Wite- Age Whether  Bduentional: Whel 1er Period
Post oof "o fication . of pay . ther limit Benefit - &ofher " apo &Edu- of
- post (Rs) sclec-  for of ndded qualifi- " cptlonpl,’ proba-
’ tion or direct yearsof  cation lch qunhﬁcmxons t?cn -
op~  recruils service  for.direct - proseribed 5 o iflang <
sclcc-l ' admissi-  recyuits for dircct o
ion ble " recruits il |
post . gppixinthe
ARG ahseoftt f
w0 g pnti _ o ‘ promoteds
T2 3 4 5 7 B 9 0
’ Asst. w14l CGroup B 2000-60 sclec-  Not Not Not Not appli- 2‘{0&“ .
Kegiopal Ministorinl - 2300 . tion applicablo applica- upplioable  cable
Directar]. EB- ble ' - /
M““'\gt‘lﬂ 75-3200-
Gr. §(~ 100 : b
Section ar o 3600: N ‘ /
Oficer/
- Dy. Accaunts i
Offiuer. !
T »(1996) Subject tp variation
Dcncndcnt on worklcad. :
./ ,'_‘___________.._.“"———-:'—-‘ . — — T v i
. Method of. Rectt. ~ In case of Reclt. by Promalion If: A DPC cxists what ~ Ciroul .,smm T
whsther by D rect '- D sputation/Transfer, Grades. is-its.composition in‘whioh 4 ,\k
Rectt. or by pro- from which promohon/dcpum- A . R UPSIC b B i
Jaotion or by D pu- tnonllr'ms&.r to be mado: j consulted in. lz
muon[transrcr& wo ! making rectt.; t \f
Y of the VA_C'“\C)' PTURAREY IS :fj{‘;
(o bo Mled by : LRI DR :‘-;'}4,?3
"nrlous mothod L | i '“{lg
i Y i3 T
“romotion Promotion DPC (For considering Consultatioi -7 ;i" 5‘!’
- o : S ‘ Promotion) ' . with UpsG. ; ‘
- “tnsurance Inspeete r/Mane ger Grede 11/ ’ : ncces;aty' ’ {J,]
Supdt. in the pay Scele ¢l Rs: 1640-2900 . . ATREYS B o
with three ycurs rc;,ular service in thc 1. Chnirman/Mémber, = *» 71 ?P
grade. - U.PS.C. : Ghairman & w6 it
Nete ©° Where Juniors who have completed "o .
T Aheir qual Ty ng/el g blity servicc e _ - i ) v l[
bieing censidered fer plmnolmn their 2. Insuranee GComimi- it .
Seniors weuld wlso be considercd provided s8¢ ncr,' ' -f{,
They ere net shert of lhc requisile E.S.1.C Member !,p
qualifyinglel'g b’ lity serv'ed by mere . 4 ‘lF
then hall of such qu '\hlymg/chublhty 3. Dircctor of - ]
service or two yerrs which ever is less Administraticn, g
“iwd have sucee ssfully completed their ES.1.C. Member l
. protiaticn percd fer premeticn to the next - - 2
i’ ~ pigher geede nlengwith their juniors who . f;‘]
T - pavealrerdy ccmpleted such ! o S
) ' nnl"'r-w"'-‘\“vcnrvr» By
| g " 'H
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v az 949 -
- 18 The Enployess’ State insurance Ast, 1945
T 16 Pruncrpa] Oﬂier.n.— ‘i(l) ’I!: Ccmml Govunmem m.ay. in consu!uuor with
the . Corporation, 2ppeinz @ Director General and 8 Financial Commissioner.]

{2) The Director General shall be the Chief Executive Officer of the Corporation.
{3).*[The Director General and The Financial Commissioner] shal! be whole-time

officers of the Ccrpa-mon and shall pot undértake any work unconnccied with their
o‘ﬁcc withow the sanctios of the Cenral Government Yjand of i Corporation].

' (4) “[The Director General or the “Financial Commissioner] shall hold office for
such period, not exceeding five years as may ‘be specified in the order appointing him.
An outgoing *[Director General or Financial_ Commissioner) :hall bc cligibie for

resppoinment if he is otherwise qualified NS ":',:’"
= = e 2B e

(5)‘%&m0¢mxﬂmrhcﬁmud€mnmmw]shaﬂmmvcurhsﬂary

and allowances as msy be prescrised by the Cenual Goveinment.

) (6) A person shall be disqualified from .being appmmed as or for being Ythe
Director General or the Financial Commissioner] if he is/sutject to any of the
disqualifications specified ip section 13,.con oo o
“+ (T) The Central Gomnmmluzyumyumcn:now ‘(lheDmchenenl or
‘the Financial Commissioner] from office and shall do so if such removal is recommended

by a resolution of the Corporation passed at a special meeting called for the purpose

and supponcdbylbcvmesofnahsaihm'twﬂurdsof,thewulmngthorlhe
= —'{:—z:x‘.:a

éx?&n;fo”;mch oﬂ)u‘smﬂ'ofomcasmdscrvanu

K

monthly sa!axy of whm ’chéeeds such’ :aluy may__'
Government : _"?“’_‘f"”‘*"-";- e

SN2 (a) The 3 of re disaphneandother
mumdmd&:mbcddnmﬁdtbmpummﬂnnhemhnmy
;in noe " :

S =g oot EPRme- el

pecified i the regulations:made by. the Ce
i and

oo - i
T e

— et

_Armexwwu—

T The Empb}ees Swate fns.mmoa Ac{ 1548

() 1o darsm.mag the corresponding sceles of pay of the members ©f the seaff
under clause {al the Corporation shali have. regard to the educstion qualifications,
method of recrcizment. duties and responsibilities of such officers and empioyces under

'the Central Government and in case of any doubl, the Corparation shali refer the

maner to the Cenzal- Gov:mmcal whase decision thercon shal! be final}

" \(/(3) Every ::-pomxmcm to '{posts *[(other than medica! posis)} comesponding 1o
3 Group A and Group B] posts under thz Cenurad Government), shall bc made in

" consulation with the ‘{Unicn} Public Service Commxssnon

1

‘confer any clam for regular appomuneux and the services rendered in xhnu;mr)

" and for the rehabilitation and re-cmployment of insurcd persons who have been disabled -

Provided that this sut-section shall not apply to an officialing or wmporary
appointmeet for %z period] not exceeding one year.
Y{Provided further thal uny such offi.mung or wmpomy appomxmcm shali aat

shall no! coust rowards senjority or minimoem qual.f\mg service sse::ﬁzd in the
regulatons for wometior (0 next bxg)’c, grade].

*{4).1f anv question &riscs whether s pest con-csponé.s 108 {Gmup A and Gmup
B] past under the Cenul Guvernment, the guestior shall bc r:um:d 10 that' Government

) whosc decision thereon shali be ﬁn&l}

.. 18. Powers of the Standing Comlhmee.-—(l) Subjec! o lhe gcncral
superintendeat aod control of the Corporation, the Standing Committee shell administer
the affairs of the Cotpomnoo and may cxcrcxsc any of tbc powcrs and perfonn &ny

‘ofmcfuncncmofttho:pmu

. {2). The Sunding Committes shall subrml fot ﬂ\e cnnssdcrauon and dcus:on of
the Cmpomuon alt such cases and matters as may be spccnfbd m zhe rcgulanom

madc in this behalf.
' (3) The Sundmg Commmcc may. in n.s dxsm:uon. submu any oxhcr case or marter

e

for the decision of the Corpornuon. e i v

19. Co-;pon:mn s power | to promotz measures for bealth, e!c, of xmred

pcmm-—'l‘!x Corporation may, in addition to the scheme of bencfits specified in this

Act, promote measures for the improvement 'of the health and welfare of insured persons

or injured and may incur in respect of such measures expenditurc from thé funds of
the Cmporahm wu.b.m such lmuts as may be pnscn'bed by zbe Central Government.

i 20, ﬁ;hnp of Corporatwn. Standmg Commiuee ‘and_Medical Benefit”

Council.—Subject to any ‘rulés made under this Acl, ‘the Co:pomuon. the_Standing .

'Commmec and d: Medxal Bencﬁz Counc;l s.hall med ax “such times’ ‘and p]m a.nd
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‘ ~nf Reg!on/Sub-Reglon/Ol‘ﬂce In which
Name of the Ofﬂcer :resent plnxe: 0:4 posting Is now ordered as Asst.
SIShﬂ/Ms. o pos "g::l O'S / mar. Director/ Section Officer/ Manager
; o — * o Gr. 1 on ad-hoc bagls )
R » . (' '_r_._;"' ] 7 . 3 — — 4“_“ . ~
JLit N.Q._(_:_@wla R | Maharashtra Thane Sub-Reglon
+2i% 1P K. Sudeshan e Rajasthan Kerala -
'KJ Rao. . . |.Andhra Pradesh _____1-Andhra Pradesh
‘P, Venkatachalam ~ , (ST) Tamil Neclu L Tamll Nadu e e
+|:Ravindra'Nath tha | Madhya Pradesh, - i AD, RO, Madhya Pmdo i, —
leamuddln il 1 AR | Karnataka _ 4. Hubll Sub-Region
: AR Karnataka _ _Hubli Sub-Reaqion
A Pune | . .Punc Sub-Region _—
KSChauhan [ Gujarat | Gujarat” o
8.D: Patted : :—__| Karnataka | Karnataka’ '
: Mohan Singh Rawat : Rajasthan | .| Horyana e e e e
o | PG Narvankar - ___| Maharashtra N "Mumbal e
!f ,‘”13 Nl RehanGanl . Madhya Prad&sh desh . .| Madhya Wadcsh ——— ~
il 142",’"" AM Ramanathan S Kamataka , ' Vnmz\mka _'_A_”_‘_h____‘____*_______
A 5, _Q_L(_.__Q@_c_iy_a_ogmyay -  West Bengal | vvest Hengal . _ L
., 116, - | Karan Singh Haryana Ha:, M e )
v 147,71 SU Sule Mabarashtra . ‘_Mum'sp_l_m e
¢ ..1-18. | R Nageswaran - ) Tamll Nadu | Vijayawada syb- Rulon
o 1190 | Mrs, R Banumathl , Coimbatore e ..} COlmbatore e |
BN .20, | D Yogananda Rao: Tamil Nadu | Por dlcherry o
' |2L_ | KPrakisam - Andhra Pradesh Angira Pradpsh, “'___
22. | GS Murthy Andhia Pradesh _'I fmdhva Pra*ie‘h e
23._ | K Vijayan Kerala (""3 e v et e s
24. | Kamalakar Kelkar , , Pune lu w Sub R(‘glon DS
25.__] Gangabishan i Dethi e, | Db et e T
26, | Manjeet Singh-1l Deth ‘ umu._ . '
)_2} _PK Kundu i ] West Bengal o~ [Wedi
-7 28, Mugal Barua— = _|Assam A Ve T, nl "y
29. | A Jothi Pandlan | TamilHady R R m.{j{. Sub-Reglon 1
-39 [PV Losar - e | Keraia SR L GIE L .
.3%:.__{ U Rajendron . Co!mlmlore , v | CUbbAtOI -
32| ’Kanti_Ranjan Manehi ] West Bengal. | Wt Bonggt, T e
. 33, . | Bachna Ram - - Punjab e Py, 1" '
.. 34. _{ MK Jaln ‘ Rafasthan e e e e -
© L3S, | RKgsinathan . ' Kotnataka . mmv!aka ) R
|36, | BA Parvathi _ Kamataka SRR B 12 ) mb r‘mlon R
|37, | CH Admane L Naggar , . \r\ fDO r\hqpur SN
38._ | PV Santha Kumar ‘ Tamil “'udu e jr vit Madu e e
39| Basudeb Mukhopadhayay , Wes tequ_al e ' e
ro T A0, ™ Malhotia : Haryana o
' 41. | KP Hariharan Tamil Nadu _ i
' 42. | V Madhavi RV Ramanl Pune e
|43, SK Pal : Wes.t Bengal T \‘.L ) .3nng ﬂ e
44, Anll Kumar Baner)ee Uttar Pradesh o Huu l'«adm,h e .
45. | JK Sabnis Mahavashga e HMumira al .
46, VP Sinha ) e Blhar e
*1_47. T Ram Chandra Kalbhor ) Pune I o
48. | TK Sharma ) Rajasthan LA ’PO, ‘>ur<s!
49. | Om Prakash . Haryana 1 !hwana
50.__ | K Raghurama vV Shetty Maharashtra o ‘uw_agg_ai‘__“
S1. |-VS Katre Pune ) | P
52. | Mrltyunjoy Pai . . 1 West 8ep gal & aosgst Bengal, . ———t
53. | Mangal Bhattacharjee ] ;| West Bengal” e ¥ Bengal. - —- 4T
54._ | TR Pandey - ) Dethi .~ I - —ad
195, | Rakesh KumarAGupta' .- _|Uttar Pradesh - . . Uttar Pradesh: -~ - e
36 RN Mohrana . . MadhyaPradesh JMnd‘mPradcsh s , ;
57._|.Jagannathan R - «_ .1 Karnataka Kay \a.aka e ._,._,_“_‘,_1

. . R . o . . .
L : S
. . T ;
. e " . f
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+| Afay Kurnar Oelt Delld ]
59.;\ ;Prakash Chand Hats. Delhi e e et st
: 60. '5G Gupta - Delhl Delhi .__
61 | RC Talwar Delhl Marol Sub-Region . !
VK Roda Dethi "\ Baroda SubRegion T
J Kumaraswaml. Andhra Pradesh _| Vijayawada Sub-Reglon .
| VK Teneja O(M)D i funsh e
aiit M Kalalyanan .. " Tamnl! Nady " Vijayawada Sub- Region _
s “QM.Q)aknabcrty -| West Bengal _West Bengal.
il s dvaral, - o Tamil Nadu — | Vinvowads Subfiegion "~ .
31] -8, L Pachorla . tMadhya Pradesh __|.Madhya Pradesh
1 Smt. Vijaylakshmi Andhra Pradesh Andhfa Fradesh ]
KK. Gupta _, . Rajasthan N .
‘| VS Parmar - | Gujarat 1 Guprat - .
1 AS Mahida Maharashtra T Humbat _ :
| RN Brahme Maharashtra T Mumbal
‘1 LC Suryavanshi Nagpur 1 Nagpur Sub- RF‘Q‘UH e e
‘| SH Ganesh Nagpur B N?H)p!l_l _S_q!)
VP Kadam Pune _1 Pune Sub-Regic .
SD Katre Pune :
V Aruna Kumar Arvdhra Pradesh L
D.K.Sammadhar VYest Bengal .
Prakash Chand Haryana ] el .
P Anandarao Andhra fradesh Ry o :ihv': Pradct.h i
Sudanlal - Punjab __ e iunhb s
3 'Subramanl ¥arnataka ‘

K iMadhava Rao

Andhra Pradesh

. M"’"a Pra"€"\ - .

_iizyavdda Sub-Region

LA "‘\_'_ajtreé@_S.h-'

'r

H 5,! x\" K

e

D. Vijay Kuimar 1 Andhra Pradesh
A B. Sastry N Ardhra Pradesh
Rama Chopra Hars.

_| Prem Chand Furjab
K.O.Rappai Kutty- | Kerala R
S.5.Stivastava Ular Pradesh
Parveen Moudgll 1 Haryana
K.PJose - | Kerala
Ramesh Kumar Chotla_ Pafasthan

ool Sub-Feolon

Moahd. Ashfaque

. v <o e e | MAdbyd Pracesh Iviiya Pradesh, .
|05, KtVikenan T T L verat T it R
96.__| Anand Kuinas Haryana AN e
97, | Sharda Manjunath Andhra Pradesh_ . Andnra Praduenh,
98, | Pankaj Kumar 10ety - iR ":than .
| 99. .| T.E.Venkatesan Tamil iadu_ T lawiHadw
100. | R.Velu . poll Hadu a’ml l!adu. . i
101. | Ravish Chandra Mandioi _ Madhya Pradesh. " UADESICH, Nagda T
~ {102, | CN.Raji | Coimbatoye C'\meatme ~ I
103, | M.Rajendran Madural _ CTAD, RO, Madural T
104.” | Vasudev Pajasthan _J\D(Fn) L !g H.Wagda - .
105. | R.P, Sharma . ﬂgjas%!tan - iacih e
106. | Baben Raphael Kerala B e
| 107, | K.Santhalakshmi T_g_mlNadu o a'nl' nrsdu I e
“1.108._ 1 K.N.Radhakrishnan _ {Kerala w:ah e,
109, | S.Pysone Gnanataj Madurei e H.»dural Subr’cglon
~1 110, | S.ThaulathKhan Tamd Nadu londlrhmy i
- | 111, | K.Sasidharan !c ala T Lk .
112. | J.Karunanidhl — Tamil Nadu "'} vijayawada Sub-R
G.Kuruppan K Kerala o LB
Praveen Kumar , Hars. _\sobas.
Bandaru_Subba Raog Maharashtra . Mumbal . R
S.Ganesan t1adural . '-\aduva\ ‘Zuhlﬂnqion e
J.Verghese Kerala C|pmala T .
Tessy_Franco Kerala — . \|¥eala ST
Debabrata Pramanik West Bengal | véest Bengat, _ y
] P.R.Vaishampayan Maharashtra Mumbal_
| Baldev Raj

Uttar Pradesh

Huaf Prad« h

Ravinder Singh

G.Vasantha Kumarl

Ram Sudhar Ram -

Uttar Pradesh
qd M_a'm'al

Uttar PraJe__s_h

e lhdum( ‘mb lwaon ‘____ T

G.Selvakumar.

Famil Mady

P.Sutradhat

Assem o 7

— Subodh Kr. Sasmal

lmar Wadesh S
| Temiitady ™
Mdest Bengal | ©

_Yvest Bengal

| VWest Bang

s -
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. iﬁ:lza.f-': EDRavIndran g | Kerala Kewta .
A 1129, - | Sindo Ram - - - Punjab, Punjnb v
/ 1130, JAKNmM Yo Delhi P Madhya "rade;h R S
Al 1431, | Biharl_Ram Gufarat | Gujaat T T e .

o132, | PKamars) TJamliNadu: P rm ) .

14331 S.Mahalingam Madurai . | Midurai ‘-ub Peglou e e
|.434. .. | Anal Kumar Pal’ Bihar Jharkhmd
71135, 1 'M.Biswasl Assam " -~ West Qﬁg‘lga_l _

: 136. .1 M.Doral ' Karnataka Andhra Fradesh - —
137.. | Chander Singh Haryana Maryarn " e
_138.""{"Chandra Farkash Bihar Bihar e e
139. | Mohinder Singh - Rajasthan -Hagpur Sub-Reglon_ :

140, | L.B.Yaday o Maharashtra Murnbai ~

‘141, -| T.R.Unnikrishnan . Maharashtra r}.a_“_gL_m_AReg!on S
.142. - | Mangalam Gogla- ) Hqrs. 5.0, Hys,

143; | A.L.Trivedi Guijarat, 1< -

149 H.Painter Sujarat, T Gyt T -
1450 1'N.G panchiai | Gularat, T G T

146, | DA Thakkar poularal, A Gejae DT T

| 44 ) P.S . Peswanl Gujarat, VG e
148, | G.S.Parsad L Bhar T T . ‘.

A%, LNJoshl _G\_jnat I 110 (1T S . —
190, [ CBPatel | Gularat L lupnt S
A58, 1 M.P.Romi Gujarat come ] Gt -
482, 1 'M,S.Patel Gujarat . Gujpest .
153, | D.H.P Prajapati Gujara - wni Gujarat s
154, | P.K.Gupta |.Pajasthan . . l‘mnfmh Pm{pn B '
155, ) M.Laxaminarayana Andlia Pradesh B l«pt“ mmgg_“ e
196, | Gurbachan Dass | _Haryana Hat yann e e
157. ) Jaglal Chaudhary. 8lhar . ‘ ) w«' t('rnq.al e e
158. | B.Balakrishnan Andhra Pradesh /mc,l'ral:adesh
_ . 1.159. | M.Velayudhan Kerala ' Kerala
© by 160, D.S.Poonys Maharashtra | Marol Sub-Region e
' 161, - | M.Slddarama | Karnataka Karnataba o —
162. | Kanwal Nain Punjab 1 Punjab . e .
4+ 1163, | S.C. Mondal West Bengal Viest emual _
~{.164. - R.N, Rana Orissa West Bergal

1165, 1 S.C, Mishra , Hqrs. Madbya Pradesh 3

wrgn) 166, , | Chander. Shekhar | Punjab Punjab e e e

| VirSen .7 Haryana Hatysna

+..] 1.M. Kapoor Punfab Purgab o
K.S. Rawat Punjab_ AT 3 B
.| Mohd. Ishaq Rajasthan Rajasthan
U Mohrana ___| Orissa West Bengal
W SKDas ' (SC) West Bengal West fe: al -
~|.G.Chandrasekhar {SC) Karnataka Karnataka
1 T.Santhamma - {SC) Karnataka Varnalam _
1.5.G, Desal Gujarat Raroda Sub- ggglon e —
S.K. Chatlirved! Hgrs. . | Uttan Prudesh o
Rajbir_Singh (SC) . [ Delhl _ Pum.lb B :
Ram_S. Kunhariya {S8C) Rajasthan Punu Suh Peglon
4 Rajbir Lat ) (SC) Delhi . “Marol Sub- -Region-
<= 1 T.R.Narasing  Rao (ST) Andhra Pradesh Amnuamadcsh . —
<.} V.K.Narayanan . (51) Kerala Ketala
Mrs, Nalinl _ . (sQ) Hars. - 5.0, Hars.
=] Mrs. T.N.Thankamanl* (SC). Kerala Kerala _
Smt. M.Ammlnl *" " (5C) Kerala Kerala —_—
Kanhalya Lal (sC) __I'p(mp Marol Sub-Re
. . |:Chander Sen (SC) bD(MD Thane h-Re e
K.Devraj {SC) Karnataka | V,_mahba .
P.K.Krishnan (5C) Kerala kerala
Har Sahal . {5C) Uttar Pradesh Uttar Pvadnsh
.| P.K.Pappu . (SC).. - |- Kerala - & Keraia . - .
. N.toganathan _{ST)__.. | Coimbatore - Kerala . N —
R.Raju . (ST) . | Karnataka e v wm 1! e
Jal Narain Meens (ST). | ndiastian™ _ , L Pune sub r e o
Kikumhba Longchar (s7) Assam Vst meq \_Im___“ e
Harshran Meena -~ (ST) . Uttar Pradesh _| Celhi el .
Ramesh M, Mugdur (ST) - _ | Kamataka ] r'mnm,nt?_“_‘“ e .
1 K.R.Vijayan . {s0) Kerala Reals e



[

A S M e ! o
~..].Pritam Chand (3C) .| betiy e o | T Sub Reglon
..|-5.Ashok Kumar. (SC). ___! Maduiai - , . | Vijoyoveada SutrRegion "
Raghublr Singh _=—=(SC) Uttar Pradesh | o l'_'.r;qq[:}_l')._ e
V. Srinivas o (SC) JKarnataka b Vijnyanq:_sk_ﬁmrRc-glpn. e
HP.Jansarl (SC)..__|Gujarat e GUgRRL e,
| P.O.Parmar -~ {SC) [ Gujarat — _Lj,quJ_';'j(t,_,___,_w_,__,,__"__ e
el KBChavda = (s6) Gujarat ) ﬁf’.’.["f.’:’@§‘LQ'_’3,‘~?Q'.‘!'_‘.,..._._....--.._...-_....-_.;.M,
t...|.D.8.Londhe . (5¢) Maharashtra .- .4 Thane Sub-Reglon e e
...| S.B.Deolakar . (5C) Maharashtra . " ~{-1hane Sub-Region
eaf.Sudhir Kr. Roy =~ - (SC) | West Bengal .MVMQ:S"(MEEEHQ!LM“__M_M e |
| Bhira! Ram i (SC)___ I'West Bengal _West Bengal, i
= |:.Pankaj Kr. Dhali . (SC)” West Bengal U West Bengal, . ]
| Sujit Kr, Tikadar . (SC) West Bengal N Mest Bengal. ‘ ]
—'LAL, Sarode ) (SC) " | Pune _Pune Sub-Region
; | S.B. Sonawane . (SC) _ lPune . ] Pune Sub-Reglon . _
o | Heera Singh ™ (ST) | Delhi Thane Sub-Region N
t ‘:7' SOV T4 Laxman Narain Meena (ST) Rajasthan |.Pune Sub-Reglon , '
N P T TR & §ggglLal Meena - (ST) " | Rajasthan { Andhra Pradesh ,
¢ e ~1.216.%: ] Trit Kant Choudhary {STY west Bengal. — | West Bengal B ]
Pt 1217,% ] Sonam . (ST) . | Punjab. _|.Punjab e R
P }[.218,% | Mahadev Meena —_ (ST Rajasthan , WestBengal , ]
/1218, | Debasish Baruah — (ST) . | West Bengal .| West Bengal, mE
A =] Bihar . & West Bengal, NN
f

officials Is ordered purely on temporary and ad-hoc basls; They are likely to be
’ ' e ng & herefor. It Is made-clear to them that the -
"ad-hoc promoation shall not confer on them any right either to continue in the post or for regular promotion In future.
3 tlod -of. service rendered by them on ad-hoc basis in the grade/cadre will count neither for seniority In the
ot éfjgradg{@dre nor-for ellglbillty',fpr promotion to the next higher grade/cadre, The pay of these officers on promotion
N ‘3'59’9‘32?‘5?55%&!‘5 650010500/~ will be fixed under the normal rules, :

S R A e T e ' .
gl

R S T . .
PR “t\ ) ‘ :
3 %%#All‘qostlngs are ordered in public interest and the officers are entitied to TA, DA and Jo
,rqlgg;{yyj;egever admissible, - +*© 7 . o 4 s ’
B A 1 '

Ining Time as pér

.- . L

" This order comes into force with immediate effact,

B The officers posted as Managers Grade I outside thelr

by their controlling officers only after the orders r,
- are recelved by them, - ‘ o

ey

thelr present Reginng / Oftices of POSUNAS will be retioyad
egarding thelr places of postings iy the new Reglong / 5ub-Regiois

P mtat,

' The charge report(s) may be sent to all concerned,

. Hindi version will follow. A
e o LSSy
— : . g o _,/"/ ?/"/
. _ (R. NATARAJAN)
! o ' JOINT DIRECTOR.{ (A)
The Officers concerned ! . ‘ )
All the Or!lg.ers of the Hgrs, Office o

All the Regional Directors

All the Directors

All the Jt. Directors I/c of the SRO% :
O(M)Delhi/ D(M) Noiday Director, ESI Hospital, ¥.K. Hagar/ Directer (3 anily Wellare Project), Hew Delt, _
All the Medical Superintendents of ESIC Hospitals

Al the Medical Superintendents of E31C Model Hospitals
The concerned 3t. Directors (Fin.) and Dy, Directors (Fin.)
The Llbrarian, Hars. - : .-

11, Official Language Branch, Hars. Office for Hindi version.
12. Copy for personal file(s)/Guard file/spare copy.

BEOINSOODWN -
o T s
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e ____HEADQUARTERS .. _-
.. tishsy ' EMPLOYEES' STATE INSURANGE CORPORATION| &

.. 1PANCHDEEP BHAVAN: C..G, ROAD:NEW DELHI-11

B S~ owharen T Ahttp:_lllqsic.nic.,in
- “,_";,7'._‘\' . ' -".;:El . \
No. A33/12/4/97-E. Cq!.;'l'lr,:,;'«,"" R Dated :
o LT IR '
A el - OFFICE ORDER No. 600 OF 2005
, :‘5)“ v ? .,.,..K_r....é..ww:n.ud—l.;u’-‘vf‘".»r--' .

. - The _Dlrectpr@eneral.ls pleased to order the promotion of the following officers in the grade of
A3 41453 Insurance Inspector’ (in the pay scale of'Rs.5500 ~'8000/-) to the- grade of Assistant Director /

* . *Manager Gr.1/ vs_e,cti‘qg,Oj‘fw‘e‘ri (in the pay scale of Rs.6600 — 10500) on adhoc basis and post them
‘as follows:~ - - TeTmeTLE BTy - : :

. oA e, Y .
B P A S i

5 -3.‘; i

REE ‘8171 | Name of the Officer):.!; Present place of Region/Sub-
- | No.*i S/Shrilsmt. posting as L1/ Mgr.Gr.Ili" | Region/Office in which
W rinehdaTy Y Supdt. - - | posting Is now ordered
, S R it g . v - | as Asst. Director/
N TS ke e . v Section Officer/
~ I v-'_” - ' R Manager Gr.l on adhoc
: e AN _ basis
1. Ashok Kumar Parida - - Karanataka Karanataka
2. _ ' | W. Suresh Manuel ~ Coimbatore Coimbatore ,
3. | Nizamuddin®~+ - Karnataka Andhra Pradesh
4. _| Bhagwan Singh’ = Jharkhand West Bengal_ !
5. B.K. Sinha* . Bihar Bihar
\/,'6. Jugal Barua , : Assam West Bengal
7. DK Sarkar « - . ' West Bengal West Bengal
8. RN Mohrana = , Orissa West Bengal
! 8. -} KK Kureel ~ - Uttar Pradesh Noida
10._ | VK Roda B Delhi Hars.
11, VK Taneja | .D(M)D , DM)D L
12. | M Kalaivanan s TamilNady | Karnataka
13. _ 1S Jayara] : ) Tamil Nadu Tamil Nadu .
14, Pankaj Kumar Delhi Hgrs.
15. _ ] J.Shiva Shankar - Andhra Pradesh Andhra Pradesh 3
16. | Baldev Raj L Uttar Pradesh Uttar Pradesh
17, { A.K.Nim o Delhi Hgrs.
18. | M.Koodalingam Coimbatore Kerala '
19. M.Dorai . Karnataka Goa
20. | Jaglal Chaudhary =" - Jharkhand Jharkhand
21. Ramulu . ) .1 Andhra Pradesh Andhra Pradesh
22, D.Sugumaran . Karnataka Karanataka
23. S.K.Chaturvedi Hgrs. Hars.
24. P.N.Bhasin - s Delhi . Delhi
25. . | Ram Swaroop Kunhariya Rajasthan Madhya Pradesh
—— 126.  |'Ramesh Chander—li - .. Delhi : Hgrs.: ‘
‘127.__ | Mrs. Saroja Ashokan , Pune’ S Pune . ' *
28. Amarjeet Kumar g Punjab Punjab
29. D.A. Dhaigera Gujarat Guijarat
30. | S.SHirani i _Gularat Gujarat ]
31. | Chander Sen DIMD ) D(M)D
32.. | Saheb Ram Singh . Delhi , Hgrs.
33. | Anil Kr. Rastogi = - Delhi , Hgrs.
3. MA Hafees. - 7 Andhra Pradash Andhra Pradesh '
35. G.Panda . L : Qrissa West Bengal.-
36.. |:Har Sahai = ' T Uttar Pradesh Uttar Pradesh
37.. | S.K.Srivastava S : | Madhyg,Pradesh Chattisgarh .- ) .
38. C.B.Gandhi =~ .~ Gujarat - Gujarat , ‘ -
38. N.C.Purani ~+ ¥ <77 . Gujarat ESICM Hospital,
. A N Ahmedabad L,
40.- | Kusum Vohra "~ =~ v [ Hgrs. . Hqrs. )
41. | Kanwaljit Singh " " T Delhi ) Delhi .
42. V.L.Joshi LT . { Madhya Pradesh Madhya Pradesh .
-1 43. | Daljit Kaur Mavi_ . .- - Punjab ..~ Punjab ,
(44, - |DK.Sharma __ 3 Rajasthan Madhya Pradesh

Sadtigd
.

S POV TS O '
s WM‘.‘ .
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x  ..|45. " |'Narain Dass Sl 7 4+ -Rajasthan - _Rajasthan
-‘é',"l 46... .| Abdul Quadeos. , o “1.Delhg -, Hqrs. :
|47, | Vilayati Lal i by il Dalhl LC R
¥y 48, | Anil Kumar Khanna - . [ Hges. - T Mumbai i
' |49: 5 [NKBasheriii.. ... o Gujarat” =~ Gujarat .
50. | JKPammar - | Gujarat Gujarat .
51. | R.K.Sharma :. 1 Delhi_ ..., Hqrs.
e 02. | RS.Rohilla -~ _| Haryana - 1 Hqrs.
. 1.53._. 7| Mrs. V.K.Pathak ) e [ Hars. D(M)D
54. ..1.S.C. Kulshrestra v oL < Uttar, Pradash Uttar Pradesh
- 1.85., .| Satpal -~ | - ‘ THgrs. "0 .| Hars.
2 gk 56#.«*-. -Harish Chander Haryana Haryana
© 187, | Sunil Kumar Haryana - Hars.
. 58. .| Hoshiar Sin nght.:. ‘. . .| Haryana - Haqrs.
=58, i Kiran Kohh,m ‘L;.I"“ . .| Delhi-.. ‘Delhi '
60. Shubhkaran .; .. Punjab . ' Himachal Pradesh h_ |
61. Tarsem F.’al,:J § Haryana - Haryana
62, .| K.S.Minhag"i**: Haryana . -~ Pune
| 63. | Sat'Pal Bansal” Haryana Pune
64. | Neelam Puri. . Haryana - _ Mumbai
1 85.. | S.G.Teher’ il Andhra Pradesh Andhra Pradesh
66, [| Suresh Pal Slng RO _Rajasthan WestBengal -~
/uj?,_ "|P.N.Sahoo o Orissa- Orissa. | .
—~'168. |G.C.Rout" : Oriséa - . - | West Bengal -
- | 69. | Shiv Shankar Lal- ‘| Uttar Pradesh Uttar Pradesh,
‘Srivastava . T ' o :
1 70. | Upendra Bajaj.: . - Madhya Pradesh Madhya Pradesh
, 71. | Baldev Singh™~" - Punjab - ESICM Hospital, Bari
e a Brahma (Jammu)
172 | SmiL.B.Shah - Gujarat Gujarat ...,
L73. | SmtA S.Chaurasia -Gujarat Gujarat
74, [ Lladu Ram Rana - "“|'Rajasthan Rajasthan .
7S. | P.R. Kudal Rajasthan Rajasthan L
76, B.C.Godika : Ré&jasthan *West Bengal
NAT7__[Mrs. B Nag . | Assam | West Bengal
. 78. | A.Shyama Prasad Karnataka Karanataka - L
78. | UVasantha Kr: Shenoy Karriataka Karanataka ]
. 80. | Ram Kr. Dwived| ' . { Uttar Pradesh Uttar Pradesh L
81| K.Sreenivasan . | Kerala Kerala
82. | M.V.Krishnan = y Kerala Kerala
| 83. | P.Balakrishnan Nair Kerala Kerala
84. |JPSMalik: “[Haryana = West Bengal
85. | V. Srinivasa . - - . A ' ['Karnataka Karanataka
86. D.B.Bhende-"-'." O ‘| Mumbai’ Mumbai
87. | RA.Pillai~ 3 ‘| Pune | Pune
88. ABMamvatkar o Nagpur SRO, Aurajggt:ad
89. | M.P.Gangurde - Mumibai ‘Mumbai .
90. | M.SDhaware Pune Pune .
91. | V.D.Pinjarkar . -~ " _Nagpur .. Mumbai . .
92, R.G.Waghmare - - Mumbai~ . Mumbai
193 N.S.Bedhere cL L Mumbai® - Mumbaj -
94. [V.P.Nalavede ‘ - o Pune : Pune .
95. M P.Chankapure -, - Nagpur. . Mumbai . -,
86.__| B.P.Gaigwal =i ™ Pune "~ . Pune. . .
1 97. Shankar Lal- Anjana MadHhya Pradesh Madhya Pradesh
98.__| A.Pondyarajan * | Madurai = Tirunelveli
9, C.N. Chauhan -Gujarat Gujarat ]
_ \A1100. | J.Boro : : o Assam . - West Bengal
1101, SVenkatarathnam ' Andhra Pradesh Andhra Pradesh
102. | P.SVerma. ;- ‘ 'Haryana _| West Bengal - L
103. Rameshwar Das B Punjab . - ESICM Hospital,
. s Ludhiana ° '
104, SRMago Dethi e * = Delhi
105. | N.K. Sahu .' " DMD .- | 1OMD .
106. | Santosh Ma|hotra | DMD" .- Mumbai
107. | Prem Lata " o Hars. Mumbai- . . - .




.

TRama Dhamija' . T Hars. . . Mumbai

| M.C.Na [ 1. . lAssam . "1 West Bengal
‘'Raj Kumarni Sabhatwal . | Dethi Hgrs. *
C Praveen Sehg i oo | | CGujarat T Gujarat . -
ot 5} A2 A.K Sagl ¢ T ] T Deni _|Pune T
BTV (.,ng :113.4] AlluriVenu- Gopa] , —|_ - | Andhra Pradesh Andhra Pradesh
!F“‘m% 4114, | C.P. Wadhwa 341" "; :' "1 [ Hars! e .| West Bengal . .
;- stbey 8 NK. Luthras > o o Hars, = __| West Bengal,
i 116, | Rajiv Kumar Choudhary N I Mumbai= T T Mumbai .- .
|.Jyoti' Prasad, * . {Bihat -~ - T Bjhar ¢ .
._| Meenakshi Nanda C 1 Delhi JPune " -
... LP.M. Khale - Madhya Pradesh __| Madhya Pradesh
s | Vinay KumarSharma e ___1 Delhi . | West Bengal
- | K.Padmavathy "™ 1 T Tami Nadu .| Salem
. |-.Sushif Sachdeva""‘“ L 1 Delhi West B@g_@_
S:S.Dalal - - , Haryana . .| Tamil Nadu
| PK, Bhatnagarr*r- S T Delhi . "lDehi
125, | Manish Gupta .~ . > {DMD o WestBe_ngi
E*fwi ,ﬁ ,126.,,;,_.KK Malhotra - 2 2 | Hars. ™" e Hars. = .
127. | P.M. Narayandas iece . | Karnataka - . __| Keranataka
ariy ey 128" | M.G. Parihar ., , ooz | Gujarat. .| Gujarat
. "“““53" 120, K.N. Jotwani - L .. | Gujarat -. . ' Gujarat
- 11130, JKekali‘Das © Andhra Pradesh Andhra Pradesh
. , 131 (.G. Pillai - e .. | Gujarat - o ESICM Hospital,
et L SR L s R e Ahmedébad
wannn 132‘, BC, Mehta: -~ | Gujarat 2. |.Mumbai
S 133__] Om Prakash Dhi ingra Dethi - - West Bengal -
134, ,Vuay Kumar . , Delhi - West Bengal -
135, | Pankaj Kumar ... e | Bihar .| West Bengal
! 138.. | Savita R. Suresh . ___|'Delhi | West Bengal
137. | Rajendra R.Pillai Nagpur : -1 SRO Aurangabad
-7 1138._| Prasun Kumar Sinha .~ | Mumbai .|.Mumbai
-~ 138.”, Rohtas Singh . : SC | Delhi West Be nga
o 140, | Majmudar P.Keshay Lal _ SC__| Gujarat | Mumbai
RN Kalidas Sajjan - - SC \Nest,B,engal_ ' West Bengal N
rrios 21,142, | Girish Kumar Kain SC | Delhi West Bengal
¢« | 143.. | Vijay Bokalia SC DM)D | Hars.
< 144, Champak Biswas . SC | West Bengal . West Bengal
145. | Azad Singh- , _|SC | Dehi .| West Bengal |
146.._| Jyoti Parkash ' | SC Karnatka - 1Goa
147. | Ajay Kumar Mahan §C Delhi _ Tamil Nadu
148. | Premdas Jaiswara SC - | Uttar Pradesh o Uttar Pradesh
149. | P.K. Krishnan Kutty SC Kerala Kerala
150, | V. N. Sarojini _ A SC. | Kerala Kerala
151. | C. Gopinathan SC | Kerala _| Kerala
152. | Krishna Das — -1 SC | Jharkhand West Bengal
153. | S. Palaninathan .- " |sC Tamil Nadu Tamil Nadu ]
164, Amarjeet Singh .~ = | SC_ | Punjab Funjab ]
165. | S, Dhandapanl SC__| Coimbatora Coimbatora
156. | Ram Prasad . SC | Delhi West Bengal
157, | Mool Chand i1 SC__| Delhi Waest Bengal .
158, | Jai Prakash T SC | Delhi West Bengal
168._| Phool Si ingh Giroh - SC_ | Dethi West Bengal
160. | Vikramijit Slr_rg _1SC | Delhi e West Bengal .
-1161. { Ran Singh * SC | Delhi ' ‘ Andhra Pradesh
162. | Baldev Singh. . : SC Punjab ESICM Hospital, Bari
. : ) ’ ’ = . Brahma ,Jammu
163.. | B. Gnana Kumar ) SC | Andhra Pradesh Andhra Pradesh
164. | Hari Krishan SC Haryana Haryana ]
— 1.165.°-1 J. B. Ram ‘ SC Jharkhand Jharkhand
"‘ 168. [ Bhola Ram : ‘SC _ | Haryana \ West Bengal -
167. | Balvant Ram SC__ | Haryana | TamilNadu - .7
168. - | Ram Swaroop Jarwal SC | Rajasthan . Mumbai
[ 169.. | S.C. Deka SC | Assam, _|'\West Bengal
170.- | B.C.Rahi : SC__| Rajasthan West Bengal
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f[lj_gl_grgmp'g_igq of the. officers will take effect from the date.bf their assumption of chargé.

LA HEN

\\

. promotion in-fgture.’}’f—a-The;' period of service rendered by them on adhoc basis in the grade/cadre will

. count neither for seniority -in! the grade/cadre: nor. for eligibility “for- promotion to the next higher ..
n--grade/cgdref“The pay of all-these officers on prgn:otion will be ﬁxed_ in.t'hﬂe._. pay scale of Rs.6.500 -~

nooeeh

10,600%under the normal rules, .. - -+

R,eg,io,nal’Di’rec.tpr"s/-Dir_egtqts/»_Udint Director ifc within a week from the date
. ; \rv'f‘:‘%‘?ﬁﬁgi’ﬁ*?““‘?:ﬁ?éaﬁu mﬁbg_‘?ﬁ: : - .f‘,ﬂiv;’v{_‘r.({{.“ﬁ--}!ﬁﬁ'-‘_hf!.‘.(f‘\ l I ' ; PP . ' .
L The Regiona‘lifpi.réctgrs !may utilize the services of the senior-most officers available in their
regions in the cadre of Asst. Directors/ Managers Gr:l as Asst. Directors in the Regional Office as per:
this Ofﬁcq Order No. 316 of 2005 dated 30.6.2005 in file 'No. A -22 (13) 1/2004-E | . :

I L
[ R K
’

* The charge reports may be sent to all coricerned in due course.

(Hindi versign foliows)

- JOINT DIRECTOR E. |

. R /
/-‘ E !
. " .
. ot R
P . ".‘.,"l R
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The officers concerned.

All officers of the Headquarters.
“All the Regional Directors. e g o

All the Directors / Joint Directors ifc of the Sub-Regional Offices.

Ali ' ] F i

_ oida/Director, ESI Hospital. KK Nagar/Director.(FWP), New Delhi -
The concerned Joint Directors (Fin.) and Dy. Directors (Fin.)
The Librarian, Hqrs: Office o ' -

PNOGOD W

9. Official Language Branch, Headquarters for Hindi version. ‘ N .
10. Copy to personal fjile,s/ Guard file/ Spare copy. e
i e T TEEEE ‘
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Tant T S SWAMY'S —ESTABLISHMENT ARND ADMINISTRATION
E y practice bas been 10 give cficct 10 amendments in the Recruitment Rules oniy
: ) prospectvely. exeept in rare cases. Hence. rtgu}zr gppommqms'proqumrs
i may be made in all such cases in accordance with the Recruitment Ruies 1n
; force at the ime when the vacancy arises. No ad koc appowiments/ promo-
t
i

vons may be made on the grounds that the Recrurznent Rules are being re-
vised or amended.

(iify Revision of Seniority Liss.
rangements and delaywng reguiar pro

— Another reason for making ad Joc ar-
motioas is that, the semiority position of

: the officer holding the post v the feeder.grade 1s disputed. In all such cases,
: regular DPCs may be held based on the éxisdng semarity fist. In case such
: disputes arc pending before 2 CourtTribunal, uaiess there is an injunc-
i tion'stay order against making regular promotions, e appointing authonty
i .. may copvene Ui DPC and make promotions on the basis of the existng
} i senionty list. However, while issuing the orders ip such cases, it should bz
} stipulated that these promotions are provisianal 2od subject to the final deci-
sion of the Court/Tribunal. Subscquently, when the duections of the
H Court’Trinunal become avaiiable, & review DPC may be beld and the ncees-
1 sary adyustments 'made in the promotions of officers hascd upon the revised
J senionty hist. in case any of the officens provisionally promoted do fot figere
g in the tis: approved by the Review DPC, they may be reverted to the posts
| held by them earlier. . :
! (iv) Shortage in Direct Recruitment Quoig.— Ad hoc appointments are
| also made on the consideration that adequate number of qualified candidates
arc not available for filling the vacancies through the direct recruinment guotd
prescribed in the Recruitment Rules. In some cascs, even though the required
mumber of candidates are recommended by the Union Public Service
Commission/Staff Selection Commission, some of them do not join or they
join to resign thereafter. L s
= According to the instructions contained in this Deparmment's OM. No.
24012/34/80-Estt. (B), dated the 20th February, 1981, while notifying vacan-
Gies to recruiting agencics especially the SSC, the appointing authority is ex-
pmdmcorxqamedxetomlnmxbcrofva jes taking into consideration the
likely vacancies during the period beginning from the date of announcement
jon i 'ontxpmthedauofmnomun)mtofmesub-
sequcnt:xzminaﬁonsoﬁmthcxomlmmtberofpoststobekcptvimtmy
bevery fow. s oo W Va0 D ATT EEE N A R 0
: : In spite of this, if some vacancics still remain unfilled, the following
Y ‘measures may b¢ sdopted:-— Gar e TEmOReAITIGGT 3R we YeoltfE {
o 3G Gy JabAY 31z L1 PR TR L L e )
; } Whereyer feasible, the posts may be allowed to remain vacant until
candidates, become available af the next examination. ;.

R

L e

.
il

s

¥ Wheikei 4 Recruitment Rales for the osts provide altermative
M’Mvmnmxc,mdybyﬁzdmmdmmw
mznsfa” of Of sHafation, cffom‘ﬁaybcmadc to fill those ¢ vacanc _is

s
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ADIROC APPOINTRENTS/PROMOTIONS 23

become available). by the alterpative metbods, i.e., by transfer on

depusuon, €1C. . .
{¢) Howzver, in cases where iz recruitment is the only method pro-
vided in the Recnurent Rules, Ministnes/Deparoneats have been
advised vide O.M. No. 1401 7/8/84-Estt. (RR}, cated the 1%t June,
1956, that the Rules my b: amended to provide for transfer on
depumtion as an alicmauie method to fill short-term vacancics 1o
the direct requitment quomt  In case the ruies have not been
amended, the Minismes Departments may ke sicps to do so im-
rnediately so that the shonage of qualified candidates egainst the
DR guot, may be met by filling the vacancies through transfer on
depattation for short periods.
' (v) Filling up of shori~erm vacarcies.— Whenever shori-1enm Vacancics
are caused by tbc regulas incumbents proceeding on leave for 45 days or
more, study leave, deputation, etc., of less than cae vear duration, they may be
filied by olTicers available on 30 zpproved panel Such & panel may be main-
tained taking imo account not only the mctual but also tbe vacancies antici-
pated over 3 period of 12 momhs im accordaace with the cxisung
mstrucionshoiding DPCs.  Wherever an officer 1s pot available on an ap-
proved pancl the post may be kept vasant, as far as possible.

o 3. Cases where ad hoc appoinments can be made— I the prescribed in-
structions and procedures arc strictly aduered to, it may be seen that there will
be very few cases where sppomtmenss need to be made on an ad hoc basis.
Such circumstanses may be— St e, Foala e

(a) Where there is an injunction by & Count/Tribunal directing that the
post may w0t be filled on a rzgular besis and if the final judgment
of the Court/Tribunal is not expected early and the post also cannot
be kept vacant. . . v o : -'_' T

(b) Where the DR quota has not been filled and the Recruitment Rul
also do not provide for filling it up on transfer or deputation tempo-
rarily and the post cannot also be kept vacant: %% 2 L e ,

(¢) In short-term vacancies dus. 1o regular incumbents. being 08 © %
Jcave/deputation, etc., and where the posts camnot be filled as per -
Para_ (v) sbove and cannot also be kept vacant. - :‘%f AN

\4. Corditions for making 3d boc appointments
circumstances, ad boc appointments may be resort
- . . -~ e B

period for "whic the
SaueLs mgdc on mad bx m Wm_.l”
. practicé of giving a break periodically and
- Son os ad hac basis may Dot bé permittedy,
beyoad one 1

’

st Dot LeeliBfls
el DTS Ler TR e
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(u) If the . appomm:»:nt pmposcd to W madc on_ an :ad hoc” basxs
invoives .the approval of .the. Appointments: Committee -of. the
Cabmet, this may be obtained prior to xhc appomunent/pmmonon

being actually made. sl
i) Whert ad hoc zypomtmcnt is bv pmmouon of the’ ofﬁcef ‘in 'iﬁé‘
~" {feeder grade, it may be done on the basis of sénjority-cum-fitnesy
basis even where promouon is by selection method as under—= ‘“;”:;‘
i (@) Ad hoc promotions may be made only after pmpcr?c'rccmng'
by the appoxntmg authority of the x:cords of thc oﬁicer. NS

(&) Only those officers who fulfil the ehgﬂnhry condmous prcs-
cribed in the Recruitment Rules should be conmsidered for

ad. hoc appointments.. If, however, there are no cligible | .

officers, necessary relaxation should be obtained from. the
compctent authority in exceptional circumstances, ..o viT g
(¢) The claims of Scheduled Castes and Scheduled ‘Tribes in
adfhoc promotions shall be considered in accordance with the.’
guidelines contained-in the of Personnel and A.R.;

© . Office Memorandum No. 36011/14/83-Estt. -(SCT), dated~ :

3041983, o

i ) Where ad hoc ; appommzem bv dxrect recruitment (whxch as
explained above ishould be very rare) is being done as a last resort,
it should be ensured that the perscas appoinied are those nominated

b\ the Employment Exchanges concemed and they aiso fulfil the -

tipulations as to the educational cualifications/experience and the -

.su.

upoc’ age-limit prescrived in the Recruitment Rules. Where the

normal procedure for recruitment © a post is through the Employ- - -

-
[ rr‘*m F( hange only, lhcr': is no usnﬁcat!nn for momng to ad hoc
agpoimtnent.

" (v) Where the appointing amhonn' is not the Mxmsn'y the -\u.honty
competent to approve ad hoc appoinmments may be decided by the
Administranive  Ministries themselves. . The competent agthority.
50 authorized by the Misistry shocid be one level higher th.-m the .
appointing autkority prescribed for that post | ’

5. Ad hoc -promorions of officers whase cases are kepl in :ealed 5
covers.— Ad koc promwotions. v;-‘!th respect 1o officers whose cases are kept in.
3 sealed cover in nccora;mcc with OM. Na. 2201172/86-Estt. (A), dated

12-1-1988, will however, cominue 10 be governed by these special instruc-

fioas (Order 3 below). Similazly, od hoc prarnotions of oiﬁccrs belonging

" 1o ‘the Ce":ral Secrctariat Sm':ce (QS) o pcsts of bndcr Secretary/ £

7
RS
< "

""‘be'axi-iﬁ&r*@eri:f oL (0 () Rove b
poted ~that T nce 6 Ezflwca ppointments; mc]udmgadhoc ]

. -gn
trative. Reforms O.M. No. 2201 1/3/75-Estt. (D), dated 29-10-1975 and the

‘ gradcarcwbcreplaced by persons approved for regular appointment by

' years is a valid reason for regularizarion, thet without anything more. will not

fions’=All ad kot app

B review od  the basis of the =7 i
hnc§~ T excip ‘“o”"ngr"" v.hcmer Such #ppointmerts - TR
35 beCantimi g and “the'; I‘ Feseit ‘t3mm, the decision theréon R |

“restrictions of oric year from the
;:nﬂp‘y..w

f ’2'&03&8/37 Em(o).mwsomwmh.ms]
$ers _

..-'(2) ho Ad Iwc appointment by Dnrcct Recnntmem.— The under-
ed is directed to say that as per the Departinent of Personnel and Adminis-

b A s 1

Deparment of Personnel and _Training {.M. . No. 28036/8/87-Esit. (D),
dated 30-3-1988 (Order (1) above), persons appointed on ad hoc basis 10 a

AT e

direct recruitment, promotion. or. ransfer {absorption), as the case may be, at
the ‘carliest opportunity. . These mstructions aiso provide that whenever an
appointment is made on ad hoc basis, the fact that the appointment is ad hoc -
‘and that such an appointment will not bestow oo the person'a claim for regu- .
lar appointm:m should be clearly speit out in the arders of appointment. It
should also be made clear that the service rendered on ad hioc basis in the
grade concened would oot count for the purpose of scmonty in that gradc and
for chg:mhly for promotion to thc nm hxghcr gradc e

. Instnces have, howcv::, “zore fo the notice that deSpm the. clcar .
pfows'ans. as mentioned above, persons appoimied on ad hoc basis, when
replaced, approach the courts of law for regularizing their appointment and-in .
many cases, directions are given fer reguhnzx.;ﬂ the period of ad koc 3"pomt-
rcnx wzth .c..scqucnual benefits like senjority, ﬂc. S

3. inthxsrczard,nnstated that issue ot'mgu!mzanon ofadhoccmptoy- ’
ces has been considered in several judgments of the Hon'ble Supreme. Court, -
Ia the casc of R.N. Nanjundappa v T. Thimmaich and others (AIR 1972 SC
1767), the Supreme Court observed that regularization is not itself a mode of
recruitment and any act ia the exercise of executive power of the Government
cannot ovaride-rules -frarned under Article ‘v? of the Coustitution. In the
case of Szwte of Orissa v. Sukanti Malx@a.'xv (AIR 1993 SC 1650), the
Supreme Court has observed that assurmng Wby their having served for long

$OH NG e A b A ST Bl S e

SrAS Ar AL A i s e e .

ARG s e SRR DI i R AR P R e

meet lhc xcqummt of the acnon bemg in puch.. interest and what bas been
-‘ls E‘.‘ . R ) ~
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T PROMOTIONS ,
. “w

PART-Ti

3
} g3t o7 SWAMY'S — ESTABLISHMENT AND ADMINISTRATION
$ : o
3 . . .
; _ 2.7 in Group ‘A" and Group ‘B’ services/posts, i none of the officers ‘ - ) :
i in-luded m the DPC 28.p€7 the corposition given in the Recruitment Rules 15 FREPARATORY ACTION
1 :;n sC z’ ST officer. it would be in order to co-0pt 2 member belongiog wothe - ' . o ’
{ Cor ST available within the Mnistry/Department. If no such officer i A . it ” : i ‘
i avaiizbic_within the .N‘.inism'!Dcpamn;?t, hf may be taken from :mmh: ol petermination of regular vacandies - :
i M nisiry. Deparpuent. : ) - 4rhte essznnul that the nuimber of vacahcies in respect of which 2 panel
it + § i the casc of EB crossing.—*"* . 5 t0 he preparcd DY :_I)Y:C fﬂhuuié be :_sﬁm:_ncd as accurately as possivle. For
- A g this purpos the Vvazancies. 10 he wken wih account §nmud be the clear
LT : { \ooancies anEng ina pcsugrade.’s:n'u:c due o -death, retirement. resignalion,
- : o / P ART - _ ' i 1::.’:\:\3!()\0\‘;__ erm promotion and deputatict of from: creation of a_dditional
T i i L ' : L A1 osts on & Iong enn. AS regards '\‘3calncicsv.arising_ out of drputation, only
i3 - QUENCY (0}3 bﬁ:gmcs“ : T those cascs of depuiation for periods exceeding one Yo should be taken into
i ’y i . S ST - : zccount, Sue NOLS however, being kept also of the number of the deputd-
it pid M ‘ ‘ Siomists Hkrly 1o reture 1o the cadre and WEO have to B¢ provided for. Purely
i2 3.1 The DPCs should be convened at reguiar arnual intervals to drEw : cansics creled 259 vesuit of officer procecding on 1eave, & on
. pansls which could be utilized on rmaking prom:otions against the vacancits a spaiet pericd, RS, €5 should 0ot ¥ taken ite sccoult
. becuming during the £ourse of 2 vear. For this purpos<. 7 is csscntiabior e ’;‘i’sf,_‘“ _prepanaton of a panel. in $35C8 whers there 2as been deldy
L concemed ;;gpoim’mg authorities 10 initiate action t¢ fill up the existing =5 : 1Ps Tor a year of more, vacannes should B2 indicated yearwise
LE . ::,1,‘3;!; am‘f;pa!ed Vac;‘ncics well in advance of the expiry of ¢ previous %’ separdiciy - - ' e
e by collecung ¢ -ant documents like CRs, Imc rity Certificaics.. 1 S atic . 3 . :
I Doty List, ewca for Fiacing before the SoC. DPCs cgul‘z o romvencd { Calculation of vacancics - L
§ ! cvery vear if necessary on a fixed date, e.g. 15t April or May- The Ministries’ It has beed decided "that for preparation of a sclcct panch Ministries/
S8 o Depanuments should lay down 2 time-schedule for holding DPCs under el Depannints MY ¢calculate the vacancies 1of reportng 10 QPC on financial
B | . coptrol and after laying down such a schedule the same should be monitored - yearwise Whete ACRSs arc writen financial yearwise and calendar yearwis¢
H by making o< of their officers responsible for kecping 8 watch over the - where ACRs are writien on calendar yearwise. ] - e
i various cadre authorities to ensure that they are beld regulasly. Holding of - ’ 2 e T O : T
i DPC meetings need not b delayed or postponed on the ground that Recruit- A¢{ . [(Crucial dute for determining cligibiley. . - ST
. ment Rules for a post are being reviewed/amended. A va£3 , shall be filled ' ' The cligibility dates for determining tie “cligibftity of officers for promo-
:?mhth%wmx Rules in force 0D 1€ date of vacancy’s tion would be the first day of the crucial year, i€ January, 1 irespeciive of
nﬁdtztubsequmﬂx.lgaw.been:.ocprssly given remospecuve whether ACRS ar¢ written financial yearwise of Lalendar yearwise. '
amdgtymlswkemnmntkulu normally have only prospec- ' R : - R, . e
isti 5es:should be filled as per the Recruitment The crucial dates indicated above would be applicable 10 only
A Y RS o services and posts for which statutory Sgr\'ice Rules do not prcs:ﬁbc 8
A L e B - . . o : L5 -
H1din, l‘)fg,rmecting is initiated after @ s R date.} B et -
undue de Ay in the filling up of the vacancy 4 _ in reiteration of the aforesaid provision (Pana. 4.1)
who aft cligible for promotion. 1t may be 3 lines, dated 10-4-1989, it is hercby c}arifxcd that such vacancics
.@ﬂ&gﬁ&y,yeg(fog"egch category of I} - particular vacancy year,as’ noted 18 the aforesaid Para-. 4.
&gﬁﬂnblq_in:‘ad»;m}qq for making I considered together by the DPC. These Vacancies should also 1C
er & yeat e e created posts in the same.vacancy'yw.;chcc. the DPC
XD vacancy year held subsequent 10 he creation of such new
¥¢ -ould be required 10 1ake _i;’*.ld,consid:rationsuch, <
tready ad;ang/an\tidpatcd vacancies
§'a sequel to? ideration W
‘2201 9789-Es mm{@g@@a
4. (D) - daked The 17

oM No
i
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To S Q(R
The Director General

E.S.I.Corporation

Panchdeep Bhawan

New Delhi-110002

 Thhe vy ‘\kf)r) Yt Dives e ES0C &uamdnty

’

Sub:- . - Promotion to the post of Assistant Director/Manager Gr.l/Section Officer
~Inthe pay scale of RS.6,500#- 10,500 on ad hoc basis.

Sir,

- With 'referencefto Hgrs. Office, ESI Corporation, New Delhi office order no.
508 of 2005 vide no A.33/12/1/97-Estt. Vol. Il dated 19.10.05 on the above subject. | have
to submit my representation as under for your kind reconsideration. :

1) That Sir, | am willing tovaccept the promotion to the post of Assistant

Director/ Mgr. Gr.l/Section Officer provided it is offered to me on regular
basis.

2) That Sir, a regular post of Assistant Director is still lying vacant in the
N.E. Region, Guwahati for which | am eligible to be accommodated. But
unfortunately being a senior 1.1, | have not been considerad for that place
of posting for the reasons bestknown to the authority.

3) That Sir, my junior has been accommodated as ad hoc Assistant Director
in N.E. Region, Guwahati depriving me for regular promotion which is not

N only violation of principle of natural justice but also a clear discrimination
' . in selecting the place of posting. '

4) That Sir; my present pay structure is RS.6,500 - 10,500/- obtained by
virtue of ACP and your above noted promotion does not confer on me
any right to continue in the post or for regular promotion in- future.
Further, the period of service, rendered by me on ad hoc basis in the
grade will neither count for senioritysor for eligibility for promotion to the
next higher cadre. ) o

It indicates that my service is sought to be utilized in other
region with higher responsibility without conferring any right
and benefits which is not tenable in law. Thus, the term ad hoc

promotion without any benefit has no meaning in my case.

5. That Sir, | have not been.¢onsidered for DPC_ for regular promotion due
to the reason'best known to the Authority. - '

Under the above circumstances | would like to request you kindly to look into
my case and accommodatedF me as Assistant Director, N.E.Region Guwahati.

/

Yours faithfully,

Lol (5 »’;ff:_(;;: —
(Juckl BARDA D\m\zﬁ“'
UGAL BARUAH )2
SUPERINTENDENT =
R.0.,E.S.I.C.,GHY.-21
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-FMPLOYRES: STATE IMsuRANCE CORPORATION.
-PANCHDERP BiyAW AN - R

, . e e .

Y \No, 4 1'.A.2om_z.1412003 Estt-| | D_M wthe 14% October 2005
o .~ i*  OFFICE ORDER NO, 80 OF 2005 ' ‘

| In "’pumuan(x, of Hqrs. Office Order No. 296 of 2005 issued under

Commu_nicatjon[-No. A-22(13jl/2004 E-l dated 27.6.2005, the Addl.

Conuniqsioncr & Regional Director has ordered that Sri p. Sutradhar, Manage,.

Gr, | (Ad-hoc], Rlshra'-B.O.. West Bengal Region shaj). be relieved fror

region on the aflternoon of 14, 10.2005 on his transfer to the Office of the OSD,
(Northv-Eagy), . . . o th

R o - . (ARUN PANDEY)
: | o , DY. DIRECTOR (ADMN

. /I{O / : | - : i . | ‘

- Sni P, Sutradhar, Manager Gy |

Rishra B.o, - . ‘

Copy to:

! Director General, 11 Corporation, C.1.G. Road, New Delhi.

2. Financiaj Co_mmias‘ioncr, E.s.I. quporation, C.I.G. Road, New Delhi.
Regionaj Director, ‘E.S.L Coi‘poration, Office of the OSD, (North-ant) .
information that Sri Sutradhar has avajled himself of 8 days’C. L. & 1 daysR-H.

3. Joint Director (Fin), E81. Corporation, Orissa Region.
4. Director (Vigjlancc). EZ, Kolkata. '
S. Al Joint_Dinectom, R.O,, Kolkata/Joint

1. Office of the O, (North-East).
12. File No. 41.A.33/14 /20055,
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GUWAHATI BENQH

~ o mvm mmmmumwa *nxaumx. W o '

1.

2,
3.

4.
5.

6

Te
8,
Q.

Oor IGI INAL APPLICAT TON

Name of the Appllcant' EBGfTACLL\
b Respondents - 3~ Union of Indla & Ors
‘No, Cf applicant:-

Is the applicabion in the proper form :-Yes

Whether name & Desxrlptlon and address of all the papers been
furnished in cause titlei- YES /

Has, the alelcathn been duly 51gned and verlfled YE?/NQ/H

Have.the conies duly signed t- YES/!

Have sutflcaent ‘number of copies of the apollcatlon been flled.nYES .
Whether gil the "annexuees parties are impleadesi= NES/

Whether Enflish tranSlatlon .o¢ decuments in the Language‘uYE§lNQT"

Is the apllication is in time 3- YES /NO% ' ‘

lO.Hes the Vakalatname/MEMD/of Appearnc /Authorlsaklon flled.-YES/N/ﬂ

‘11.Is the appiication by IPO/BD/FOR Rs. 50/.“;\6(1) 31902

12.Hes the cppllratlon is maitanable -1 YES /1 .
13.Has the impugned order orignal duly atfested baen flled-wYBS/Nﬁf‘n

 14.Has the legible copies of the annexures duiy attested fl1“dj-YES

15.Has. the Index of decuments been filed all avaWIab‘e’~%Z;ynG"
. 15, Hes the required numoer of envoloped beer ing fu’l sddr€ss

of the respondants been flled 1- YES /X ‘ T '

‘17.Has the declaration as ‘required by 1tcm 17 of the form:-YESHIO, |

18, Whether the relief so'ght for arises out of the Slngle.~Y§§/NG"

19.Whether the 1nter1m relief is prayed for :-YES/]
. 20.In case of condonatlon of dely is filed i% it suoported ,YES/NG/

21.Whether this case can be heard by S;NGtﬁ*BEﬁﬁCﬁDTVISION BENCH:
22.Any oiher points - -

* 23,Result of the scrutiny with initial of ' ¢he Scrutlny Clerkt-

27h>\ 00?7Lx<1cx}¢Qch\ O W O

LY

o : W ok
. OFFICER \ _ ' ﬂc,DEPUTv REGS RAR
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%ra’rﬁ et , : -
IN THE EN"’RA} ADM&N&&TE&H‘JE TRIBUNAL - e

GUWAHATI BENCH: GUWAHATI | =

18 2 s___—--

(An application under Seciion 19 of the Admims trative Ttibunals Act, 1985) j
O. A. No. 3 L = /2006 ' -

Shri jugal Baruah.
o Ve '
Union of India and Others.

115 T OF DATES AND SYNOPSIB OF THE APPLICATION

1990- Applicant was initially. appbintjed as Insurance Ispector in the
depariment of ESI Corporation.
26.09.2003- Impugned office order No. 614 of 2003 was issued by the
respondent Corporation, whereby 220 posts in the cadre of Asstt.
;D‘u clor ,' Section Offi Cer/ m&l‘taﬁef Gr- I has been filled up on ad
- hoc basis imposing an .arbltrary condition that the ad hoc
~ promotion shall not confer any right on the employee either to
continue in the post or for reguiar promotion in future. In the said
order it is also made dear that the pi:'riod of ad hoc service will not
count for semiority in the grade/cadré or for eligibility for
: promouon to the next higher cadre. Applicant was placed at SL 'No.
8 of the said order, but the applicant did not avail of ad hoc
Uromonon due to the conditions imposed in the sald ad hoc
piuﬁlﬁ"l order as well as due to his domestic problems.
{Annexure- 117).
19, 10.2005- Inmugneu order No. 500 of 2005 of adhoc promotion has been’
naeqon hy the reeﬂondenf C m'pnrahon wherebv applicant is -
promoted to the post of Manager Gr. I/Secton Officer/ Asstt.
Director on adhoc basis with the speafzc condition that in the event
of availing adhoc promotion seniority benefit in the *promoﬁomi
grade shall not be conferred. Name of the applicant is placed at SL
No. 6 of the said impugned order, applicant did not avail of ad hoc
_ promotion order duc to the arbitrarv conditions as well as due to
#is domestic problems. _ {Anmexure- [V)

It is stated that respondent  Corperation inspite of
e
of

X

‘ as:a_iamhtv of large numbers of vacant posis in the grade
Manager Gr. 1/Seciion uﬂner/ Assil. Director did nol hold ihe
regular DPC for filling up those large numbers of vacant posts by
'pmmoting_ eiigible incumhems_ like the present applicant 'and
issued orders of ad hoc promotion imposing arbitrary condition
b ch action of the respondent Corporation is in violation of (zovt

of India’s instructions issucd from Hme to Hme.  {Anncxure-VI)

k]



. It is also stated that those incumbents who were promoted
on ad hoc basis vide order dated 26.09.2003 are still continding in
the promotional posts on ad hoc basis for more than 2 year, such

laid down in sub-sec (3) of Section 17 of the ESIC Act 1948
{ Apnewum 1)

03.01.2006- pphcs.m has attained eLgfb.Lhr for promotion to the gvde of
Manager Gr. I/Section Officer/ Asstt. Director way back in the year
11992, but the respondent Corporation inspite of holding regul

DPC for promotion of the applicant issued the impugned order |

\ﬂ&u.d 26.09.2003 as %'C.‘u a5 h‘lﬁjdvucd order ur.‘ih_d 19.10.2005. He
submitted representation addressed to the i\espondem: No. 2. In the

said 1e?rebentah0n dpphumt interabia bmted that he is wiling to
accept rhp promotion to the post Asstt. Divector if the same ic made

‘on regular basis, , {Annexure-VII)
Hence this application. ' '

PRAYERS

Relief {s} sought for:

1. That the Hon'ble Tribunal be pleased to set aside and quash the impugned -

office order No. 614 of 2003, bear‘mg No. A-22/13/1/2003-E.I (A) dated
26.09.2603 ( Armexure— I} as well as office order No. 500 of 2005, bearing
letter No. A33/12/1/97-E. 1 Col. Tl dated 19.10. .J)’)S { Anncxure-IV)

2. That the Hon'ble Tribunal be plectbed to direct the re&pon&ents to prepare
vear wise nanel bv holdi ling fem_u_aj_' DPC with imn mpmag‘_p effect with the
i i LS A
_approval of the UPSC and to grant promotion benefit to the applicant al
least from the date of occurring of the vacancies in the grade of Asstt.
L)zrector/ Manager Gr. 1/Section Officer with all consequentmi service
benefits, seniority and arrcar monctary benefits.

4 Any other relief (s) to which the applicant is entitled as the Hon'ble
Tri b"“ei may deem fit and proper.

ome

r.'.crim dor p}‘“mé for

Jurmp pe.ndm‘sw of the appma tion, the applicant prays for the following

tornn I‘P.if’f -
1. That the Hor'ble Tribunal be pleased to obscrve that pcndénf‘v of this
Original Application shall not be a bar for granting the rehets as prayed
xuf

action of the réspondent Corporafion is in violation of provisions
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ENTRAE AD Mil J STRATIVE TREBU‘\IAL
WAHAW BENCH: CLTMJAHAW

{An aglaucauon under Se ctmn 19 of the Adnmuc-tranve 1nmmms Act, 1985)

Title of the case

Shri Jugal Banmh.

. OA N0 32— /2606 -

T Applicant.

-V eraus- :

Union of Indxa & Ors,.

: Respondents.

INDEX -

! 51 No. | Annexure Tarticuiars ‘Page No.
1. --- Application 1-17
2, - Verification T
3. I: ‘Copy of extract of the re\rmmnent rule 199 | /9 — 2/
4 IH Copy of extract of Seci.lon 17 of the ESIC Act 02
1948, gl
3. g Copy of the impugned order dtd 26.09 3005, 9% -0g.)
6. IV " Copy of the impugned order did. 19.10.05. Q,"{ PR-ICE
7 v Copy of extract from Govt of Indias|
: instructions from - Swamy’s Manual of | 31 - 32 .
l Administration and Fsta mmhmpnf . '
3 YD Copy of extract from Govi of mcua 5 33
S instructions from Swamy’s Manual of | 7 :
' .| Administration and Establishment.
9. V- Copy of representation dated 03.01.06. ~ 34~
10 VIl Copy of order dated 03.01.06. —~35 -
. ‘ o ' Filed By: - -
o | @T‘k%
Date: - 06/072,006 Alvocate
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nii Jugal B&ﬂiuh

S/0- Late Kula Chandra Baruah,
Superintendent,

Regional Office;

Employces State Insurance Cory pu1 uhon

Bamunnnaldan
Guwahali- 781021.

-AND-
1 The Umon of I:ndla.

R p"cs"n*‘od by Secrctar" to thc
(Jevemment of India, :
Ministry of Labour and Employment,
New Delhi- 110001. - '

2. The T}iréﬁtm‘ C‘ eneral,

L.ml.lo rees Stn Insurance Corporation
Panchdeep Bhawan, .

=

he Joi fff_rpctor E-1

Emmovecs ﬁtc Insurance u)ﬁ)m ation,
i’anchdepp Bhawan

- C.1G. Read,
T\pr npﬂn- 110002

4. The Repi pal Dlrev:tnr
Employees Sime Insurance Cotporalion,
Assam, Bamunimaidan,
a sJLﬂA’d.ﬂﬁL{" 81021,
5, Shri Pradip Suiradhar, . _
. [ A3 . N

' 3. 4 ~ :n‘.i 4
Assth. Director (Adhoc), v & %
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~ C/o- The Regicnai Director, |
Employees State Insurance Corporation,
Assam, Bamunimaidan,
Guwahati- 781021.

sseee-- Respondents. =
'DETAILS OF THE APPLICATIQN - ~
1. Pavhcuiam of tbe order (s) aoamet whwb this ap atmn is made:

This application is ma(ie against the order of ad-hoc prome tl.@n.graﬁt_éd'
vide office 9 der ualed 26.09.2003 (Annexure- IIT), which has been allow.ed
“to continue beyond one year in violation of the provision laid dé)Wﬂ in sub
section 3 of section 17 of the Employees State Insurance Act, 1948 apfi also
for non hu‘dmg, of DPC since 2001 inspile of a\fadabmw oi Iaroe nos. of

- vacancy in the cadre of Assmtant Director/Section Omcer/ Mamqer

L.-.,dh-l’ in the scale of Rs. 6500- 10,500/~ and also aﬂamst the 9d-hor‘
nrumuiwﬂ order agated 19.10.20 (Amnexure- IV} aﬂd also praying for a

dlrectmn upon the respondents to prepare vear wise panel by holding
DPC with immediate effect and to grant promotional benefit to th@ cadre
'Qf. Abbisidﬂi uuét Lur, /Section  Officer/ Nhnabez urdue 1 with all

Conseauenndl aervne benefit mdudmc arrear monetarv beneﬁt semorltv

at 792# From the date of vacancy.

2. iurisdiction of the Tribunal: .
The a- i}!ic declares that the subject matter of this anph‘,u‘wn is we 11

within the ;unscug tion of ihis Hon'bie Tr1vuna1

3. Limi‘i‘a{ic‘aﬁ: ,
BT The appncant mrther declares that this application is filed within the _
..m.taf‘on pfpscr.neﬁ unaer | ecﬁon- 21 of the Administrative Tribunals
Act’ 1985, |
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' ’1.spector/ Superintendent/Manager Gr. I are ¢

el

&

Facts of t‘m ase:

AEN, Sk

That the upﬂd\.aﬂt is a citizen of India and as such he i is entitled to all the
righis, p‘ro‘teciicms and privileges as guaranieed under (he Consiitution of

india.

That the anﬁhcant was initially appomted in the department of tmplovees
Qt.ate 111 surance Corporation in the year 1990 as Insurance mspactar an h_e
. |

was P siea at Rt‘&_luﬂdl OIILCE al (,cuuuld ilU’i'VEVE!f aﬁer bEﬂ’Lﬂb for a

period of about 3 years the applicant was ‘transferred and posted at Dhubri

In the State of ‘Assam, thereafter he'was again posted tc _‘.andragur ESIC

local office in the same capacily as Manager Gr. II and subseauenhv ine
applicant was a :z ain transferred to Regionai Office, Guwahati as Insurance
sent he is working as Superintendent at Regional
Offlice, uchdwiu in the depariment of nmpi yees Siale Insurance
Lomoranon {for short ESIC). Be it stated that in the departnient of ESIC

.

same grade, with the

=
P‘n

th

Fo

safne scale of pay. '

That it stated that as per recruitment rule the next avenue of promotion of
the applicant is in me cadre of Assistant Dlrectm -/Section Ofﬁcex/ Manager
Grade—l in the scale of pay of Rs. 6,500-10,500/- as per rule, after s erving for

eriod of 3 years in the cadre of Cupe“ntexmem on regular basié, an
empioyee is entitled to be comsidered for promotion to the cadre of
Assistant Director/Section Officer/ manager Grade-1 s‘ubjéct to availabhility

words an. cml_u oyee fall within the zone of

&
<
fo)
8
o}
v
(.‘(0:
p:'-l
:
2
¢
£
m
b4
&

consideration for promotion on completion of 3 years of service i the

fei—*éer cadre on regular basis in the cadre of Assistant Director/Section

Officer/manager Grade-I in the Department of State Insurance

Cofpvmtion.
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‘That  vour applicant aftc': his appointment . to the cadre of

JJSPELLOI / Duperuuendenl he was never {,01151(181'86. {or pifOllle.lOﬂ on

regular basis in the next higher post of Assistant Director/ Section Otficer/
manager Ay Crade-1i msm Of uuV“f‘lg largc I\‘ll}]‘xb(‘lS ofre ‘:"’LJ&I vacancics sinc
2000-2001 in the promotional cadre as such the applicani is stagnating in
the same post of inspector/ Superintendent. However, in terms of the Govt.
f India’s O.M dated 09.08.1999, the applicant was gran ed 1t financial
upgradation in the year 2002 on completion of 12 years of regular service in

the cadre of Inspector/Superintendent.

That it is stated that a large numbers of vacancies in,as much as 220 regular

vacancies in the cadre of Assist t Divector/ Section Officer/Manag
Crade.I fall vacant since 2000-2001, but no effort is made on the part of the

responaent corporation to hoid the regular DPC for considering promotion

1 3

of the applicani as well as other similarly situa ted employees, and ¢ erded

.
~

regular promotion to the app licant since 2001-2002 when large nos.
vacancies are available in the promotional cadre is a deliberate act and
willful omis

of DPC, the apolicant and other similarly situ:;téd emplovees has been

suffering in the matter of promoﬁon as well as in the matter of further

promotional prospects, which in fact is causing irrepara able 1 loss and injury

to the service prospects of the a ypucunt

That it is stat‘e.d th ut vide impugned office order No. 614 of 2003 issucd '
under letier No. A-222/13/1/2003-E.1 (A) dated 26.09.2003, whereby inas -
much as 220 posts in the cadre of Assistant Director/ Seciion
officer/ Manager Grade-1 has been filled up on ad- hoc basis 1'11 the scale of
Rs. 6,500-10 5&’30/ imposing an arm'cran condition that the ad-hoc
promotion shall not confer any right on the employ ees either to continue in

the post or for regular promotion in future. it is also made clear in the

mmugneu PTODC!GHOR order that the P&IIOQ of acmoc sez'mce ﬂl\eﬂf to DE



s
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o~

rendered byt the ampiovccs on ad hoc basis in the grade/ Mdrc will not

count for semonlv ir the grade/ mdre or for eligibility for promouon o the

next higher gmde / cadre and ad hoc ‘promotees may be reverted to thelr. |

fower poe,t v.n*hout any noticc or e{.s igning any rcason the of, Mnd as a
resuﬂ of such ad hoc promotion firsily i,ne posszbjhw of 1101dmg DPC for
"egular promohon is biocked. On the other hand for implementation of the
nrp d order of ad-hoc promotzon a large scale transfer and postm:r has
been ordered by the competent authority through out the country, which
cost huge bovt. expenditure from the Government exchequer, on the other
hand, the ﬂ.r"b trary conditions has been nnposod in the order of ad-hoc
promotion s&ch as threat of reversion to the lower post W;molﬂ am, notice,

and also arblﬁa.rv denial of seniority benefit for the period of ad-hoc service

+

gka ' to be rendarnd by the ad-hoc appointee/ pron'o*e When ad-hoc

J

gmmonons are effected agmnsz the substantive vacancies ihe order of
farge scaie ad-hoc- promohon is oppose to public policy/Govt. policy. By

the impugned order dated 26/09/2003, 22!) posts of Assistant
: . . 5.

_Director /'Sec‘ii(isﬂ 'Officef /’ manager Gfﬁd&-l.has been promoled in the month

01 September” 2003 and - those offices who have avaﬁed such . ad-hoc

promotion a re still f‘onimmng on ad-hoc basis without any. hrealf ‘As for

‘example Sri Pfdd_lp Sulradhar, Reapurmenl Ne. 5, who is jumc,-r o the

_,_apnhcant is | Dlaced at bl No 126 in the ad hoc promotion order dated

the order daiéa 26.09.2003. In this conneclion il may be stated thai said Sti

Pradip Sutradhar initially posted in the State of West Bengal pursuant to the

- ad"—hec'pmmdﬁﬁd order dated 26.09.2003. However, vide office arder No, g0

of 2005, issued under letter No. 41. A.20/11/14/2003 Estt-] dated

»14.1@.’20(55, he was tz"ahsferred and posted at Guwahati foﬁowjn@: the Head

qunrter ofﬁcg_ m*Ler No. 296 of 70!’)‘\ issuied un&or communwanm’t ?\fo A_

2291 13y 1/ "GG‘: E-l dntt:u 27.06.20 05 in the same capacity as ad-hoc Manager

Grade-I; Therefore it appears that the respondents Corpoi*aﬁon are.

interested to utilize the services of their employees hy way of granting ad-
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,
hoc p'omo‘l on for years toge th in a most arbitrafv mannet wi't}‘ou*
Lonferrmg the benefit of seniority as well as wilhout nold.mg DPL {for
eﬁec‘tmg reqular nromotton |

| It-j-is relevant to mention here that in thc }mpum Promotién' order
daied'26.,09.2ﬁ_03 the name of the present applicant is also figured at 81 No.
28, but thelappﬁcan't' did not avail of ad-hoc promoﬁon firstly on the ground

that the uld benefit of ad-hoc promotion mav be termi ated at any time

seniority benefit shall not be conferred in ‘the event of avaﬂmg ad~h0c

?fomouon, thrci'v on the ground that service Jkelv to be rendered on ad-

hoc pcnod sna}l not be counted towards regular promotion or for cng1b1hty

for future promotion. Moreover such ad-hoc promotion mvolves transfer

and postmg from one State to anothor State during the middle of the

ﬁCﬁQ&]IllC session since an son w ﬂS readmg at’ \.,.{a‘%S X O.urmg l'.h("‘ ]110Iltﬂ of

_without issﬁing any notice secondly t’nere is a sneciﬁc condition that

beptember- 2003 and that was a mid academic session, moreover, the ord_e:r-

of ad-hoc promouon dated 26.09.2003 has been 1ssued nnposu'-g arhztrm’

. threat of termmauon of ad hoc DI‘OJI[OHOII at any time wnthout assmmno ,

any reas—on and also issued in VmIa!:{nn of local arr mgematt pohﬂy "'hich is

normally mad(, in the event of effecting ad hoc pmmonon for a tempomr}

penod It apDEdIS from.the arbitrary action of the resvondents that they

by

bervm:: pmbpf*d of the employees muuumg the cmphmnt bervmg in the
corpu.tdticm. Therc is 10 initiation on the part of the respondent to hold the
regular DPC-for filing up of large scale va acancies on rﬂgumr ‘basis and
pursuant to the impugned promotion order dated 26.09.2003, those ad-hoc

soa

appointees/ pmmotes are still conﬁnujng in the promotional post even after

alapseo n’? more than 2 (twe) yvears. In w.olatlon of sub-ceaﬁon 2of Soctmn 17

of the E x:.mpwyeeb State Insurance Act, 1948, wherein it has been stated that

any officiating or temporary appointment shall not exceéd 1 year, the”

_ conditions’ d.ermno benefit of seniority as well as the same is 1ssued with the

have resorted to ad hec promotion pohf'v with the sole mtmﬁon to spoil the-
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- relevant portion of section 17 of the ES.LC Act, 1948 is guoted below for

perusal of ihéHon‘"bie Court.

i,

S

“17. !S‘%aff.? } The Cuipomtion may employ such other staff of
offiéers ahd. servants as may be necessary for the eff'cienf
transacﬁﬁn of its business provided that the sanction of the
Central Government shall be obtained for the creation of éﬁy
post {int‘: maximum monthly salary of which {exceeds such Auu"v
as mﬁv be px‘escnbed by the Central Government].

(2} {a) The mptnod of recruitment, salary and aflowar nees,

\ A2 223

discipline and other »L,,..di‘.,'sns of service of the members of the

staff of the Corporation shall be such as may be specified in the .

reguiahons made bv the Cornoranon in accordance with the ruies

Céntmi Co%é‘mmgnt drawing ‘correspandiz-tg scales of pay:

Provided that where the Corporation is of the opinion ti{at_
it is nécessarv to make a departure from the said rules or ordérs
in menes:ir of anv of the matiers afameald, it shall nistam the prior
appmva} of the Ccntmlf'“ vernment. ‘

.

in dntenmmno the mmspnnd ne s .cJ s of pay of the members’ |

"'D

of the e st fn under clause {(a}. The Coipo oration shall have ;caum to
fne euumhun guaiifications, ne:,hou of recruitment, »hmeD dﬂd
responﬁbﬂities of such officers and emplovees under ;he Centm}
Government and in case of any doubt, the corporation shall refer
the njm‘p.tc-r.v to the Central Govermment w 'ixgsL decisi&n thereon

shall be final]

Ew»xy appmmme-ﬁ to {posts i{(}z‘itﬁ than medical pﬁ‘i‘&}

carresponmng to [group A and bmup B] posts under the Cenizal

Gnvémment] Shall be made in consultation with the-{Umnn]

Pubi Serv ice Commission:

. TSR .

i RAREE T e e



- Provided that this sub-section shall not apply to an
ufnuai’mg or temporary appeintment for [a period] not exwt:dmg

. one vear,

ap;mintment' shall not confer any claim for regular appmn‘mens
~ and the services rendered in that Layaary shall not count towams
semﬁntv or minimum: auahfmng service speaﬁed in the

gu!ati nsg for pmmairmn to next higher gradel.

-{_4) If any question arises whether a post corresvonds to a [Group A
and Group B} post under the Ceontral Gov lemmem the. question
shaﬂ be referred to that Government whose decision thtnan

shail be fmdi ]

Be it stated that the posts of Assistant DlIt:UCUI/ '%ex,uon

g {)fﬁLer/ Manacfer Grade-I fall within Group 'B’ category. It is also relevant

to mention here that the post of assistant Regional Director subeequenﬂv
Ie-demgnamu as d&blbtdnt Director. It is uught to be mention here ﬂmt the
A3

DObt of Insurame Inspector/ Manager Grade-II/ Superintendent havi'ng

eqmvalent:mnk and status with same scale of pay and the promotional

avenue from the aforesaid post are same and interchangeable ie! in the

cadre of Assistant ‘Director/Manager . Grade-I/Section Officer/ De;ét.ty
Accounts ofﬁc_r. The promiotion of the applicant in the next higher grade
is govefﬂéd by the Emplovees Slate Insurance COI?Of&ﬁﬂﬁ (Assistant
Reglonal Duector/ Manager (,-.rade-l/ beanon Ufm,er/ Deputv &LCOUIIto
officer rncrmtmﬂnt f@nul Q%}, whnrﬂm 3 years r@mllar service has

been prescri_bed for promwolion from the cadre of Insurance

inspector/ Manag_er Grade-11/Superintendent to the cadre of Aésistant

glonal Thrﬂcfor/ Manager Grade-1/Section officer/Deputy Accounts



)

 (Copy of the recruitment regulation 1996 and extract of section 17
“of the ES.L.C Act 1948 are enclosed herewith for perusal of Hon'ble

Tribunal as Annexure- I and II respectively).

4.7  That it is stated that many of the officers working in the LOprIﬁthll did
| not avail ad-hoc promotion offered vide office order dated 26.09. 2003, in
view of the fact thal the prumuuun order is condilional and arbilrary since

there is a specific deciaration that the ad hoc appointee/y bromoteé shali

not be entitled to seniority benefit and the adhoc promotion may be
temmmied al any poini of time withoul a ~1gnmg any reason, 30 under

such a threat normally senior employees fike the applicant may not be
inciined to avail the ad-hoc promotion and more so on the gréund:that

3 fhr::ﬁ such ad-hoc promotion is involved transfer and positing from one

State to another State.

Copy of the impugned order dated 26.09.2003 is enclosed as

Annexure- [T1

4.3 That it is Stated that impugned order dated 26.09.2003, whereby large
numbers of vacancies nearly 220 promotional posts which fall vacant cin"e
2000/2001 Thave been filled up on ad-hoc basis denying regular ‘nomouon
benefits to the eligible employees of Corporation mdudmfz the present
applicant. The present apphcant 1s }ugﬂv aggrieved for n.en—condqcbng of
I&gulm' DPC for consideration of promotion of the applicant to the grade of
Assistant Director/Section Officer/ Manager Grade-1 inspite of avaiiabi}ity
of large number of vacancies since 2000-2001. The applicant is further
dggneveu due to continuation of the ad-hoc promotion of emplovee&;
m'omoteb, who have availed promotion vide office order dated 26. 09 2003

-. since contmuahon of the ad-hoc promotion bevond 1. yvear xmtbout
cappruvm of the UPSC is contrary to the provision laid down in Sub- Sec (3)
of Sec 17 of the ESIC Act 1948 and on that score alone the impugned office

order dated 26.09.2003 is liable to be set aside and quashed.
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That it is stated that while the ad-hoc appoir *v‘c"s /promotcs are woxl\mw on
. 1 , t

ad-hoc basis beyond 2 years in violation of Sub Sec (3) of Sec 17, where

1

oermissibié Limit for ad-hoc promotion is 1 vear but  those ad-hoc

_a'ppo‘ tecs are still continuing and surprisingly in the m_ca.nwhﬁc another

impugnea ad-hoc promotion order has been issued vide office order No.

500 of 2005 bearing letter No. A 33/12/1/97-E.i col 1l dated ‘19.10,.2@(35,‘

whereby ‘as many as 170 officers including the applicant have been

promotec{ ;-.agai'n on ad-hoc basis with similar arbitrary terms and
co’nditioné:: such "as there will be no seniority benefit in the event of availing"
ad-hoc - “romohcn and the ad-hoc service shall not be counted towards
mi‘ure promohon and also with the condition that the ad-hoc promehon
may be temunated at any point of hme Wltlmut assigning any reason or
show cause and the said ad-hoc promotion aiso involves transfer and

posnng rrom one State to ‘another State with the aforesaid ammary

condition. Whereas Govt. of India time to time issued instructions to all

Covt. Dé’peﬁtn‘aents, Corporaﬁoﬁs, Public Sector m&dersaiclws apd Public
Enterprises not fo resort to ad-hoc appointment/ promo‘uon except in a
excepﬁonai} or in an emergent situation in public interest but in the instant
case theré is deliberate violation of such instructions iss;.ie‘dl by t’@ie_Govt. of

India, wherein it hasvbet:n stated that ad-hoc promotion must be limited to

. only 1 Veér >and.,the same if necessafv to be continued bevbnd 1 year DOPT

4

' pefmwsmn must be obtained and approval of the a :‘ppomtment committee

of the kdbm&:t must be obtained pnox to the promotion De.mg m.tuculv

made The releVant provisions for Qrantmsz ad-hoc Dromohon laid down bv

_the (;‘o;ftj of Indla would be evident frnm Chapter 21 of the ad-hoc

appointments/promotion  from  Swamy’s  Complete Mcmum on

Establis‘?ment and Administration (9“‘ Edition). However, in the instant

‘case. nonn ot the instructions followed by .the Corporation, m.rhadi is

mncnomng u;nuer Tvi‘xmsrry of Labour, Govt. of India and on that $COTE
alone the‘_impugned office order dated 26.09.2003 as well as impugned

order datéd 19:10.2005 are liable to be set aside and quashed.
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o
opv of the impugned order dated 19.10.2005 and Covt. of India’s
‘N:uuuon on ad-hoc appoiniments/ promotions (Page 222-225) are

enclosed as Annexure-IV and V respectively).

410 That it is stated that as per Govt. of India’s instruction the DPC should be
ronvnvpd at reguliar mtnmale o draw paneis which could be utﬂwna an
makmg promohonc against the vacancies occurring during the course of a
yvear. A vacancy shall be filled in accordance with recruitment rule in force
on the date of vacanc}}. The requirement of conirenino annual meeting of
DPC should ‘o'e disve*zr-“d with only after a certificate has ‘oeen zssaed by
the appomtmg authority that there are no vacancies to be filled up by

» m'nmnuml or no officers are due for confirmation d ing the year in
c‘ucstion; But sumrisin&l" none of the instructions has been followed in the -
mstant case of the applicant by the respondent Corporation and theie isa

hheratp and willf Atiful violation of the Govt. Rules or instructions by a
orporation like ESIC and on that ground alonc the order of ¢ “L’-roc

¢

promotions issued under the impugned order dated 26.69.200 as w eil as

-

.-d. order dated 19.10.2005 ar to be set aside and quashed.

. '4511 That it iS"l:eievailt toimention here that since another recent order of ad hoc
promotwn ha as been issued, therefore, the respondent Co rnor ation wﬁl riot
fake ‘anyi further iniliative for holding regular DPC for promotion of the

-applicant to the .Cadre of Asstt. Director/Manager Gr. 1/Section Officer in
the pa" staic of Rs. 6,500-10,500/-. Ttis 0“"‘1* tc be mcrhored here that due -
o de’m‘ai 'of ‘regular promoiion the present appﬂcanl is incurring “hu‘ge
ﬁnanc-iai i,(_)ss in each and every month and further promotion and service
Ipros;p'cct _Ea.nd a‘; such it is a chm\ucus wrong and on that sc sre a!.'_o,ac_ J0s

' i_fnpugneﬁ order dated 26.09.2003 as well as vide order dated 19,10.2005 are

liable to be set aside and quashed.
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4.12 That it would be
] .
Manual on. Establishment md Adminisivath



4.1

2]

R

aeo.,,

Offices (o, Edition) where necessary. instructions have b"cn given bv the
Govi, of. Lndm from {ime fo lime regaramo holdmg of DPK, with regular

mter\/ai ifi order to provide regular promotion to tne eligible empiovees in

.)(Ltd«i of insiructions issued by L‘ue Govt. of. mcha reqardmg_
. promotxon of emplovees ( (Page 831 from bwamv § Manual on
R Establishment and Adnumsuutlm\ is c'vﬂcs herew]th for pcmsal

fof Hon ble 1nbuna1 as &nnaxmve- £ 5

That it is stated that applicant has attained eligibility for p‘mm‘oﬁoﬁ to the
grade of Asstt. Director/Manager Gr. I/Section Officer wa%;' back in the
| fer a lapse of 12 years the applicant has not been consﬁére}d
for pro*-mucn on regular basis inspite of ‘a".zai}abﬂih' of laro‘c- numbers of
vacancies .aue £0. non—hokﬁng of DPC as such pr osped of 331 omotioft ot the

applica tin tbe next higher grade is also adversely effected, JIn such

<o mpdlmg drcumstances the aup}_u,u 5"bﬁ':itted a representation on

03.01.2606 addressed the Director bene al, ESIC, New Delhi with the
_ i} .

request to consider his case for regma_r pr _oii,n_sin-e large number g

.H\

vacancies - are Cavailable in  the promotional gmdé of Asstt.
Director / Manager Gr. I/Section Officer. \ | ‘ |
| Tn the rcumstances as stated above the apphcant is aﬁpméch_ng |
s Hon'ble Tribunal for a directon upon the respondents to cons;dm the
'f ’e apphcam for promotion on Iegular basis to the grade of Ass;t
Director /Maﬂagpr Zr. 1/Section Officer by holding DPC munpdm_-ely and

also be pleased to pass order dﬂectmo t‘ie resp: nu&ﬁto to grant ‘vromouon

at iea'st frem the dqte of dvauabmtv Or occurring Vﬁ(‘nl’lCV in the =

Copy of the representation da ated (B ﬂl 06 is enciosed herewith for
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4,14 Tha* the p"uucnt No. 5 &hri P. Sutradhar has been imp adcd as a

5.1

5

%]

2

78]

gnvate responaem in ithe insiant Original Applica hon since Lhe appmam
mavmg u’for setting aside of the adhoc promotion order dated 26.09.2003 as
J as, ord"r dated 19.10.2005. Shri P. Sutradhar is impleaded as private

reuponaem wilh the view of iniention thal he will represent other adhoc

appcmtees / promotees who are likely to be ettected in the event of setting

aside of the impugned promotion order dated 26.09. ?.(303 as well as

the Original Apvhmt]_on has been fﬂed against the existing policy of adhoc

“rﬂmstaon ado ted by the respondent Corporation.
Pr prea o3 PO - -OTp

Copy of the order dated 14.10.2005 ic enciosed herewith for. perusal

of Hon'ble Tribunal as Annexure- VIIL

P

That this application is made bonafide and for the cause of justice.
appac , ]

Gmtt;uds for relief {s) with legal provisions:

- For that, in terms of Sub Section (3) of the Section 17 of the ESIC Act 1948

specifically provided that the officiating or temporary promotion shouid

not x‘on‘-m ue bevond 1 year.

Eor that the '*d}‘of‘ appeintecs/promotecs, . promoted vide impugned
x)fder daw:‘? 26 09, 200:; as Weh as dated 19.10, 2005 are still continuing for
more than 2 years in violation ot Sub sec (3) Section 17 of the ESIC Act
1948.

UPSC for continuing the officialing/adhoc promotion beyond 1 vear and

the. i:bi(j Act 1948 specifically declared a bar for allowing adhoc

promoti bevond 1 year without approval of UPSC.

AN

impugned order dated 19.10.2005 and at the same time it is deciared that

t, the respondent Corporation did not take anv approvai !:rnm
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3.7

For that, it is mandatorv on the part of the respondent Corporation to hold

regular/{requent DPC for consideration of promotion of eligible Govi.

employees who fall within the zone of consideration for filling up the

existing and anticipatory vacancics.

For that, large numbers of reguiar vacancies fall vacant six e 2000-2001 in
the cadre of Assil. Difec-lor/Mmmgéf Gr I/Section Officer in the
responde’nt’(;orvoration but neither any etfort is made nor any initiation is
taken from the end of respondent C erporat-.on to fill w 1p the vacancies by
promoling the eli:gible officers like the applicani in the higher posl on

tegular basis.

For that, inspite of availability of large number of vacandies in the cadre of

Asstt. Director/Manager Gr. 7/Section Officer the respondent Corporation.

resorted to fill up the promotional post on adhoc basis with arbitrary

terms and conditions which is conirary o the instructions issued by ihe

Govt. of India from time to time.

For Lhat adhoc appointees/ promotees who were appointed/ promoted

way hac?c“'m 2003, pursuant to the C nrpnrahon s order dated 1‘4 2003

are buﬂ wnunumé ot adhoc pwmouon in violalion of provision laid

down in Sub sec (3) of Section 17 of the ESIC Act 1948.

For that the adhoc promotees are <:01‘1tirfu:irn<r beyond 2 years who were

appointe d pursuant to the order aated, 26.09.2003 - in vmlaﬁnn of -

prov mn"ofES Act 1948,

For th £t C ovt.-A of India ‘repeate A‘" instructed all Central Co"t
qeparm1ents, \,orpomhon Govt. unqerml\mgs, u.vhc Enterpnses not o
fill up the vacancies on adhoc.ba51s except excep’aonal ermmstance_lf
exists and rés?:rici*ed such a dl hoc promotxon appointmeﬁt limited to oﬂy 1

year.

P BPY/N
p .

"
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For that 'as_ a result of non-helding of DPC, thc'scrvice prospcct of the

'appuumt has been adversely effeded as because he is loosing eemonlv

fixation benent in the hmher Qcaie of pay and his promotion prospect for

next h"ncr pf‘s* has alsoc been suffered adversely.

For that fho (‘ovf of India issued mctruchnne to hold DPC on. rem_ﬂar

interval for comsideration of promotion of eligible officers but the

R

respondent Lorpﬂranon deliberately violated the said msi:mcnons and

resorted to_: adhoc pmmmmn.

For that the applicant has attained eligibility for promotion in the grade of
Asstt. Director/Manager Cr. 1/Scection Officer way back in the year 1993

bul ins’pi'te of availability of vacancies since 2000-2001 the case of the

“applicant has not been considered for regular promotion by holding

regular _\Pf fiahber ately in violation of Govt. instructions issued from

time to time.

For -ﬂ‘ﬁt respondents Corporation again issucd another momohun order
vide of_ncer order dated 19.10.2005 imposing aibmarv conditions of adhoL

k]

pmm@uen_ ‘denving seniority benefit in the event of availing a.d_hgc

L

promotion and also there is a threat of reversion in the lower po :h{:odt

issuing arly notice.

For that jﬁxn"ors of the applicant are also being allowed on of_ﬁciaﬁng/’
adhoc Dromotmn for more than 2 years without maklng any effort to hold
1'eguieu' DPC with the deliberate intention to deny regular promotxon to

the apphcant

4

Details of remedies exhausted.

T"im the app h“ant( declares that he has cxhausted all the remedics

avaﬂable ‘fo._ and there is no other alternative remedy than to file this

- application.
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La*tef“ not previously filed or pending with .cw other Court.

The appncant further declares that he had not previously filed any
applic'aﬁoﬁ, Writ Petitioﬁ or Suit before any Court or any other Authority
or any efher Bench of 'theATribunal regarding the subject méfter of this
anphmhon nor any such application, Writ Petition or Suit is pending
before dIIV of them except O.A. No. 5/2006, now Dendm;7 before this

Hon'ble Tribunal.

Under the facts and circumstances stated above, the applicant humbly

- prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to
o T |
why the relief {s) sought for in this application shall not be granted and on
y the (8; sought £¢ 8
perusal of the records and after hearing the parties on the cause or causes

that may he shoWn,. be pleased to grant the following reﬁef{ 8):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
effm. otder No 614 of 2003, bearing No. A-2 22/13/1/ 2003—E T (A) dated
26.09. 5,00., 5 (Annexure- IIT) as well as office order ho 500 of .,.00::, beanng

letter .Np.- A33/12/1/97-E. 1 Col. II dated 19.10.2005 (Annexure-IV).

That the Hon'ble Tribunal be pleased to direct the respondents to prepare
vear wiée panel bv holding regular DP(‘: with immediate effect With' the
app ﬁruval of the UPSC and to grant promotion benefit to the appheant at
ieast“ fromv the date of occurring of the vacancxes in the grade of

Dzrector/ Manager Gr. I/Section Officer with all co nsequential servi

: beﬂefits, seniority and arrear monetary benefito

‘

~

Costs of the application.

Any other relief (s) to which the applicant is entitled as the :Hon'ble

Tribunal may deem {it and proper.
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In*enm order praved for:

Durmg penaenw of the application, the applicant prays f01 the mﬂowmg

interim rehef. -

That the }1 g 1e Tribunal be pleased 10 observe that pendency of tms |

Original Apnhratlon shall not be a bar for granting the reliefs as pray ed

for.
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“ VERIFICATION

a

| L Shri-}tgal bBaruah, 5/0- Late Ku]a Chandra Baruah, aged about 50 vears, 'A
a&.;cﬂdng as Superintendent, in the Regional office, Employees State
Tnsurance Corporation, Bamunimaidan, Guwahati- 21, Assam, do hereby
verify that the?é{éitemeﬁts made in Paragraph 1 to 4 and 6 to 12 are true to
my knowledgé and those made in Paragraph 5 are true to my legal adv#:e
and Thave not-;sﬁﬁ:»ressed ahy material fact.

And Tsign thie verification on this the ée% day of February 2006.
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Mr. Ramakeishnan S. ‘ACA
Asst. Vice President *
.. Dank of Americn . .
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"+ Mauras 600 002
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26-08-96

. Ms. Sangecta Harbanslal Qupia.
VO ACAT T

" .Chartered Accountant :

. M/s Lovelock & Lewes

"*4th Floor Lingapur House

R Himayatnagar ' .
sl Hydesabad 500 029

T % . KRAN.IYER
e oy ¢ Seeretnry (Cursent Charge)

QNN PLIVN

ESTATE INSURANCE CORPORATION

: viUelbi, the 20th December ‘1996

kg e G A o,

i ,‘No.-,'Q;'.bgfﬁ..l)-l/87-l!-l(/\).-'ln exerchse of .the powncrs

s confeseed ‘by mnb-section (1) of section 97 read with danse
" txxi) of j}t{b-i’rcllun'u) nid subesection (2A) of that cc-

tive and’ kuh%ectl0||li(2) of sectlfon 17 of the Employeey

“Stnie Insurance Act,- 1948 (31 of 1913 as wmended) sod

i .supersession of Employees' Sate Insurance Cospotation
; (llccntl!q\cql) ‘chp!minm. 1965, in so fnr ax they rekote
to tire posts 'of Assistunt Regionnl Ditector/Manaper Grade-
V/Scetion’ Officer/Dy. Account Oficer as  amended from
time o ‘time, excepl in  respect of the thinpe  done, ¢
uty'ticd to I)c_ilonc before such supersession, the Corporation
heieby "makes, with ' the approval of the Centint Govern-
meat the following regulntions, regulating the mrethas) of

" SHecrvitment 1o the post of Assistamt Regionnl  Digector/
B Mumgsf 'Gad:‘lllicpuly Accounts Officer /Section  Offices.
narasly te— o

~

I Shost Title and Commencemens )

() ‘These Regultions mny be entled Esuployees” Stte
Insorance  Corporation  (Assisian Pegionnt ey
tor/Mannger Gr.i/8cction Offteer [Peputy  Vecounts,
Officer)  Recruitment Regulations, 1996,

(i) They Wl come into force on the date of Viezin
Publication in the Oficial Gazelte.

.o N .
2. Number of Post, Cla.n.mcm.lon end :Suir.; of Pay:' | i} ::4

L Te
e
o

The number of the posts, thelr Classification and tho | =
scale of pny nttnchied  therelo, shall ‘be as pecified. ; in - ':"i:"ii
Ve
[l rer Ve K

column 2 to 4 of the schedule annexed-4d” thesq -regulations. - ' ;‘;' :
3. The Method of Rccml‘(mcnt._ Age Llllnlt. Qu Ilﬂcuk;n: N E \
Cortiagrg s e - ! A :
The method of recrultment, nge limit, quatifications amf.‘v-ql{’i‘.
otlier mattcrs refating to the anld posts, 7} ajl| be specified ° ; .{
incolumn § 10 14 of the tnid'tchodulc.i’.},;‘.'i:} T ;g#
. 5 3 Yo . , LR
4. Disqualifcation ¢ i bt RN s .‘.";";;'f:,
No Person :-— - ,‘, IR B
(8) who hoe entered jnto or gofirucied | & marrlage !

witl n pecson having spouse fiving s br ., |
tenditade. LT .

th) who, having a spouse living.” has ‘entéred lnlo‘ot&?
contincted o mncrdage with an RSN,

o ~.3~'ﬂ%?W"‘nmum

shald be cligible for appointment 10 the' suld} post . pro-.’
vided #hat the Dicctor Genersl of the Corporation; . may, . -
If satlsfied thng such mardage v permissible Un'ilcf"lhe‘ erel, ¥
sl taw applicalle to such perron aud the other'purly to . S
the marringe and *hat there are glher grounds {or-eo .do'ng, -
exempl eny person (rom the opeintfon of these regulations, <,

: S e e
Wheie the Ditector General of the (,‘ou'»'v.“dl'l it f.'! -of the
. . e ARy
opision that it Is nccessary or expedient sg to o.‘he-nlny.
whier toking prior approval of the Ceutint' Qove nment, and

L

S, Poner tn Relux

in Consulizton vith the Union Puhtle Scwlce-é:ommhsl'on. s -
by ordei, for reacons to be seconded in v»;riling. telox apy . , ’
of the provisions of these repulintinne ivhh"'l'.uiv-:d'- m"mw L
claes or c:dcpm')‘ of perran, Clat o ‘i f

. 1 ! *lay .'.‘d oty [

G, Residunry Malters LRI THI thergey

Subject 1o the provisions of thewe 1egulotiont, nﬂ_;gt!)cr.
vegulatione nnd insteanctions nid  down ine BL.S.0L0 Corporn-
tion (Recevitment) Repulations, 1965 m"n'mc,qdcd A (r.om
time to finw, applicable  to  the corresponding -, category
of Officery in the  Corpmation,  shalt upplyultj tho, pont ~

specificd in the Schedole punercd (o these teguldtions. - LA
. S LT N
, . o gy ot
7. Saviupe oMb gy R Yt

Nothine in these tepolmtio.: soll affect rener rutions i
other concescdonn (equised to be provided for, thd Schedilos .
Cade the Shedulad Triber, OUCS amd othter ¢ tegurien of I
pessons b wocotdance with the osderx Insped by lhe (Ientn\f‘jwml‘:«
Goverament ftom time to Hue s thie regand, ' i“n l' ;

S. K. [SHARMA ; *

!
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THE GAZETIE Or XNDIA, IANl'/\RY 4, 1997 (PAUSA 14, 4918)  U[Parm lilw-ﬂ- Clons QE

- RECRUITMENT RULES X"OR T HE POST OF ASSIS TAN'I RLGIONAL DIRI;CIORJ . "
MANAGFR ORADE I'/ SECTION OFFICER/DEPUTY ACCOUNTS OFF leZR LK ! R

SO0 N T st 51 CORPORATION 4 "fjli' , ‘.

No. ‘Classi- . “Sale” Whe- Agc. Whether  Educntional: Whet/ioe Period H

of fication . of pay . ther  limit Benefit & other nge&Edu- rof ;

' pusl (Rs.) selec-  for of ndded  yunlifi- qndonnl proba. h

. - tion or dircct yenrsof  cation rch. qunhﬁcnuona ~ lc:n R ;"

R T ) Bom-  recruits  service  fordirgct  preseribad  hred any st f

R sclec- ) admissi-  vecruits for direct SORE . i

* : ¢ ) . ]

lion ble - recrults vl i . \

‘ - post , qqpiyirp,‘t,he : fi

U e, . - ) cas.Qf. i , T
LT T T . . L o Promolens
08 REIDTRE ) 3 7 4 -5 6 7 8 9 10
20, %141 Croup B 200060 sclcc-  Not Not Not Not appli- 2ycars
- ' Mlmsl.rinl 2300-  don. applicable applica. applieable  ¢able
‘ ’ e BB- ble I
M“nngw, R 75-3200-
G, ]/. E R i ‘ 10G.. -

BT omccrl : s o : I
P Dy.Accanms Beg iy
" COffiger, - By
l I E W ‘(.I996) Sub]c.cl to variation e
| G e Dependent on worklcnd !
( ._ "_. . : - —_— ) . T Seres i ‘
oo . Melhod ol‘.Rcctt. " In case of, Rectt, by Promation If A DPC exists what Ciroumstances ~ ..
i08 ; : fwh,th rbyDrcct , D:putaliolnfr:antsfcr. Grades is-its composition ln-’whi% S :3f
Lo ~ Ttectt. or by pro- "+ from which promotion/deputa- ‘ YU.P.S:Z: o B Rk
" .. 1notion or by D pu- tionfuransfer to be made: i consulted-in CL
pr? - intion/transfor & - . " ' making recte,: 1. i
" "% ofthe vacancy RRRE] TR
' . 1o bo Allod: by e o, 4 g
{ g :.'nrious mothod: ) et v esle ;‘:ig
S e R TR
Y ‘ romotion Promotion DPC (For considering Consultation 1 - ;.".:-:'

L - I Pronotion) . . Wit Uprsag. «";
W v ) mistrunce Iyspecter/Maneges Grede 11/ "“necespary "1;
'0, CLee Supdt. in the pay Scele ¢f Rs. 1640-2900 : e oo g
M gt ' with three years rcgulur xcmccmthc . Chairman/Member, = 1 - . ?{-
o : grade. UPS.C @ Ghoimmag it i
; ' Nete @ Where Juniors who have completed Cotae o
{ their qual fy apjel g b ity serviee are ' ; ' :;
. ' being censidercd fer promaotion. their 2. Inswmance Gonini- © il ,'
»': Seniors weunld ulso be considercd provided s&'c ner, '{,
] Thicy ere net short of the requisite ES1C Member _i.s :
qualifying/el'p Uity scev ec by mere ¢
thon hatf of such qu alifying/cligiLility 3. Dirtector of f
\ service of Lwo yeers whrch ever is less Administraticn, Y\
U have successfully completed their ESLC ¢ Member -
v " ) probticn porcd for premeticn to the vexl
. | higher grede alc ngwith their juniors who '
s . have alrerdy competed such )t
~;. " . :..,..t:r.,-.,,.m‘..‘k'rov crrvies,
o
. e
‘ S
* - f ¢ v l;
)

»

.
-
*....,.:'rjbmo-«- et eyt e
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¥ "‘*Prowded sthat where the Cotpmatiomis tof;

K d
b

8 o
16, ‘The Employees’ Stats Insurance Act, 1948

- R e g T R SR
ln. Principal OM.—- '[{1) The Central- Govcmmcm may‘ in consulmuon with
the Corporation, appoint a Director General and -a Financial Commissioner.}

(2) The Director General shall be the Chief Executive Officer of the Carporation.

(3) IThe Directar General and The Financxal Commissioner] shall be whole-time
officers 91’ the Corporation and shall not undertake any work unconnected with their
oﬁ' ce without the sanction of the Central. Govcmmem Hand of the Corporsation].

(4) {{The Director Gcncral or thc Fimmcxal Comrmsswncr] shall hold office for
such period, not exceeding five years as may be spccnﬁed in the order eppointing him.
An outgoing ‘[Du‘cctor Gcncral or Fmancml Comm:ssloncr] shal! bc eligible for
reappointment if bc is otherwise L e .

‘ N '}’m TSR T R e T :
L ® [Thc Dxmctcr General or thc Financial Commxss:oocr] shall receive such sa)ary
and allowances as mey be prescribed by the Central Government.

' (6) A person shall be disqualified from being- appointed as or for being *[the
Director General or the Financial Commissioner] if he is subject to any of the
disqualifications specified in secuon 13 .

LT mrg g Foeowiomsitfeuns s .

.- (7) Ths Central Govcrmncnt may at any:time.remove ‘[ths Director Geacral or
lhc Financial Commissioner] from office and shall do so if such removal is reccommended
by a resolution of the Corposation passed at a special meeting called for the purpose

and supported’ by the votes of not less than two- "t!urds of ' the™ wtal “strength of th
Corporauon . ?" E*WW ”ﬁ&n a5 2 -.;3 K géhf’ ©
- e T ‘5 ¥ A 1.4 PRI %

\(/ 17. Stam—( l) Tbc Corpomnoa may cmploy such other staff of ofﬁccts and servants

as may be neccssary!g’_.gxe efficient transaction of its business pmvnded ‘that the sanction
of the Centml Government shall be obtaificd’ for ﬂ;é’"'cr'éaﬁon of any post *{the maximum
monthly salary of whnch ’(exceeds such snlary a-s‘may Bg"ﬁmccnbed by, the Central
wﬁa;:ﬂa;mmd Wiy -

Hadihy

'[(2) (a) The method of recnnunent.‘"s”alary"iﬁa Ellownnces, ‘discipline and othcr
conditions of service of the members of the: staff of the Corporation shall be Such as may
bespecnﬁedmd\ercgu!anomnmdebyﬂwCorpomnonmmrdmeemthdwmksmd
orders applicable to the officers and cmployees of theﬁenmlx(}ovmment drawing cor-

responding ‘“,]‘i‘..P’lP“Tw 2 SRR

:bpmlon:dmzt

oL, EF

it shall obtain_the pnor appmval of thé1 CentralZGov

A dcpaxmre‘ﬁ-om*thermd rules o ordery” lngmpect?*fv-any"z{ﬁdw mmas’afmewd.
“‘3:*' AN S s ’.‘d-éu'r" : qm" :

.

o e2r
" Cﬁw

1

" PR I A

T l Suh.byAu“o(l%&sec.ll for“postcumngamaxxmummoolblypayloﬁvchundmdmpea

g ‘6. 1&. by AR 29 of 1989, sec. 7(u1)(C) (w. e.f 20-10-1939)

“e .t - ale. . The Employess' Slate Insurance Ad, V348

(b} In determzining the comesponding scales of pay of the members of the staff
under clzuse (2), the Corporation shall have regard to the education qualifications,
method of recruitment, duties and responsibilitics of such officers and employess under
the Central Government 2ad in case of any doubt, the Corporation shall refer the
matter 1o the Ceatral Government whose decision thercon shall be final]

\.4{3) Every appointment to '[posts *{{other than medical posts)] corresponding to
3 Group A end Group B] posts under the Central Government], shall bc madc in
consultation with the ‘iUmon] Public Service Commission:

Provided ihat this sub-section shall not apply to an officiating or Ez_mpomry

ﬂ appointment for Ya period] not exceeding ¢ne year.

“{Provided funher that any such officiating or tcmpomry nppomuncm shall oot
confer any claim for regular nppmmmcm and the services rendered in that. capwty
shall not count towards seniority or minimum qualifying service specified in the
regulations for prometion o next higher grade].

%4) If any guestion enses whether a post corresponds to a *{Group A and Group
BJ post under the Centra) Government, the question shall be referved 1o that Government
whose decision thereon shall be final.)

18. Powers of the Standing Commiucc ——(1) Subjccl to (hc gcncral
superintendent 2nd contol of the Corporation, the Standing Committec shall administer
the affairs of the Corporation and may cxercise any of the powers and perform any
of the functions of the Corporation,

(2) The Standing Committce shall submit for the consndcmuon and decision of
the Corporauon all such cases and mancrs as may be specified in the regulations
made in this behalf.

(3) The Standing Comsmittec muy. in us dxscrcnon. submu any other casc or matter

for the decision of the Corporation. . oo
.- 19, Corporation’s power to promote measures for health, etc., of insnred
persons.—The Corporation may, in addition to the scheme of benefits specified in this
Act, promote measures for the improvement of the health and welfare of insured persons
and for the rehabilitation and re-cmployment of insured persons who have been disabled
or injured and may incur in respect of such measures expenditure from the funds of
the Coxpommo within such hmns as may be prcsz.nbed by the Ccmral Government.

20. Meetings of Corporanon, Stnndmg Committec and Medical Benefit
Coundl.—Sub)ec( to any rules made under this “Act, the Corporaﬂon, the Standing
Committee &nd the Medical Benefit Council shall meet at “such times and places and

- shall obscrve such rules or proccdurc in regard to transaction of business at their

: mecungs as m:y bc specxﬁed in the tcgulauons madc in thi§ behalf¥>= =™
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Madhya Pradesh,
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W g 12U Sule Bl et Auld Maharashtra . !1u~n‘,_a| . S
___,ﬁ T%%gﬁ;v:&ﬂéﬂ TCoam"ba N:‘sdu Vi ;imada Sub- chlsn ——
b b imbatore ] Qrimware e
i :_Yq;gqanda Rag 3% - Tamil Nadu I
{:K Prakdsam - T Andhra Pradesh R
LGS Murthy . X Andhra Pradesh R
-1 K. Vijayan - Kerala
'1 Kamalakar Kelkar" ' Pune_ o e l!LP"':"li’}"!_”mw__:__wt__
_Gangablghan =~/ Dein Pl e
: Manjeet,Singh'-II" B Dethi o gen e
1'PK Kundu ™27 Cry . West Bengal o R m«w;:-: e
Jugal Barua_ Assam e Vet Hepegat )
:A Jothi Pandian Tamit Nadu S I Vi thads Sub.- nuglzm I
280. %1 PV Lazar: ' P v
31,50 i
i
1

- 32,21 Kant! Ranjan Munshi West Beagal, ~_
_33. 4| Bachna Ram o , Puru.apm_ e
. 34, LMK Jain - ' : ' | Rajasthe

R Kasinathan !

v a e

LBA Parvathi * -

CH Admane .

PV Santha Kumar

Basudeb Mukhopadhayay

. £M Malhotra

41,

KP Hariharan

Kares ata‘fa ‘
Karr'ah&' '
Naqpm

Hn_)ana S
Tc Tt lladu

V_Madhavi RV Ramani

43"

SK Pai

_44,

Anll Kumar Baner)ce

‘ Pune

Wext L’v}gjﬂ

_ydar Fradesh

45.

JK Sabnis

46\ "

VP Sinha : -

Meharashtrg

A et -y 4 B""ar _———— e s e -
|47, Ram Chandra Kaiblior e | BONE T N

A8, TK Sharma ' Rap**ba:L ~

.49, | Om Prakash - Haryana e
30. | K Raghurama V Shetty Hahar‘asggv_g___m_ L
51, VS Katre - Pune

w321 Mrityunjoy Pai
53.

' Mangal Bhnltacharjoe 2

TR Pandey ~

-Rakesh Kumar Gupta

[Jr'hi

U’ta i pfc.dﬁ.x

‘RN Mohrang

“Madh ya ?rades,h

Jagannathan R

Karnataka

airlu»w i .-««?

Iz J
,3;‘-.“.“.;-”* %Et’iem«& “&... ce rae

Sy

T tatore

A mnrgx wu;»m

Uit T e e
e 1S 3 N t
;e 3 et NN
I ST ‘
s e b e e ren 4 rmnor H
DE :uah
& - -~ -~ -
LRSIV -"\t,‘n
RSN i Lyeon
Py, f»‘m;w.f._ -
b );
[ ?='... 1 !.' . — :
[N (%] !
. ; —— - e o i
: 4 ‘Ji’ 1} ) - .
by -“‘.""“'7-3’5"““&-'! !
Y] IND u} (18
4 S v omme < aeomem o
HE] ilt L |,3,‘1l ch
RN -,z:.\ zi
} ]” » ST e e
i r--:: ‘ -m!,y-h'uf;-«m
H . AL PO
S L R |
; Pive o ’\'3 ; ; !
g Prarhal o e e o
{ Fene gk "mﬁ'_yt
i "::.t I“HQ"l -
‘. R L T
N

L

1511 ’1‘ ';:{J 4';.

- —.-]
T TR s okt b e i e i ime o by

L
3
-
1O
M
o
i



- - — .
- 7 NN H
N Sy FE TS
! ‘.,.‘ R A P R A
f_q'.-‘, ey f' . 'f‘:- TR MO
s 3 e ;o .

A eERYE

Ay =)
f.\*‘!’

e
e

‘SD Katre

Pune

1 Afay Kumar Delhi 4 Defi -
thPrakash Chand Hars. S Dethl o e e
5G Gupta "~ Dethi et
RC Talwar - Detht Harol Sub-Region
‘| VK Roda " , Dethi - Baroda Sub-Region ’
o217 Kumaraswaml, - Andhea Pradesh Vijayaveada Sub-Reglon e
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’E.D.Ravindran Ll o ] Kerala Karato — e
J'Slndo Ram S Punjab Pug_xjp}. .
AAKNImYS v - T Delhi | Maohye Vradesh
BifiarRam - | Gujarat Lol Guerat o s
i mara) .- Tomil Nadu LR O IR B KT R Y Pt Tt [} I
! 32%'. ?E‘&—“‘J‘*E Mahalingam Madural T i g :-u!b y-Reglon,
, ‘Anal Kumar Pal Blhar ! Jmmmm o
) M:Blswas} 4 - .t Assam \ves t&*n
MDoral -~ . ¢ Karnataka 3«1130_\1.) 22 udesh
.| Chander*Singh__ d Haryana N | Haryann :
g '{"Chandra .Parkash ot .| Bihart Bihar | —_—
e "139 -{'Mohlnder*Singh . . Rajasthan Magpur Sub-Region
"140“? L.B.Yadav " * Yr Y | Maharashtra Munbal
aleni|T R.Unnikrishnan - ;"1 | Maharashtra Ma w qui‘- g!on
142, ‘Mangalam”Gogla” © ~ " | Ham. - .0, Hys,”
e a1430 e AL Trivedi - T T + _| Gujarat, Guiztat .
vB8144: % N.I.Palpter T e o Gujarae, G Guiarat .
N 145, | N.GPanchal =~ I Gujrat, e | Guran - e
0 13. ‘;_339_\4‘ {D.A. Thakkar T , Gujarat, Lujwat
gt BN A4TNT 1 P.S.Peswant C Gujarat, L2t —
" By NhEL 14851 C.S Parsad ™ - 1 L] Bihar A . i Bihy b et e
;} BRI $199.5 51 LN Joshi™ . . ¥ Gujarat ' bmcunt e e
2 o h s 217160, .C.B.patel Gujarat i “;uga'm, _ -
"{ oo TR TASEE A M Raml e T b | Gujarat Gujpat —_—
W o 4 A5278 M S.Patelt v ¢ ! | Gujarat Guinrat .
';x}i e w“% 153/ 1:D:H.Prajapati - - .| Gujarat Hnfarat .. 2]
; i,b,'_'r Hpa 154 PK.Gupta | Rajasthan Tuve Sub-Pegion
;:; ' iy [11555F M.Laxaminarayana Andhra Pradesh At Pradesh,
' {1564 | Gurbachan Dass = ' Haryana Hatyare .
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-+ 190, ‘1 P.K.Pappu . (SC) Kerala | Kerane . e,
191. "I N.Loganathan {sT) Coimbatore _ vl o o
192, | R.Raju (ST) .| Karnataka "I L by Simmerera oo e
193. | Jal Narain Meena (s1) Rdjasthen T | Pt eglon e
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| AR 2 3 o a4 A
| Pritam, Chand (SC) Dethi JheoeSubReglon b
A% 116.Ashok Kumar:~- -+ (SC) | Madurai ‘n;u/owada Sub-Region J
% |'Raghubir 'Slnghi 1 7'(SC) - [UttarPradesh | uttar Piadesh 4l . 48
. L ViiSrinlvas % 7 73 B (SC) | Karnataka SRR Vi}n,'.)wada Sub- chl}m T b
A ‘H.P.Jan'sari{ o (SC) - . | Gujarat - ' ol Gupat SRS
1°P.D.Parmar—__* ~ (SC) Gujarat - - bu}"d! ey
< *| K.B.Chavda % (SC)___._| Gujarat | Barouda Sub-Region PSR B
~:1.D.B.Londhe (SC)____ | Maharashtra 4 Thove Sub-Reglon | - o
L %:415.8.0eolakar™ -7 - (SC) - | Maharashtra .| Jnane Sub-Region
iSudhir Kr’Roy . -+ (SC)’ v | West Bengal West Bengal.
A} Bhimal Ram ..~ T~ (SC _t 2 .| West Bengal L |.WestBengal. . 7
S]'Pankaj KriiDhali™*.- " "(SC)~* | West Bengal ' Wesl Bengal. .
CI2SOjit Kr: Tikadar® = - (SC) - | West Bengal : Viest Bengal. '
TAl¥Sarode = 7Y - (SC)- ' | Pune < . _ _Pune Sub-Region '
's.Bf Sonawane‘“ <7 (SC) * : | Pune ¥ ° Pune Sub-Region
"i|'Heera Singh """ (ST} | Delhi Jhane Sub-Region
H.axman Narain Meena (ST) "I Rajasthan = * - Pune Sub-Region
an Lal Meena' ° (ST) ' | Rajasthan '~ - _Andhia Pradesh
e % rlt Kant Choudhary. _ (ST). | west Bengal. Vest Bengal R
" 217.’*? "Sonam ¢ : (ST) . _|] Punjab Punjab L
* _1_218 t;|:Mahadev Meena (ST) Rajasthan West Bengal
' |:Debasish Baruah (SO West Bengal _| West Bengal,
“LL'Rajendra Tudu (SN Bihar 1 West Bengal. ,
iﬁ.&‘iﬁ ::?;b':“‘:“'.”‘ REAE .

;;.' h;(.x%»&..ﬁ.‘. Toe wi b
Z{ﬁm-«--ﬂi-um promotion of all the offidals Is ordered purely on temporary and ad-hoc basls. They sre likely to be
TN reverted-to their lower. post without any notice or assigning any reason therefor. It Is made clear 1o them that the
: »; “{‘bd~hoc promotion shall not confer on them any right either to continue in th: post o1 for regular promotion tn future,
.oy ..&}The :period -of- service rendered by them on ad-hoc basis in the giade/cadre will count neither for seniority in the
i‘“‘z Vrg ade{cadre nor-for eligibility for promotion to the next higher gradc/cadw The pay of these officers on promotion
. '~ ::«5';;1'[" m;pay;fgierai!lsa -6500 "10500/‘ Wm tﬂ fixed Um the m‘ rules . )
i .-_ g n,ﬁ@} SN N e b . -
L . ",wME-NI ‘postings are ordered 'in public interest and the officers are ertithixd 1o TA, DA and Jolning Thne as ;x.',
L fiyles; ‘wherever admlsslble. . :

, '” {$>rf I.“nls e
e ‘f* ﬁm‘p’ "All the ofﬂcers except those shown against SI. Nos. 5,37,87, 101,102,104,114, 142, 170 and 182 are ;mlm
“”:\T s’ ‘Managers Grade I In the Regions/ Sub-Regions shown agalnst each in Col. Ho. 4. Thelr services will be utilized
y M ¢+ only.as Managers Grade 1 In the upgraded Local Offices. The order in o3 spect of the officers shown agalnst 51, Tos.

. =,,“fr0m i1.to 4 are lssued In partial modification of the eartier Office Order Ne: 37% of 2003 of 20.6.2003 and the Oifk ¢
i ‘J* vOrdenNo."403 of 2003 dated 8.7.2003.

.
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2 L]
i~ +. This order comes Into force with immedcate effect. . _". ' ;
. 3 e N
S .;l .L 4._‘“‘ s
cw ot The officers posted as Managers Grade 1 outside thelr present Beuius, / Ottices of postings will b tetipves
", by thelr controlling officers only alter the orders tegardlng thelr places of (vyntings in the new Reglons £ Sub-Reglonia
, .., are recelved by them, ._;
SN R S \
r . - " ‘—L-n-....( . . .
‘.".\y.-‘: :
R . "The charge report(s) may be sent to all concerned.
4 4 4 , o
cr gr i A
‘;:s.i:.'-.:.\ *¥, e+, Hindl version will follow.
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o . (R. NATARAJAN)
o ro , JOINT DIRECTOR-I (A)
v ‘ )
The Officers concerned ' . ' ' ' ,
,‘2. AII the Officers of the Hagrs. Office ,

¥ '3.;" . All the Regional Directors

“4, K All the Directors

a "-r 5. #"AII the Jt. Directors i/c of the SROs

¥4 6 3} 3D(M)Delhil D(M) Noida/ Director, ESI Hospital, K.K. N

, 7 All the Medical Superintendents of ESIC Hospitals

4 ‘*. Al the’ Medical Superintendents of ESIC Model Hospitals

f 'LQ. “’. The concerned Jt. Directors (Fin.) and Dy. Directors (Fin.)

4 ‘Xf S }* 10':The Librarlan, Hars. ' ‘
o0 § O ‘Ofﬂclal Language Branch, Hqrs., Omce for Hindi version, '

'112.. Copy for personal flle(s)/Guard file/spare copy.

o '
agar/ Directun (farvily Wellare Froject), New Deth,
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i JEMPLOYEES' STATE msummce CORPORATION]
PANCHDEEP BH \7 AN: C1.G. ROAD:NEW ucmm ]
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1t

~'Assist9nt‘§bmctor~l 1
i@ :
e Silayara) s o Temil Nady 1.5
i PankaFKimar a5 ‘ff Hars. ' R I o
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(’ 222 S\\AM‘!"S——.ESTABLISHME.\‘T AND ADMINISTRATION -

rJ practice has been 10 give effect to amendments in the Recruitment Rules only

« Frorpectively, excepl in rarc cases. Hence, regular sppointments/promotions
w3y be made in all such cases in accordance with the Recruitment Rules in
force at the time when the vacancy arises. No ad ho¢ appointments/promo-
tions may be made on the grounds that the Recruizuent Rules are being re-
vised or amended. _

(ifi) Revision of Seniority List.— Apother reason for making ad hoc ar-
rangements and dslaying regular promotions is that, the seniority position of
the officer holding the post in the feeder grads is disputed. In all such cases,
regular DPCs may be held based on the existing seniority list. In case such
disputes are pending before 8 Court'T ribunal, unless there is an injunc-
tion’stay order against making regular promotions, the appointing authority
may convene sthe DPC and make promotions on the basis of the existing
senionity list. However, while issuing the orders in such cases, it should be
stipulated that these promotions are provisional and subject to the final deci-
sion of the Court'Tribunal. Subsequently, when the directions of the
Courl Tribunal bazome available, 2 review DPC may be held and the neces-
sary adjustments made in the promotions of officers based upon the revised
semority list. In case any of the officers provisionally promotzd do net figure
in the list approved by the Review DPC, they may be reverted 30 the posts
held by them earlier. - - . - o

(iv) Shortage in Dircct Recruitment Quota.— Ad hoc appointments ere
also made on the consideration that adequate oumber of qualified candidates
are not available for filling the vacancies through the direct recruitment quota

ibed in the Recruitment Rules. In some cases, ¢ven though the required

number of candidates are recommended by the Unicn Public Service

Commission/Staff Selection Commission; some of them do not join or they

join to resign thereafler,” R S

:  According to the instructions contained in this Department’s O.M. No.

24012/34/80-Estt. (B), dated the 20th February, 1981, while notifying vacan-

cies to recruiting agencies especially the SSC, the sppointing authority is ex-

pected to compute the total number of vacancies taking into consideration the

likely vacancies during the period beginning from the date of announcement

" of the cxamination in ‘question up to the date of announcemnent of the sub-

sequent examination so that the total number of posts to be kept vacant may
bevery few. . v sy . 0 v P cpnrdl

In spite of this, if some vacancies still remain unfilled, the ‘following
measures may be adopted:— -+ - XA R Mkl RV R

: P g s W2 ) T AU R gy

(a) Wherever feasible, the posts may be allowed to remain vacant until

= 2o, qualified candidates become ayailable at the next examipation. s

Qﬂ%"ﬁ"’” (b)- Wherever the Recruitment Rules for- the posts provide ‘alternative

#45i “methods of recruitment, i:€., not only by the direct method but also by

St IR TN

ANNEXuKE}-S’[

. " AD HOC APPOINTMENTS/PROMOTIONS e 223
become available); by the alernative methods, ie., by transfer on
dcpm:mon,eec B T wa-»-?'sx-e;f:‘cf‘é «; -

(c) However, in caseS'where direétrecruitment is the caly method pro-
vided in the Recruitment Rules, Ministries/Departments have been
advised vide O.M: No. 14017/8/84-Estt. (RR), dated the 19th June,

. 1986, that the Rules may be amended to provide for transfer on
~ deputation as an ahiermative method to fill short-term vacancics

the direct recruitment quote. - In case the rules have not been

mwmwcpumnmsmytakcs_t:psmdo_som-
mediately so that the shortage of qualified candidates against the
DR quota, may be met by filling the vacancics through transfer on
depuiation for short periods. - .. B
. (¥) Filling up.of short-term_ vacancies.— Whenever short-term vacancics
are causcd by the regular incumbents proceeding on leave for 45 days or
more, study leave, deputation, etc., of fess than one year duration, they may be
filled by officers available on an approved panel. Such 2 panel may be main-
tained taking into account not only the actual but also the vacancics aaticr-
pated over a period of 12 montks in accordance with the exisung
instructions/bolding DPCs. Wherever an officer is not available on an ap-
proved panel the post may be kept vacant, 2s far as possible.

3 Cases wheread hoc appointments can be made.— 1f the prescribed in-
structions and mstricﬂyadbcredto.‘itmaybewenthnthaew_xll
beveryfcwmwhmappoinﬂnwxsnwdmbcmdconmafihocbuu.
Such circumstances may be-— w *»“-emﬂf~ -::;,-;e?_‘;::k.;. .
" (a) Where there is an injunction by 8 Court/Tribu  directing that the
ch e postmynotheﬁllcdonucgulﬂbgmandxftheﬁml;udgmcm
nio ... of the Court/Tribunal is not expected early and the post also cannot
o~ o bekept vacenoms oy Y iR bt
" (b) Where thé DR Guota has not becn filled and the Recruitment Rules
svide for filling it up on transfer or deputation tempo-

e

" also donot provide | (  up of
sl ol g ot o
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S aian bath xpiry, bfithe one‘year period. -If the appioval of the Depart
3 ~iment:of sPersonne] and Training to the continuance of the ad hoc
233 parieaangements be ond one yeaf is not received before the expiry of

L e et one year peniod, 1he ad fuc appointmenypromdtion shall auto-
o7 o symatically ccase of the expiry,of the gnc year &rm. .. - |
. g3 +5 (if)If the 1appointment ;proposed to: be ,made, on. an ad hoc basis

“a asigrsginvolves .the ‘approval lof ithe . Appointments Committee of the

wii jour, Cabinet, this may be obtained prior to_the appointment/promotion
wf;ré;-;%’aygg actually made: szl - it P
g"’»‘ ¥ A%)_Mm te ad hoc” appointtcit'is by promotion of the officer in the
$2 RS fécder grade; it may beé done on the basis of senionity-cum-fitness

.17 7 <basis even where promotion is by Selection method as under—

£2241333Y(3)Y4d hoe promotions may be made only after proper screcning
3 44, %3-27 by the appointing suthority of the records of the officer. - -
T e e L D A e e T T :
.aim =2} (b).: Only those officers who fulfil the eligibility conditions pres-
s .l eaigncribed in _the Recruitment Rules should be considered for
st = 4% ad hoc appointments.. If. however, there are no cligible
-+ >4 pm._ % officers, pecessary relaxation should be obtained from the

- . . competent authority in exceptional circumstances.

-- - -=(c) The-claims of Scheduled Castes and Scheduled Tribes in
. 2%~ ad hoc promotions shall be considered in accordance with the
4'. guidelines contained in the Department of Personnel and AR,
... Officc Memorandum No. 36011/14/83-Esn. .(SCT), dated
.- _,5,32-4-1983. o e
. .(iv) Where 'ad hoc :appointment by direct recruitment (whick as
v " explained above should be very rare) is being done as a last resont,
it should be ensured that the persons appointed are those nominated
. by the Employment Exchanges concemed and they also fulfil the
stipulations as to the educational qualifications/experience and the
upper age-limit prescribed in the Recruitment Rules.- Where the
normal procedure for recruitment tc a post is through the Employ-
ment Exchange only. there is no justification for resorting to ad koc
appointment.

"(v) Where the appointing authority is cot the Minisiry, the Authority

competent to approve ad Aoc appointments may be decided by the

- Administrative Ministries themselves. The competent authority
so authorized by the Ministry should be onc level higher than the
appointing authority prescribed for that post.

5. Ad hoc promotions of officers whose cases cre kept in sealed
covers.— Ad hoc promotions with respect to officers whose cases arc kept in
a sealed cover in accordance with O.M. No. 22011/2/36-Estt. (A), dated
12-1-1988, will however, continue to be governed by these special instruc-
tions (Order 3 below). Similarly, ad hoc promotions of cfficers belonging
to the .Central Secretariat Service (CSS) to posts of Under Secretary/

32’- . ’ . T,

aiteme 292

<. ADHOC )\PPQMMENTS/PROMMNS f;’:f‘e.nv_.\ﬁ

B VI T e
Depisty Sectetary :sunder 7the Central Staffing Schime, yill continve {0 e T
regulated by.special ‘instractions contained .in Q M: No-31/16/82-EO.
dated 28-8-1983. . . I 3™D LA TR S A T R Y o Sa
| " 6. Review"of ad hoc dppotnthentsjpromotions S Al d kot ¥
ments including ad ko¢ promotions shall be reviewed on’ the- bast
above guidelines. In exceptional circumstinces, Wherever such:
are required to be continued bejyond the present ‘termy the decision,
may be taken by the authority prescribed in Para'(4) (v), However, it
noted that thé continuance_of such”ad hoc appointments, mctuding ad
promotions; will be subject to the overall re trictions of one year from't
date of issue of these instructions,” =5 73 - w7 TEEE B WA T,
PR A R N SOOIt S AN AN DAL 1§ PR T LR
« All Ministries/Departments are requested to take action inlaccordance
with the above-mentiored instructions in respect of both Secretariat as well as-
non-Secretariat offices under them. ™ 1™ = ¢ s om0l s

e L . Tt -y.f::‘?- e e iadgy
[G.l., Dept. o Per. & Trg.. O.M. No: 28036/8/87-Estt. (D), dated the 30th I‘Wuclh.'l%g.i:’;
R P X . U 1 T W

T

&E"g %

1y
h

&

ST

(2) No Ad hoc appointment by Direct Recruitment.— The under-
signed is directed to say that as per the Department of Personnel and Adminis-
wative Reforms Q.M. No. 22011/3/75-Estt. (D), dated 29-10-1975 and the
Department of Personnel and Training O.M. .No. 28036/8/87-Estt. (D),
dated 30-3-1988 (Order (1) above), persons appointed oo ad hoc basis to a
grade arc to be replaced by persons approved for regular appointment by
direct recruitmient, promotion or transfer (absorption), as the case may be, at
the carliest opportunity. These instructions also provide that whenever an
appointment is made on ad hoc basis, the fact that the appointmeat is ad hoc
and that such an appointment will not bestow on the person a claim for regu-
lar appoinmuent should be clearly spelt out in the orders of appointment. It
should also be made clear that the service rendered on ad hoc basis in the
grade concerned would not count for the purpuse of seniority in that grade and
for eligibility for promotion to the next higher grade.

3 Instances have, however, come to the notice that despite the clear
provisions. as mewtionsd above, persons appointed on ad hoc basis, when
replaced, epproach the courts of law for regularizing their appointment and in
many cases, directions re given for regulanizing the period of ad hoc zppoint-
meat with cansequentisi berefits tike seniority, ete.

3. In this regard, 1t is stated that issue of regularization of ad hoc employ-

+ ec< has been considered in several judgments of the Hon'ble Supreme Court.

In the case of A.N. Narjundappa v T. Thimraaiah and others (AIR 1972 SC
1767). the Supreme Court observed that regularization is not itself 2 mode of
recruitment and any act ia the exercise of executive power of the Government
cannot override rules framed under Article 309 of the Constitution. in the
case of State of Cnssav. Sukanti Mahapatra (AIR 1993 SC 1650), .the
Supreme Cournt kas observed that assuming tha their having served for long
years is a valid reason for regularization, that without anything more, will not
meet the requirement of the action being in public interest and what has been

MA —13
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! o 23 In Group ‘A" and Group ‘B’ services/posts, if non¢ of the officers g PART -1 ' B 1
| included ia the DPC as per the ccmposition given in the Recruiunest Rulesis 3.7 PREPARATORY ACTION i
"; an SC or S'.F_oﬁ'lgcr, it would be in order to co-opt 2 member belonging to the 7 B
1 SC or ST if available within the Ministry/Deparument. If no such officer is g R . : C
; av;n!abl:: within the Minisuy/Dcpanmcm, he may be taken from another . _ Determinauon of regular vacancies :c
i Ministry Depantmeti. } 1 4.1 It is essential that the qumber of vacancies in respect of which a panel A
" 3§ In the case of EB crossing—*** ) . isto be prepared by a DPC should be tstinpxed as accurziely as possible. For ‘.
this purposc. the vacancies 1© be taken into account should be the clear :
. ) vacancics arising in a post/grade service due to death. retirement, resignation.
: ./ P ART—Ii-- ‘ 4 regular long term promotion and deputation or from cgeation of additional v
8. Ay : R - ’ . Lo posts on 2 long term. AS regards vacancics arising out of deputztion. only -
;,; -FREQUENCY OF MEETINGS © 7 1. those cases of deputation for p::'qu ;xccsﬁing one year 5th‘J‘ld b:ltakgn 1w .
{11 A o -} . account, due note, however, ing kept aiso of the number of the deputa- o
" Frequency at which DPC should meet - tionists likely to rewrm to the cadre and who have to be provided for. Purely i
- 2.1 The DPCs should be convencd at regular annual intervals to draw -y shortterm \acancics created 353 result of officers procecding on leave, or on o
4 panc!s.\\"mch could be utilized on making promotions against the vacancies - deputation or 3 shorter period. TAMINE. ete . should noi &2 waken 10 account g
{ occumring during the course of a year. For this purpose, it is essential for the ' for the purpest of preparation 012 panel. In cases & hers there has bean delay
§ concern=d :;ppointing authorities to initiate action to fill up the existing as in holding DPCs for a year 0f more, vacancies should be indicatcd yearwise
E W:I:I lns w{gﬁlpagcd vacl:mcics Xcll in adva:ickc of the expiry of the previous  “§7- scparately.
‘ pane} by collecling relevant documents like CRs, Integni Certift . 1 : .
; Senionty L}st. etc., for placing before the DPC. DPCs c%ug be co‘rnszx‘\c:& [Calculauon of vacancies 4
: every year if necessary on 3 fixed date, €.8- 1st April or May. The Ministries/ - ft has been decided that for preparation of a select panel, Ministrics/ ¢
i Deparunents should lay down 8 time-schedule for holding DPCs under their | : Departments M3y calculate the vacancics for rcportng 10 DPC on financial !
3 control and after laying down such a schedule the same should be monitored 1§ < yearwise where ACRs are wnien financial yearwisc nd calendar yearwise .
M by making onc of their officers responsible for kecping a watch over the -} = --Where ACRs are \\ﬁnmonca\e_ndar,ycamise.]
’qg - various cadre authorities 0 cnsure that they are beld regularly.- Holding of .| . 2 e -
f&‘ i g‘PCx :;gtm?s nced r:o\ be bgclayed or p:/srponeg on the ground that Recruit- - [Cruclal date for determining eligibility ‘
; ment Rules for a post are being reviewed/amended. A vaca | I _ The cligibility dates for determining the cligibfity of officers for promo- L
4 mmaccord:;noc Wgh the Recruitment Rules in force o0 e date. ¢ 1. ton would g’c lhe)ﬁrst day of the crucial year, Ce.. January, 1 irrespective of {
uniess rules made subsequently have ‘been expressly given, retrospective whether ACRs are writien financial yearwise of calendar ycanwisc. 5
C'ffcﬂ. Since amendments 0 Recruitment Rules normaily have only prospec- |4 ° - 4
_ tive application, the existing vacancics should be ﬁllcdaspathekecruiuncm : .+ . The crucial dates indicated above would be applicable 10 only such 4
Rules in force. * 7 &7 7 L‘-"—"ﬁ&i‘rﬁ i 5:' T WL RN services and posts for which statutory Service Rules do not prescribe 3 crucial !
[ Very often, action for Holding: DPq:ﬁectin?'is?riglﬁéd%%‘é .7 date. ] ) _
vacancy has anisen. . results in undug delay in the filling ip,of the yacancy !~ In reiteration of the aforesaid provision (Pard. 4.1) of the DPC guide- U
causing dlss?}_‘-"_f“_“,?‘},_aﬁ}opglghosc,wyoam eligible for promotié'f} 'q,ma ‘be .. L lines, dated 10-4-1989, it is hercby clarified that <uch vacancics arising ina. .
ensured that Tegular mectings of DPC are held'every ycax_’fféi"’éa‘.cli_éate’gf&ry":@f “f ... particular vacancy year; as_noted in e aforesaid Para. 4.1, would be "
posts so that '?P-ME?X?‘%&!%&A&?L&Q@I'@E \,,guadVaﬁéefof iaking .4 - ~ considered together by the DPC. These vacancics “hould also include pewly- .
promotions against vacancics arising ovqrawaj"jb mﬁ\;‘«;x -“"“‘C“‘;" E I epeated posts i the same vacancy year Hence, the DPC for 2 patticular !
: ; il \perienrmoD Bl g L - Cvacancy year held. cquent to the creation of such new posts in the same
would be required to take into consideration such newly-created
s arising 1

Lt des e Bl R M &

' 4agw'3;sd‘m?hﬂ“§@?§2§=€2&’ﬁs§.ﬁ“ ' ectings "f,“"“DPS@'é‘}“"" Mg ., . vacancy.year
. With o [ [ 22 prgT gy I - . e SR B A would mt 10 )
: i v‘.,);?éﬁé’rn&ocang-“éﬁ g?f?ﬁ?ﬁlléﬂ'“"&ﬁ" et %“38 + B hpps't's__ also g}ggg;ﬂh.qthg_' plregdy _cpgmg{annc:pated vacancl

' , e o op 6t ng, officers. L5 o Tthesame vgcanchqr?As 3 sequicl to it, the zone of consideration would also

| 1/9/89-Est. (D), dated

he 17th Octobet, 1994, 5

A A b ST

| " authority that there arc. 0.
for C¢ ion he ! ol A e .t _ :
— it RIS . - > T D ‘“(g‘&ﬂ‘éww‘:? V. et " 7 —T
X [ See OM,, dated ' ‘Mod lG‘L”'L‘ BEAE *@"»!,G._l_..beptoﬂ’u;_&Tm..OM:-No.m
N e §9:1998 2 il NN M g aah 1 - O.M” No. 22011/398-Estt (D), dated the17th Scptember,
2 Y - - a > 9\(.;‘!‘,)"‘:: * A \. 1 ’ .."’> . - ‘". I.-.'.- ;
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The Director General
E.S.1.Corporation

. Panchdeep Bhawan -
New;Qe_l.hi-1v10002

Sub»:va

Promotion to the post of Assistant Director/Manager Gr. I/Section Officer
In the pay scale of RS.6,500#’- 10,500 on ad hoc basis.
8, '
"5 With reference to Hars. Oftice, ESI Corporation, New Delhi office order no.

L 508 0f.2008 vide no A.33/12/1/97-Estt. Vol. Il dated 19.10.05 on the above subject. | have
to submit my representation as under for your kind reconsideration.

. 1) That Sir, | am willing to accept the promotion to the post of Assistant

-~ Director/ Mgr. Gr.l/Section Officer provided it is offered to me on regular
- basns

That Sir, a regular post of Assistant Director is still lying vacant in the

- N.E. Region, Guwabhati for which | am eligible to be accommodated. But

-" unfortunately being a senior L.I. | have not been considered for that place
of posting for the reasons best known to the authority.

“That Sir, my junior has been accommodated as ad hoc Assistant Director
in N.E. Region, Guwahati depriving me for regular promotion which is not

% only violation of principle of natural justice but atso a ciear discrimination
:[in selectlng the place of posting.

. That Sir, my present pay structure is RS.6, 500 - 10,500/- obtained by
" virtue of ACP and your above noted promotion does not confer on me
.+ any right to continue in the post or for regular promotion in future,
Further, the period of service, rendered by me on ad hoc basis in the
- grade will neither count for seniorilyror for eligibility for promotlon to the
‘ next hlgher cadre.
It indlcates that my service is sought to be utulized in other
" reglon with higher responsibility without conferring any right
L and benefits which is not tenable in law. Thus, the teérm ad hoc
» promotion without any benefit has no meaning in my case.

5. That Sir, | have not been considered for DPC for regular promotion due
-)tioj‘the reason best known to the Authority.

: Under the above circumstances | would like to request you kindly to look into
my, case and accommodateéme as Assnstant D:rector N.E. Region Guwahati.

L I o Yours faithiutly,

e g
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REGIONAL OKFICE

mn.orm's'nm IHSUMM CORPORATION
. co ) ‘MD&PWWM'

No. 41L.A.20/11/1442003 Estt-] * Daled, the 14 October 2095

, OFFICE ORDER NO. 80 OF 2005

‘ In pursuance of Hars. Office Order No.
communication No,

Commissioner 4
Gr, | (Ad-hoc), R
region on the afte
(Norl!hl:‘,aat).

‘The transfer
fequest and he is no

296 of 2005 issued under
A-22(13)1/2009 Bl dared 27.6.2005, the Addl.

Regional Director has ordered that 55 1 Sutradhar, Manager

ishra B.0., West Bengal Region shal be relieved from thys
moon of 14.10.2005 on his trans(

er to the Office of the OsD,
& posting of §r Sutrdhar |

a3 been ordered at hig own
t entitled to TA and Joining tin ‘

e,

Charge report may be sent to alj concerned in due course.

ﬁﬁ\.—iﬂi) :
_ . (ARUN PANDEY)
- | » DY. DIRECTOR (ADMN)

Hindi version will lollow.

. Ao
RSN o ) 2 Sutradhar, Manager Gr. |
t,_Rishra B.O. _ ,

» E.S.L. Corporation, C.1.G. Rond, New Delhi. _

¢ 231 Corporation, Office of the Osp, (North-Eaat)., with the
ation that Sri Sutradhar hag ava

: iled himself of 8 days’C.L. 8 1 day3R H. i
.+during the calendar year-2005. S : !
."Joint Director (Fin.), E.S.I. Corporation, Orissa Region. ' ' :

4 Dircct_or ‘(Vigilancc). EZ, Kolkata. : , :
S..-All Joint Directors, R.O., Kolkata /Joint Director (1/¢), SRO, :
B ' Bkp./S.S.M.C. (E2), Kolkata. - '

6. Medical Supcn'ntcndcnt,' ESI Hospital 8 oDC, Joka. . §
7. y RO, Kolkata/SRO, Bkp>. '
.8~ All Branches, R.O, Kolkata/ SRO, Bkp./P.A oA C. 8 R.D.

9.7 All Br, Offices/ M.R. Offices.
:10.Guard file.

:11. Office of the OSD, (North-East).
12. File No. 4 1.A.33/ 14/2005-E.1
oo
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VAKALATNAMA

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH: GUWAHAT] |

~

0. A. No. 32 12006
' ...Applicant(s)

S’l\*fc Oga) Davoaely.
IO
-Vs-

~ .
W theon oaf Fudro X olturs ) ...Respondent(s)

Know all men by these presents that the above named Applicant do hereby appoint,

~

nominate and constitute Sri Manik Chanda, Sri $. nfoll, s, dhma(ﬂ?and Sri
G.N.- G y Advocate(s) and such of below mentioned Advocate(s) as shall accept

this VAKALATNAMA 1o be myjour frue and lawful Advocate(s) to appear and act for

e

me/us in the above noted case and for that purpose to do all acts whatsoever in that

connection including depositing or drawing mongy, filing in or taking out papers, decds
of composition etc. for me/us and on my/our behalf and I/'We agree to ratifv and confirm
all such acts to be mine/our for all intends and purposes. In case of non-pavment of the
stipulated fee in full no Advocate(s) shall be bound to appear and/or act on my/our
behalf. : ‘ :

In witess whereof, I'We hereunto set my’our hand on this the 5 day of &/C : $
2006. - ) ,
Received from the Executant, Mr, ,;—/"‘m’ﬂﬁepted
satisfied and accepred. _Seamt Advocate will lead mens in the cace. -
C s /o' ) / ’ Vs ' . p
Advolate ocate ) Advocate E

¢
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3)

6)

5

was very less, Tater, 213 posts in the feeder cadre were upgraded and the -

sanctioned strength in the higher care was increased to 372. The applicant s

LS

already drawing pay in the higher scale as per the Assured Career Progress : ﬁz

scheme.

That with regard to the statement made in paragraph 4.5 of the OA the

et

X3
respondents deny the contentions made therein and beg to state that 213 posts & %;
i L

were created only in June, 2003 i.¢. in the year 2003-04. -

~

That with regard to the statement made in paragraph 4.6 of the OA, the

respondents deny the confenfions made therein. The order dated 26.9.2003

promoting 220 persons from the cadre of Insurance Inspectors to the cadre of

Assistant Directors were issued consequent to the up gradation of 213 posts in the
——a——

‘month of June, 2003. The concessions imposed regarding seniority in the order-
dated 26.9.203 were as per the DOPT, OM No. 31/6/90-EO (MM) dated
25.1.1990. The post of Assistant Directors carrief all- India transfer liability and

it is essential to post the promoteEs throughout India depending upon the

availability of vacancies. The applicant ‘was also given adhoc promotion on
26.9.2003. Hec cannot have any gricvance about the promotion of Shri P.
Sutradhar. Shri P. Sutradhar had accepted the promotion and joined duty in West
Bengal. The averments of the applicant that the Corporation is not holding the
DPC are denied. The proposal for regular promotion for regular pfomotion for

officials against the 261 vacancies is pending with the UPSC. The DPC meeting is -

scheduled to be held by the UPSC in September 2006 as could be seen from the

UPSC letter No. F-1/39/1/2005-AP-2 dated 27.6.2006. Adhoc promotions are
/——-—, .
ordered only in administrative interest and the details in this regard have already

been fumished in the Written statement filed in OA No. 5/2006 before the

Hon’ble Tribunal.
1380
A copy of the OM dated 25.1.2605 is annexed herewith and marked as

Annexure-M1

7) That with regard to the statement made in paragraph 4.7 of the OA, the

respondents deny the contentions made therein. The applicant had declined the
promotion ordered on 26.9.2003 only for domestic reasons. The reasons invented

by him and narrated in Para 4.7 are only an afterthought. The Apllicant in OA No.



5/20

by the respondents in the same case. The vacancies have arisen because of up

grad:
of h

promn

D6 had already raised the issues and Written Statement has already submitted

/46

3

ation of 213 posts e the year 2003-04 and the UPSC is already in process
plding DPC. The applicant is far junior in: the feeder and he could get
otion only because of the creation of 213 posts in June 2003. The facts in

this fegard have already becn farnished in the Written Statement in OA No.
{2006.
&) That} with regard to the statement made in paragraph 4.8 of the OA the

respondents beg fo state that the’ order dated 19.10.2005. ﬁr'promoting 170

officers were issued because of the retirement of large number of officers in the

cadres and because of the vacancies which had arisen due to cadre restructuring in

Group ‘A’. The applicant does not even have ths basic idea of the Appointment

. Comunittee of Cabinet. These instructions are not relevant to the promotion to the

cadre| of Assistant Directors, which is a Group “B’ Post. Only the posts in the

Centrjl Gowt.,-which are higher than those in the scale of Rs. 14300-18300,

requirg the approval of the Appointment Committee of the cabinet.

9} That

with regard to the statement made in paragraphs 4.9 and 4.10 of the OA the

- respondent deny the contentions made there in and beg to rely and refer upon the

statement made foregoing paragapli.)i .

10) That

resporidents beg to state that t_lie facts are matier of records. The DPC meeting is
scheduled to be held by UPSC in September 2005 as could be seen from the

with regard to the statement made in paragraph 4.11 of the OA, the

UPSClletter No.F-1/39/1/2003-AP-2 dated 27.6.2006.

marked a

113 That

A copy of the UPSC Letter dated 27.6.2006 is annexed herewith and

s|Annexure- M2

\

responglents beg to state that the name of the applicant is being considered by the

ppC

consisted of 1873 Insurance Inspectors while the promoted cadre of Assistant

p———— e PE—

Directors consist&fl\dmmsts up to the year 2003. After the up gradation -

the carliest opporturdty with reference to lns semority in the feeder cadre -

with regard to the statement made in paragraph 4.12 of the OA the -

"o

£51 CORPORAT . -
GNP




(2;{

4

in June 2003, the feeder cadre consisied of 1660 posts while the promotionah
/_ SV S——

cadre consisted of 372 posts. The name of the applicant couid not be considered

A e

by the earliecr DPCs as he was not senior enough with reference to the meager

vacancies, which were available at that time. As the promct;on pyramid was not

_—

objective resulting in lot of stagnation in the cadre of Insurance Inspectors,

restructing had been done and 213 posts were upgraded m June 2003. The

applicant was not willing to avail himsclf of the chance of promotion only for
. domestic reasons as mentioned by him in his application-dated 8.10.2003. The

facts have already explained against Para 4.8 of the OA.
A eopy of e opplicalion - dofad &.1v.2003

A ovrmered  dvponath on Avoaxwae - M35
12) That with regsrd to the statement made in paragraph 4.13 of the OA, the

respondents while denying the contentions made therein ‘beg to state that the
applicant is far junior in the feeder cadre he could get the promotion only because
of the creation of 213 posts in June 2003. Those facts in this regard have already
been furnished in the counter affidavit filed in OA No. 5/2006.

13) That with regard to the statement made in paragraph 4.14 of the OA, the

respondents deny all the contentions made therein. The applicant had failed to

avail himself of the promotion in 2003 and 2005 citing personal reasons. The
T

reasons cited by the applicant are only afterthought.
- —

14) That with regard t the statement made in paragraph 4.15 of the OA, the
respondents beg go submit that the applicant is under the mistaken belief and
entertains imaginary grievances. The UPSC has authorized the Counsel of ESI
Corporation to represent the UPSC and has advised the Corporation to pray to the

Tribunal for disimissal of the OA with costs.

A copy of the letter dated 12.7.2006 is annexed herewith and marked as
Annexure-Mit .

15) That in the premises afore said it is most respectfully prayed that the Hon’ble

Tribunal may be pleased to dismiss the QA with cost.

/
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VERIFICATION

....... )’ﬂm, aged

at present working as

..............................................................

duly authorized and competent to sign this verification for all respondetns,
do hereby solemnly affirm and state that the statement made in paragraph

are true

to my knowledge and belief. those made in paragraph

| v A\ being matter of records, are

N

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. I have not suppressed any material

~fact.
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ADHOC PROMOTIONS 223‘

(3) Ad hoc nppolntment of Section Officers of the €SS as Under
Secretarics and equivalent posts. - Keeping in view the pressing require-
ments of varlous Ministries/Depattinents and the éxlgencics of public service, |
it hus been decided, in partinl modification of the instructions contained in
OM, dated 28-9-1983, to peunit the Ministries/Depuartiments to make ad
e appointments’to the -posts. of Under Sceretaries/equivalent from among

the ?gction Officers of the Central Sceretariat Scrvice subject to the following -
conditions;~— ' ‘

(1) 'The'ad hoc appointments would be ordered on the basis stiictly of
o exdsting cadrewise seniority by the Ministries/Departincuts control-
i the Section Officers cadres. B :
() No officer who has not completed the vequisiie approved service
o of Ryears as Section Officers as on 1st July, 19489, would be
appointed as ad hoc Under Secretary.

(iii) "The ad hoc appointnents would be made purely as o temnporary
measure for a period not exceeding 3 months o until fuither
orders, whichever is earlier. In casc it is proposed to continne the
ad hne appointments bevond the initigl period of 3 months, prior
approval of thie Department should-be obtained well in advance. -

(1v) These appomtments would be subject to the outeome of the SLP
pending before the Supreme Courtin the Union of Tndia and otliers
v. Shei Amrit Lal and others.

~(v) The ad hoc appointments will not confer any right for repulariz
tion of the same or for benefit such as seniority, cte., on a {ufurt
date. Government reserves the right to terminate the -ad hoé
appeintments without assigning any reason or giving notice, ete., (o

the officers concerned, : : .

(vi) Officers appointed on - ad hoc bagis should be cleated from
vigilance angle. o

_ 2. The conditions _mentioned above may be strictly adhered/suitably
incotporated while issuing orders of ad hoc appointment and copies of all the
orders fu this regard may be endotsed to this Departiment {ur recond,

( G.I, Dept, _o_( Per. & Trg., O.M. No 11/6/90- EO (MM), dated the 25th January, 1990, ]

(4) Trocedure to be followed when disciplinmry proceediug is initi-
atediagainst a Government servant officlating in a higher post on ad hoc
basis,— The question whether a Govermment scrvant appointed to a higher -
post on ad hoc basis should be allowed to continue in the ad hoc appointment
whemn a disciplinary procecding is initinted against him has been considered by
this Department and it has been decided that the procedure outlined below
shall be followed in such cascs—

(/) Where an appointument has been made purely on ad hoc basis
against a short-term. vacancy or a leave vacancy or if the Govern-
ment cervant aonointed to offictate until further-orders in any other

rj\‘\‘&‘.) e })r\qm',;vo ( 2 A0 gc» \‘ (_'"T'\»‘ 3
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Y UNION PUBLIC SERVICE COMMISSION  faats/t oo,
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“DIOLPUR HOUSE: SHATLJATIAN ROAD
: : NEW DELHI - 110069

y )) ( ff (,/\

he Director (:Lneral
£mployees State Insurance C orpomtlon

Panchdeep Bhavan, C.1 G. Road
NEW DELHI

i)

(Attention Shri R. Natarajan, Joint Director — E.1)

Subject: DPC ~ Promotion to the post of Asstt. Dircctor/Section Oﬂlccx/Mmml,er (n

I in ESI Corporation,
Sir,

1 am directed to refer to your letter No.33/13/1/2003-(AD)E I dated 5% May, 2006 on
the above subject and to say that the mcetmg of thc I)PC to consider the case cited above hus
~been fixed for bemg held in this office 'on 12" Sentember to 151 September, 2006 at 11.09
AM_daily. The names and designations of the Departmental Mcmhcrs who will attend the
meeting may please be intimated to this office urgently, They may be informed about the DPC
meeting and be requested to make it convenicnt to attend the meeting on the date and time

mentioned above, On arrival, they may kindly contact the Reception Officer, UPSC, who will-
guide them to the venue of the DPC meeting.

2. ~ Altention of the Ministry / Deptt. in this regard is invited to the iustructions contuined
in the O.M. No0.22012/4/78-Estt.(D) dated 16.1.1980 issued by the Ministry of Home Affaics
(Deptt. of P&AR) according to which in respect of promotion to Group ‘A’ and Group ‘B’
posts, a Departmental Officer of appropriate level belonging to Scheduled Caste / Scheduled .
Tribe i to be nominated or co-opted by the appointment authority in the DPC mecting,  You
are accordingly requested that while intimating the names and designations of the
Departmental Members who will attend the meeting, the position in this regard may kindly be
specifically indicated. In case it is not possible to include any SC/ST officer in the DPC,

whether by nomination or by co-option, the reasons for the same may kindly be-contemplated
in the instructions contained in the O.M. referred to above.

3. I am to point out that:the date and time noted above have beeri kept reserved by the
Commuigsion for holding this DPC meeting. 1t would not be possible for the Commission fo
arrange any other meeting or interview on the date and time mentioned above if this meeting,
has 10 be postponed. The Ministry, is therefore, requested not to ask for a postponetuent of the

meeting. In case such a request would have to be made the letter should specifically indicate
that it has the concutrence of the Secretarv of the Minisatrv

Wﬂ\b
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Fam funther 1o say that only designated officers mentioned tn the RRS orin the
notification constituting DPC should attend the DPC meeting, No substitution is perimissible.
A copy of the notification regarding composition of the DPC may also be furnished 10 this
office if not already done _ |
Soo 0 am also to fuvite your attention to the insteuctions contained in DOP&T OM
No.22()l1/8/8'7-lisvtt.(l)) dated 3.6,1988 and to request you 1o inform the Departmental
Members about the certificate tothe effect that none of their close relatives is being
considered by the DPC in question. It would enable them to furnish such a ‘certificate’ to
their Ministry before associating themselves with the meeting of the DPC, :
' ' Y ours faithfully,

VAN

(K. S. SAMPATI)

UNDIER SECRETARY

UNION PUBLIC SERVICE COMMISSION
‘ - TEL: 23070363




vlv)ulcd = Qct. 08, 2003,

The Dircetor-General, Bstt. < VY
ST Corporation, Hars. Office, - :
Panchdeep Bhawan, Kotla Road,
: New Delhi - 2. :

i

SIS SR AR e

( Through the Regional Difector, ESTC, Guivathati )

- Posting as Manager Gr.L. in West Bengal Region @ prayer for
allowing_to surrender promotion in the next higher post.

H‘qrs.v Office order No. 614 of 2003,

T 0t byl Sir,

C L s .:‘ﬁ .
20 oty );S’ - Kindly refer to Hqrs. Office order No. 614 0of 2003, vide lctter No.
SRS 8% 93&}‘% [ 422/13/1/2003-Estt1(A) dated 20.09.2003 regarding promotion / posting of AD/

MM Cir L on ad hoe hasis.,

‘ In this conncetion, 1 have to inform that 1 have been promoted Lo the
| post of My, Gr.L(S1 No. 28 ) and to state that at present Fam not in o position {o
ceept the promotion on the following grounds.

That Sir, my cldest son will be appearing in the Bse. Part-l finad
examination under Guwahali University to be held in the first quarter of 2004 and
| my youngest son will also he appearing in the final cxamination of Class N
gandard under CBSE to be held in the month of March, 2004. And in absence of
my personal attention to them, it avill adversely affect their academic career. ’

'L That sir, my mother is 87 years old, has been suffering from old age

silment and also bed-ridden. In the meantime, | have already lost two of my clder
brothers in the previous ycar. In this critical juncture, [ am the only male member
beside her to look after in the last stage of her life. .
3. That Sir, [ have heen suffering from-Spondalitics since long and also
not in a position to undertake journcy on regular basis as directed by attending,

.‘ “Under the above circumstances, | would like to request you kindly to
\ allow me o surrender my promotion and consider me for granting exemption from
Pm operation of thic abave noted Hyrs. Office order.

Yours faithfully,

(\v'{l‘rk' ’.( ()'_) RNAYRE C\

( JUGAL BARUAL

A It s et
vd paosf %’E

Copy to

. A
. The Regional Director, ESI Corporation, Regional Office, Guwahati with a
R request l(ix\(}ly (o forward my representation <ll<l.‘j\(\)\H. 10.2003 to Haes. . QlTice,
Mow Pyelhi. ‘
For 2 The AddL Commissioner, ESTCorporation 571 Girant ane, Kolkata 12 for

information and necessary action.

( JUGAL BARUAIL )

o ) | 51,,

o

.(D W\"\"—‘{I K(J ES‘C_ ’ 6‘1 14 \,Jn‘_[a\,h‘




No.F.9/39(2)/2006-AP.? A stonn — MY
'UNION PUBLIC SERVICE COMMISSION
~ DHOLPUR HOUSE, SHAHJAHAN ROAD, v
NEW DELHI-110069 | o

12" July, 2006
T0 .

The Employees State Insurance Corporation,
- Panchdeep Bhawan, C.I.G. Road,
- New Delhi-110002

(Attn: Shri R, Natarajan, Joint Director E.T)

Suby:’ 'O/\ N0.32/2006 filed by C;hll J. Barual anc others in.
CAT, Guwahati Bench, Guwahati.

: Sir,' »

I am directed to state that this-office has received notice
. alongwith the copy of OA in the above case from CAT Guwahati
Bench, Guwahati. It is presumed that you have also received similar
notice and necessary action is being taken by you to defend the case. -
This may kindly be conf irmed.

2. Tam furthel to state that the issues raised in the pxesent OA
relate to the conditional ad hoc romotion of the applicant and his
posting ‘from Guwahati to Waest Bengal with which the ESI
Corporation-alone are concerned and non holding of DPC for filling up
the post of Assistant D:recto:/Sectlon Officer/Manager Gr.1 on regular
basis. - Further no relief has been claimed from the Commission as
none-of the actions challenged in the OA have beén taken by them.
Thus, the Commission have been impleaded unnecessarily in-the
case. In view of this position, the Commussnon have decided not to
enter a separate appearance in the case. The counsel appearing on
behalf of the Couporat:on may kindly. bo informed of the position as
above and he/she may please be requested to place the above fact
before the Hon'ble Tribunal and pray to the Tribunal for dismissal of

the _OA with costs in so far as the Commission are concerned.

3. As you may be aware, meetings of the DPC for considering the
regular promotions to the grade of Assistant Director/Section
Officer/Manager Gr.1 are scheduled to be held in the Commission’s
office from 12 to 15" September, 2006. This fact may please also
be incorporated in the reply to be filed by the Corporation.



4. A copy of your reply as and when filed may kinclly be furnished
to this office for perusal/record.  Developments in the case may

please also be intimated to the Commission from time o time.

Yours faithfully,

\

(K.S. SAMPATH)
Under Secretary
Phone:23070363
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATT BENCH: GUWAHATI

Union of India and Others,

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1990 Applicant was inilially appointed as Insurance Inspecior in the -
depariment of ESI l_.or_poranon, '

26.09.20603- hipmm.ec,. office order No. 614 of 2003 was issued by the
- respondent Corporation, whereby 220 posts in the cadre of ‘Asstt.
Director/Section Officer/Manager Ge- 1 has been fillad up on ad
hoc basis imposing an arbitrary condilion that the ad hoc
promolion shall not confer any right on the employee either to
continue in the post or for regular promotion in future. In the said |
order il is alse made clear that the period of ad hec service will not 7. .
count for seniority in the grade/cadre or for eligibility for
pfum!. tion io the next higher cadre. Applicant was placed al SL No.
8 of the said order, but the applicant did not avail of ad hoc |
romolion due o the condilions imposed in the said ad hoc .
omotion order as weil as due to his domestic pm'm@ms _
, wexyre- I
19.10.2005- Impugned order No. 500 of 2005 of ad hec pmmo!..on has been
passed by the’ respondent Corporation, whereby applicant is
promoted to the post of Manager Gr. I/Section Officer/ Asstt.
Direcior on adhoc basis with the specific condition that in the eveni -
of avmjmg adhoc promotion seniorily benefil in (he promolional
grade shall not be conferred. Name of the applicant is placed al 51
No. 6 of the said impugned order, appiicant dm not avail of ad hoc
promoiion order due to the a:b‘muv conditions as well as due fo .
luk domestic probiems. - (Annexure-iV) |
IL is stated that res;mndem ~Corporation  inspite of -
availability of large numbers of vacant posts in the grade of .,
Manager Ge. I/Section Officer/Assit. Direcior did ol hold the '
reguiar DPC for filling up those large numbers of vacant posts by

g

Lmui_.ﬁﬂ elipible incumbenis like the present applicant and

ssued orders of ad hoc mnmouon imposing arbitrary conditions.

Such action of the f&b{)k- enl Corporation is in viclation of Govi,
of India’s ins imrnom 1 d from time to time. (Annexure-Vi)

Ii is also siated &\a those incumbenis who were promoled

on ad hoc basis vide order dated 26.09,2003 are siill conlinuing in

womotional posis on ad hoc basis for more. ﬁmt 2 year, such

.

-

Iqj pyn
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aclion of the respondent Corporation is in violation of provisions
" laid down in s*ub-qec {3) of Section 17 of the ESIC Act 1948, -
{Annexure- I

03.01.2006- Applicant has attained eligibility for promotion to the grade of

Manager Gr. I/Section Officer/ Asstl, Direclor way back in the vear
1993, but the respondent Corporation inspite of holding regular
DPC for promotion of the apnhum& issued the ;.npw"\ed order
dated zt:.ﬁ? 2003 as well as impugned order dated 19.10.2005. He
submitled represenlalion addressed {0 the Regpondent No. 2. In ihe
said representation applicant interaiia slaled thal hg_._s_w,_g_lg
accepl the promolion io the ;‘osi Assti, Director if the same is made

—— - - . -
" on regular basis. ( o (Annexure- A1)}
/ °

foat
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Respondeai ESI Corporation issued ihe impug aod order of
promotion dated 15,12.2006 during pendency nf the instant O.A., 7
whereby inasmuch as 185 Cfficers including the applicant have
been promotod on regular basis to the cadre of Insurance
Inspeciors/ Branch Managers Gr. Tl/ Superintendents. ,_

The vacancies were availabie since 2000-2001, therefore DPC
is liable to be conducied for preparing year wise "dﬂ@l and the
ap?hc‘ml is entitied lo pro.nouop al least froni lh!* dale of
accurrence of the vacancy with all consequential service benefit
But now in view of the impugned promotion order dated

—_— s 1 2 N
15.12.2006, the benefit of antedating promolion has bedn denied io
/ .
the applicant withoul preparing year wise panel.
[k
Hegce this amended original application,

PRAYERS
Relief { s‘) sought for: :

. That the Hon'ble Teibunal be pleased (o sel aside and quash the impugned
ouce order No. 614 of 2003, bearing No. A-22/13/1/2003-E1 (A) dated
09,2003 {Anaexure- T} as well as office order N‘ v 300 of 2005, bearing

letter No. A33/12/1/97-E. 1 Col. Ti dated 19.10.2005 (Annexure-IV).

F TF

jud

2. That the Hoo'ble Tribunal be pleasad io direct the respondents {o prepare
year wise panel by holding regular DPC with immediate effect with the

approval of the UPSC and o grant promolion benefil to the applicand al
ieast from the date of occurring of the vacancies in the grade of Assit,
Director/ Mamager Gr. I/Section Cfficer with all co :psm.iueq'.sal LRFVice

benefits, seniority and arrear monetary benefits.
2A. That the Hon'ble Tribunal be pleased io direct the regpondesis lo

rpvaew/ ‘medily the impugned promolion order bearing No. A - 33 (13)

1/2003-E.1 dated 15.12.2006 {Annexure- IX), directing the respondeats to

prepare year wise panel and to grant the benefit of promotion to the cadre

of Assit. Director/ Manager Gr. I/Seclion officer at least from the date of

~ occurrence of the vacancy with all consequential service benefit including
seniority and arrear monelary benefil,



{od
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N
Cogis of the ; pplica&on.

Any other relief (s} to which the applicanl is entilled as the Ho'ble
Tribunal may deem fit and proper. '

Inlerim ordes sraved (o -

During peadency of the anphee tiogn, ihe apﬂha’aei pravs n,f ihn following -

interim relief; -

wai the Hon'hle Tﬁbmﬂl be pleased io cobgerve that pendency of this
Original Appiication shail not be a bar for granting the reliefs as. prayed
of,

"(ll'

b



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATI! BENCH: GUWAHATT .

{Aq application under Section 19 of the Adminisiralive Teibunals Act, 1985)

AMENDED ORIGINAL APPLICATIQN

Title of the case : O A. Neo. '12 ‘”’Gﬂﬁ
Shri Jugal Baruah, : Applicant,
-Versus- e
Union of India & Ors, : Respondents. -
INDEX
i 6L No. | Annexure Particulars -~ - | PageNo. | -
1 1. - Application " . 1 118
P2, - | Verification ) R -19: ! )
i3 1 i Copy of extract of the recruitineni rule 1996" 19e-922.1
4. u Copy of extract of Section 17 of the FSIC Act . 2 a- an
11948, AR
{3 m Copy of the mtpume-d order dtd 26.092003 | 2,4 ~071 "
L 4 =17 S
6. v Copy of the impqg:ncd qrdcr Qid. 15.10.05. T as -9 o
7. \' Copy of extract from Govt of “India’s| . *
instructions from Swamy’s --Manual -of | 32 -,;33
; Administration and Establishment, S o
¢ 8. Vi Copy of extract from Govt. of Tndia's | A
; instructions from Swamy’s  Manual of | — 234 -
! . Administralion and Eslablishment. ' i
P9 VH | Copy of representation dated 03.( 01% il a5-, B
10, VI | Copy of order dated 83:6506: 14 -10. 200 5 Y I
11 X Copy of impugned promotion mder dated 37— A 4i 1.
15.12.06. . ; L "

Filed By:

Date:- (.09 .07 : B -~ Advocaler
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - oo >\§ 3

)
GUWAHAT] BENCH: GUWAHATY... =
(4 t’m applicalion under qed.m 19 o{ the Adnmustmuve Tfi}‘iﬂm.b Act, 108"') .:3
@

AMENDED ORIGINAL APPLICATION - -

InO.A No._. 32 /2006 -

Shyi Jupal Baruah,
S/ o- Late Kula Chandra Baruab,
Superintendent,
Regional Oifice,
Emplovees Siate Insurance Corporation, .-
Bamunimaidan, Guwahati- 781021. -
- —Applicant.

-AND- L , T
1 The Union of India,

Represented by Secretary to the

Governinenl of India, .

Minisiry of Labour and _mplovmenl, -

New Delhi- 110001,

2. The Director General, - )
Employees State Insurance Corporation ;-
~ Panchdeep Bhawan, - . o
C.1G. Road, New Delhi- 110002, *

3 The Joini Direclos, E-1,
Employees State Insurance Corporation, ...
Panchdeep Bhawan, o
C.1.G. Road, New Delhi- llﬁﬁﬁz.

4. The Regional Direciot, ,
Empioyees State Insurance Corporation, *. -
Assam, Bamunimaidan,

Guwahati- 7810Z1.

Shyri Pradip Sutradhar,

[
 Assil. Director {Adhoc), ",
- Ofo-The Regional leed.;)f i
* Empioyees State Insurance Corporation, " '
Agsam, Bamunimaidan, . -
Guwahati- 781021, . . 7
8. Inion Public Service Commission, =

Represented by it's Secretary, Lo
Dholpur House, Shahjahan Road; .~
New Deﬂn— 110011, e
Respondents. <
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DETAILS OF THE APPLICATION - - -

Pasticulars of the ordé s} ag 3nsl which this application is made:
This application is made against Lhe order of ad-hm pmmehon g,fe.med
vide office order dated 26.09.2003 {(Aanexure- III) wlmb has beeq allowed
to continue bevnpd ofe vear in viola i.i(!f* of the ‘provision laid down in sub

section 2 of saction 17 of the Empiovees Stafe Llsufazz«:e Act, 1948 and also

for non helding of DPC since 2001 megme of avadabmiv of }arg,e nos. of -
vacancy in the cadee of A.ssm!.am Duedor/‘?eauan OL&LE!/ Maﬁa;,er S
Grade-1 in the scale of Rs, 6,506- 10, )GG/- and also at,amst the ad-hoe

promotion order daled 19.10, 2005 (Axmewre— IV) and also pmyiofi fora » -

direction upon the :eependen.s to prepare yaar wise p.mel by h@lémg,

DPC with immediate effect and (o g,fanl pronmueml beaefit to Lhe cadre -

of Assistant Director/Seclion Of,&-’er/ M.anager Gmde—l with . all -

congsequential service bepefit mdudmz, arcear mfmevary benem, semorfiv

al Jeast from the dale of vacancy. . .

The applicant declares thal the sub;ecl maiter of this ag,phxauon is W"J.

within the | jurisdiction of this Hon'ble Teibunal,

Limitation:
The applicant {uriher declares ihai this application is filed within the

limitation presceibed under Section- 21 of the Administeative Teibunals - -

Act 1985 .

Facis of the case:

That lhe .-apphaam is-a citizen of India and as such he is entitled to all the -

rights, proi,emtms and privileges as guaranieed under the Constitution of -

India,

That the applicant was Lmuaﬂy ap pomied in Lhe depafumqt of Es.*ployees A

Siate Insurance C orpamuon in the year 1990 as: Inszuame Inﬂpeder and hier

was posted at Febmn..l Office at C ali.utta however afiez serving for a

period of abowt 3 years the applicant was Lransferred and posted at Dhubri -



-
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in the Staie of Agsam, ﬂlefeaﬁer he was again posted (6 C aandmpm ESIC
local ‘office in the same capa.utv ag Manager Gr. I and subsequenuf the
applicant was abam Lr;mazeffed io Regwnal O.{ﬁue Guwahat. as Insurance
Inspecior and at present he is wnrkmn as Gtzpermlemienl at Regmml
Office, G uwa.mh in the depafmzevu of Emplovees Slaie Insurance

(’nrpefa*.mn {for she i BSIC ). Be it staled that in the depariment of ESIC -

Inspecior/Superintendent/ Mamger Ge. B are of the same grade, with the -
Lee . " . o

same geale of pay.

That il stated that as per :e«:ru;mlem rule the next avenue of promotion.of |

the applicant is in the c.adre of Assmam Duedo:/ Section ﬂﬁicer',/:Managor
Grade-1 in the scale of pay of Rs. 6, 500-10 .)00/ - ag per rule, after -eﬂfmg Ior
a period of 3 years in the cadre of Gupermteﬁdem on ::eg,ulm' ba::xs, at
emplovee is entitled lo be wcmdefed for pmmot.on o the- uadre of~
Assistant Director/Section Cfficer/ mma;,er Grade-1 sz.b;eat o avaﬁabmty
of vacancy. In other words an emp?oyee fall within lho -zope of

consideration for promolion on wmplehon of-3 years of service in the -

feeder cadre on regular basis in Lho Ladfe ef és»z::&aﬁt Duec&m' Qe-:uoz. :

Offices/manager Geade-l in the Deparimeni .o.{- State hzsma?nce«

Corporation.

That vour applicant after his appeinimenl .io the cadre of
Inepe«:i.er/-‘-?w\erim-eﬂdem,- he was never considered for promolion on

regudar basis in the next higher pos!, of Assistant Director/ Section ﬂ[ﬁ;:e"/

manager Grade-I in spile of 1uvmg, large mmzbese of fegulaz vacancies ' .

since 2000-2001 in the promotional cadee as emh the apphaam is'stagnating -

C .

in the same posi of Inspecior, /‘iupermf.mdem Howaever, in terms of the

Govl, of India’s Q. M dated 09.05.1999, the applicant was . granted 1%t

{ maﬁcial uparadaiion in the year 2002 on cemplei.icm' of 12 years eﬁ:egtdar :

service in the cadre of lnspeclor; / 94parm!,eﬁdem

45 That it is stated that a larpe numbers of vacanciés in as muech as 220 regular

-

- 7

3

+ .

o

T

-

7

< -

vacancies in lthe cadre of Assistani Direa:i.ef/ Section Officer/Manager- * -

Grade-I fall vacani since 2000-2001, but no effort is ﬂ\an.e on the part of thes -

regpondent corpora Lcm Le held the. rez,sdar DPC for considering promotion

e
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of the applicant as well as other similarly situated employees, ;wé denied . -

- repulae promotion lo the applicant since 2001 2002 whea large nos.

vacancies are available in the promotional cadre ig a deliberate act and - -

willfid cuvission on the part of the respendems. As a resudi of non holding
of DPC, the applicant and other similarly situated nmplo*meq has been
suffering in the matter of promolion as well as in the matter of further
promoliopal prospects, which in fact is causing irreparable loss and injury

‘Lo the service prospects of the applicant,

That i is staled thai vide z.n-u,g,ned office order No, 614 of 2003 issued
under letter No, A-222/13 ;’1 /2003-E.1 {(4) dated 26.09.2003, whereby in as
much as 228 posis in the cadre of A seistant Direclor/Section

officer/ Manager Grade-] has been filled up on ad- hoc basis in the scale of

Rs. 6500-16500/- imposing an arhilrary condition that the ad-hoc
promelion shall nol confer any right on the ﬁmnloyees either io conlinue in

- the post or for regular pt'omﬁucm in future, It is also made dear in the

.mpm’l aed promoiion order that the period of adhoc service ﬂkoly to be
rendered 1 by the em.pleyeeu ont ad hoc basis in the ﬂmde/ r'adre will pot

or seniorily in the grade/cadre of for ¢ tﬂ gihility for promotion o the

nexl higher gfa* /cadee and ad hoe promolees may be :reverted lo theie

lower post withoui any nolice or assigning any reason thereof, and as a
resull of such ad hoc promotion firsly the possibility of h«'-ldmg DPC for
regular promotion is blocked, Cn the other hand for i .mphnwma n of {he

impugned order of ad-hoc promiotion a 1&1},‘3 scale i.mns{er and posting has

heen ordered by the compelent aulmmv twough out the c’mmwr whiah'

cost huge Govl. expenditure from the Government exchequer, on the other
hand, the arbitrary conditions has been imposed in the order of ad-hoc

promobion such as theeat of reversion o the lower post withoul any nolice,

and alse arbitrary denial of seniorily benefit for the perio:-d of ad-hoc segvice

likely o be rendered by the ad-hoc apgm.zi.ee / pmmc-“. When ad-hoo

.

romoiions are effecled a;,a.m! the substlantive vacancies the order of

n3

Roend

arge scale ad-hoc promotion is oppose to public pelicy/Govl. policy. By

Cthe impugned order dated 26/09/2003, 220 posis of Assistaal <

- Director/Section Officer/ manager Grade-I has been promoied in the month

<t

B "W»‘
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. of Gepiember’ ’?Oﬂ’% and those offices who have availed such ad-hoc =2

nmnmuop. are still conlinuing on ad-hoc baz,zs without any break, Ag for
B uva..pple Sri Pradip Sulradhar, Respondent Neo. 5, who is junior o the
apphw.ni is placed at SL No 126 in ihe ad hoc promotion otder dated
: '26.(?9.2{)03, wheo is still continuing on promotion on ad hoc basis pursuant lo
the order dated 26.09.2003. In this connection it may be stated that «;s;tid Sei

. Pmdip Guuadlm iﬂii.iallv posied in the State of West Béngal pur:-u.ant to the

of 20“5, issued under letier No. -41 A 20/ 11;’ 14/ 2003 Esui-I dated
. 14.10.2005, he was Lransferred and pueted al Guwahati [nilewmg, .he Head
quarier ofw:e order No. 29 of 2005 1ssued under wnmzwucauon No A-

291 13} 1/ 2004 E-1 dated 27.06.2005 in the same aapauty as ad-hoc Manager

..,‘:

4

-

e

1

et

: Cfa.«ie-f Therefore il appears that the respondents ("orpcmhon are i,

interested o ulilize the servuec of their employees by way of gramting ad-

hoc promotion for years iobe!.hef in a most arbitrary manner withoit

oq{errmg, the benefit of e.muomy as well as without holdmb DI‘*” for
effecting regular pmmouoﬂ. | -

It is relevant to meniion here that in the impugned promolion order
daied 26.09.2002 the name of the present applicant is also fipured at 8. No,
28, but the applicant did not avail of ad—heﬂ pfomoiinn fiesly on the ﬂmund
that the said benefit of ad-hoc prvmmuon Lmy be terminated at any time
without issuing any notice, secondly there is a speuﬁt. condition that

- sepiorily benefil shall not be conferred in the event of availing ad-hoc

promotion, thirdly, on the ground that snwi ce likely {o be rendered on ad--

- hoe peqod shall not be counted towards repudar p i,mumugq or for ehmbd.ttv
for £ umfe promotion. Moreover stuch ad-hoc ﬂronm.un involves Lr:msfef
- and posting from one Siale ic another State dw'mg the middle of the
- academic gesgion sinwe my“ son was reading at Clags X during the month of
- Beplember’ 2003 and thal was a zmd academic sesgion, mereover, ﬁle order
of ad-hoc promounp dated 76 09 .200"- has been issued imposing arbzi.:ary
. conditions densfmg, 3 benefit of so mnmy as well as (he same is issued with the
threai of termination of ad hoc promotion al any time without assigz&ng
any reason and also issued in violation of local arrangement policy wlmh is

normally made in the event of e.fedmt, ad hov prm.murhp for a Lempnmry

+
i
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period. It appears from the arbitrary action of the-respondents that thev

service prospect of the en\plovees mdudmg, the apphca.x!, serving ia- the
corporation. There is no initiation on the parl of the respondent to hold the
regulae DPC for filing ap of large scale vacancies on :égtdar basis and
pursyant to the impugned pruz.\ounn order dated 26.09.2003, those ad-hoc

appoiniees/ promoles are siill caniinumg in the promotional podl even afler

a lapse of more than 2 (two) years, In violation of sub-section 3 of Section 17-

of the Emplovees State Insurance Act, 1948, wherein it has been stated that

aay officiating or lemporary appommt 0t shall not exceed 1 -year, the

relevant portion of seclion 17 of the ES LC Aw., 1948 is quoted below for

perusal of the Hon'ble Coutl,

“17. Staf{- (i} The Corporation may. emp!ey such other slaff of
officers and servanls ae may be necessary ' for the efficient
{ransaction of its business proéided that the sanction-of the
Ceniral Government shall be obtained for the creation of any
post {the maximum monthly ba.!a.ry of which {exceeds such salary
as may be prescribed by the Central Govemmgni}. 4
(2} {a) The mothod of recruiiment, salary and allowances,
discipline and other conditions of service of the members of the
sta{f of the Cerperéiion shall be such ag may be gpecified in the

regulations made by the f’arporaﬁmt in accordance with the rules

and orders applicable lo the officers and employeee of the

Central Government deawing Lermspendmn scales of pay:
Provided that where the Corporation is of the opinion that

il is nevessary (o make a depadtuee {rom the said yules or orders

in respect of any of the maliers afemaid it shall obiam the prfor -

-

approval of the Cenlral Governmeni,

by In deiefnumng the corresponding scales of pay of the members -

{ the staff under clause (a} The Corpozalmn shall ha.we regard o

ihe education qua.afxezalqu, maﬂmd of receuiiment, dulxes and

Government and in cage of any doubt, the corpﬂraiign shall sefer

have resorted lo ad hoc promotion policy with the gole inlention to spoil ﬂ\e

g

L e

‘
L3



the matler to the Ceniral Governmenl whose decision thereon -

shall be {inal.}

(3) Every appoiniment {o {posis [{other than medical posts)] .

wrt'eﬂponding to {amup A and Cmap Bi posis under the Centeal .

Governmend}, Shall be made in in consullation with the {Union]

Pyblic Service Commission:

Provided that this sub-section shall net apply to an

officialing or temporary appoiniment for {a period] nol exceeding +

one year.

{Provided {urther thai any such efficlaling or lemporary

appoiniment shall nol confer a.ny claim for regular appoiniment )

and the services rendered in thal capacily shall not count towards
sesiority or minlmum qualifying service specified in the

repulations {or promotion lo next highergradel.

{4} If any question arises wheiher a posi cenﬁspomia ioa (Gmup A

and Group B] post under the Central Goverameni, the ques!xon

shall be roferred {o that Gavezmn-ezz! whose decision théreon .

shall be {inal 7’

Be it staied that the posts t)f Assistant Due«.!.ur,fﬁet*t.en
Officer / Manager Grade-1f .11 wﬂl&m ufoup ‘B category. I is also relevant
{0 mention here that the post of assistani Regc-zu’ Ditector sizl\selueqﬂgf
se-degignaled as assistant Direclor. It is eugb& to be mention here that the

post of Insurance Iﬁ.“ed{)r/ Magager Grade»ﬁ» Superiniendent havmg

: eqmvaie*u rank and status with same scale of pay and the pmmoummi .

. avenue from the aforesaid post are same and interchangeable ie. in ithe

cadre of Assistant Director/ ‘»/[anag,er qu..e-l/ Section Qficer/ Depuw
Accounts officer. The promotion of Gie apphaa. il i {he next higher grade
.. i governed by the Emplovees e Insurance Corporation {Assislant.

- Reg;eﬁal D;.reo:wr/ Manager Graz.e-I,/ Section Q!ﬁcer/ Depuly accounts

officer recruilment regulation 1996), wherein 3 vears reguiar service hasg .-

beann  prescribed  for promotion from  the cadee of  Insurance -

Inspector/ Manager Grade-I/Superintendent to the cadre of Assistant
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Repional Direclor) Maﬁag,er Grade-1/Section. m[.-’er, D @u‘y A counts v

.
B q

icef,

{Copy of ihe recruil e regulation 1996 and exiract of section 17

of the ES.LC Act 1948 are enclosed herewith fm‘ ﬂemsa. of Hon'hle.

|'

Tribunal as Asnexure- [ and I respeciively). ..

That it is staied that many of the officers working in Lhe corporation did

nol avail ad-hoe promotion offered vide ﬂf.y:e n:-rdef daiﬁd 26 09. 2003, in -

view of the fact that the prgmeuen order is mndmonal and arbilrary g e 7

there is a gpecific declaration (hal the ad hoc appoiniee/ promotee ghall » .

nol be eatitled 10 seniorily benefil and the adhoc promotion may be -«

—~———

ierminaled al any point of time withoul asgipning any feason, so imﬂaf -

sich a threat normally senior employees like the applicant may nol be

inclined 1o avail the ad-hoc promotion and more so on the ground that

when such ad-hoc promotion is involved ivavufar and em-un from one

Copy of the impugned order dated 26092003 is eadoged as

[N

That il is stated thai impugned osder dated 26@‘3 003, whereby im‘na

numbers of vacancies pearly 220 promotional “@ki& wiua.b fall vacant since 7 -

200072001 have been {illed --p ont ad-hoc baeis denying repular promolion . -

benefils o the eligible employess of Cor geﬂ‘aLop .mlw.,mg the present

- applicand, The present applicant is hig,ﬁ" :‘!t"gﬂﬂ?% {or ﬂ«m—«:ozuimt..w of

Assistanl Direcios/Section Officer/ I .';imgef Grade-1 nxspne of availability -
of large number of vacancies sinc 2000-2001. The applicant is further
aggﬁeved due o continuation of ii aa-boc promotion ﬂ[ employees/

availed PPOMIO an vide nﬂ‘ye order ;id!.ed 26.00.2003 .«

g
by
ot

ﬂ
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since continuation of the ad-hoc progwtion bevend 1 year without
approval of the UPSC s conirary o the e pro wigion laid down in Sub- Qen* 3}

e BESIC Act 1942 and on that score aloge the impugned office
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12t il is stated that while the ad-ho ap;muee / promotes are worki ig on
ad-hoc basis bevond 2 vears in t.rml.a!lep of Sub Sac (3) of Sec 17, wheré-

permissible limii for ad-hoce prnmo.mﬂ ig 1 ynaf bui those ad—lwc
appointees are siill continuing and surpruzéy in the meanwhile another
impugned ad-hoc promotion order has been issued vide office order No.
300 of 2005 bearin lef.‘.ef No. A 33/12/1/97-E1 col H daied 19 10.2005,
whereby as many as 170 officers inc zuima th argl.’ani have been

promoled again on ad-hoc basis W‘i.h similar arbﬂ.rafy derms and

1

conditions such as there will be go seniority benefii in the event of availing

ad-hoe promotion and the ad-hoe service shall a0k be counied iowards

fuiure promotion and also with the conditi ion that the ad-hoc pfomouon
may be lerminated at any point of time withoul asgigning aﬂv reason of
show cauce and the said ad-hoc promotion also jnvolves Lransfer and
posting from ope Stale o another ‘ii.z,in with the g!af'esani arbﬁrafy
condition. Whereas Govi, of India time o lime issued L‘Sk’t."huﬂb io all 4
Govt Depariments, Corporations, Public Seclor fmderlalfmgs and Public

Enlerprises not o resort 10 ad-hoc appoiniment/ promotion except in a

exceplional or in an emergent situation in public interest but in the instant

case there is deliberaie viclation of such insiructions issued by the Govi, of
India, wherein it has been stated that ad-hoe promotion musi be limitad 1o

only § year and the same if necessarv 1o be :’nnl..numi i\evond 1 ynar DOPT -

of the Cabinet must be oblained pnof' {0 .he promolion i\e.ﬁg a«tqaﬂv

:

.

v
E
-

S
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awade, The relevant provisions for granting ad-hoc pmmaimn Lud down hy s

the Govl, of India wouldd he evident {rom (“hanier 21 of the ad-hog -+«

appoinimenis/promotion  from Swamy’'s (o ‘-mp?e!ﬂ- Manual on
Establishment and Administration (9t uihep) However, in the instant
case mone of the insiructions followaed by the 'Cer;varaumv which js
{unctioning under Ministry of Labour, Govi. of India aad on tha score
alone the impugned office order dated ?&@.ZOGQ as we:- ae z.nnumwd
order daied 19,16.2005 are liable o be gef agide and qumhed .
{Copy of the i pugnmi order dated 19.10.2005 und Govt. of India’s
ingiruction on ad-hoc appomu\ems / promotions (Pa.g\ 222-225} are

- enclosed as Ansexure-IV and V regpectively).

i

P
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That it is siated that as per Govt of India’s insiruction the DPC should be -+

copveved at regudar inlervals lo deaw panels which could be utilized on

making promolions against the vacancies oceurring during the course of a

vear. A vacancy shall be {illed in accordance with recrailment fude in {o¢ ece -

on the daie of vacancy. The fequiremem of Lc-fwe‘ung, 3 annual meeting of
DPC showld be dispensed with only after a ':erLﬁcain has been issued by‘ :
the appointing authority that there are no vacancies to be filled up 1\y
promotion or no officers are due for u:uw.munn during the- year in
question, Bul surprisingly none of the insteuctions has been followed in the

inslani cage of the appﬁcam by the respondent Cofgeraiiea and there is a

deliberate and willful violation of the Govt. Rules or instru ms hy a.

Corporation like EGIC and op that ground aloge the order of az,hoe%

>

K]

promotions issued under the impugned order dated 26.09.2003 as well as

vide order dated 19.10.2005 are liable Lo be sot aside and quashed.

That it is relovant {o mention hers that gince another recent order of ad hoe - |

promolion hag been issued, therefore, the :Etpondent Corporation'will not
take any {urther iniliative for holding rﬂg,tuar DPC for prog.mt.en of ﬂzev

applicant lo the cadre of Assii. Dxrnd:):,/ Ma.ug,ef Gr. I/Qeg&up Officer in

the pay scale of Rs, 6,500-10,500/-. Tt is ot,.glu Le be mezmonﬂd here that due

o degial of regudar pmmouf-p the pres-en‘ apphuml. is incurring huge

{inancial logs in each and eve:y month and further pmmouzm and service

prospect and ag such il ie a continuous wrong and onilual-score alone the

impugned order dated 26.09.2003 as well as vide order dated 19.10.2005 are

liable to be gel aside and quashed.

That it would be evident from the Chapier 54 of the Swamy's Complete

- Manual on Heiablishment and Administration {or Ceniral Government-

Offices (9t Edition) where necessary instructions have been given by the

Govt, of India from time to time regarding holding of DPC with regudae

interval, in order o provide regular promotion to the eligible employees int.

time.
Extract of inslructions issued by the Govi of India regarding

promotion of emplovees (Page 831 from Swamy’s Manual on

LA
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Egtablishmeni and Ae,num.,tfamm is enclosed herewith for perysal -
of Hop'ble Tribunal as Annexure- VI
413 Thai it is stated that applicant has altained eligibility for promotion to the -
- grade of Assti. Direcior/Manager Cf I/€ Section Officer way ‘back in the -
vear 1993 bul afler a lapse of 123. ars the applicant has not been considered £

ingnite of availability of large numbers ¢

’:
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vacancies due to non-helding of DPC as such prospect of promotion of the +. -

applicant in the pext higher &,fad.e ig also adversely ;Inded In such a

compelling circumslances the applicant submitted a repreaenmunn on -

03.01,2006 addressed io the D.reﬂl.of' General, ESIC, -\Iew Delhi with the

IS

request to consider his case for regular pfcmouon ~mue arge nun.bef of - -

vacancies are available in _the promo.zom. grade of  Assil,

D ¢/ Manager Gr. I/Section Officer. . . .
In the ciecumstances as stated above the a applicant is approaching -
CLb
this Hon'ble Tribunal for a direclion upon the respondents lo consider the did

case of the applicam {or promotion on regudar basis o the gfado of Assit. . .,
Director/Manager Gr, 1/Section Officer by holding DPC | J.mmtately and.

also be' pleasad Lo pase order directing the fea.pamdonis {0 grant prm.m.mﬂ S
al least from the daie of availability or orccwering vacancy in the v
progwolional cadre with all consequenﬁal. service benefils L&eiiuﬁng

geniorily and arrear monelary benefils,

Copvy of the representation dated 03.01.06 is enclosed herewith for -

perusal of Hop'ble Tribunal as Aanexure- VII, .-

i,‘

414 That the respondent No. 5 Shei P. Suiradhar has been impleaded as a -
privaie respondent in the instant Oug,ma? Ap phxauon. gipce e applicant - .,
praying for seliing aside of the adhoc met.on order dated 26.09.2003 as - -
well as order daied 19.16.2005, thd P. Suiradhar is impleaded as private @ |
respondent with the view of inleniion thai he will represent other adhéc : -
appoinieas/ promoloss who are 1 likely to be effecied in the event of seitiﬂg 5o
aside of the impugned ;:ommoiion order dated 26.09.2003 as well as -

impugned order dated 19.10.2605 and al the same tme it is declared that - 2



o
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the Qriginal Application has beeq {iled against the existing policy of adhoc

t‘

promolion adopled "y the r%pem‘lezxi Corporation. .~ -

Copy of the order dated 14.10. ’?ﬂ{,‘ﬁ iser loged herewith for perusal

of Hog'ble Teibunal ac Am*exuﬁe- VI .- i

4,14 A That it is stated that during (e pe ttdamy of the Qriginal Applicalio o, the

regpondent ESI Corporation have msued the impugoed order of

aromolion vide office order No. 137 :2@@6 hearing letler No, A-33 (13)

pd H’"

ithe applicani have been ;r noled on regular basis fo the cadre of

Insueance Inspectors/Branch Managers Gr, m;'ca uperintendents {m the
pav geale of Re 5500-175-9000/-) and lo the cadre of -Assistant
Direciors/ Branch Managers Gr. 1/ Section Officers (in the pay a..le of Rs,
£,500-260-10,500/-) on the reconunendation o DP(‘/.E“SP ‘

opy of the impugned pf«u.muon order daied 15,12 2006 is

siclosed as Annevure-IX),

Thai vowr applicant fusther begs lo cay ﬂm ont a mere readm;, of the

promotion order dated 15.12.2006, it would be evident that p promotion of

72003-E.1 daied 15122006 whereby mwmuch as 185 Cfﬁgyrs incuding

the applicant along with seniors as well as with large numbers'of j ;umrs 4
ie. 184 juniors of the applicant have been moied 1\y the same

impugnad order of promotion dated 15.12.2@06. Lis specxﬁca.ly stated -

thatl vacancies were accunudated s.,i.a-:e 2000-2006, but the DPC was held

by the respondents during the month of Nov/Dec, 28 006 i.e. after recagpl u[

gpecific contention that the officialing/lemporary- ad hoc promotions

which were allowed 10 ¢g 1.&1":1;9 bhevond the period of 1 war are void-ab-

7
the ;f@fiﬁi 0 laid dows insub-section

tb-
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(3} of Sec 17 of ESIC Act, 1948 and the appﬁ cand also contended that since

susiainable in the eve of law bevopd ihe ;:' eriod of 1 year. Moreover, a ad
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hoo promotions heyvond (he period of 1 year also contrary Lo instruction of
Govt, of India, | |

The applicant also conteaded that vacancies were available since
20002001, therefore DPC ic liable o be conducted for preparing year wise
panel and he is entitlad {0 gfemciien at leagi feom the date of occurrence
af the v..canﬁv with all «:efs:“q‘.iemial service benefit, Ryl now in view of
the im gi.ed nromotion order dated 15,12,2006, the bonefil of antedaling
panel. As a resuli, the benefii of promotion have been granied lo the

applicant only from a prospective daie Le. the daie when the applicant

relevant io mention here that applicant. has attained eligibility for
promotion o the cadre of Asstt. Direclors/Branch Manager Grade-l/

Section Officer wav back in the year 1993, Moreover, in the impugned

T

-promotion order dated 15.12.2006 it has been stated that the promoles
ho are aleeady officiating as Assit, Direclors/ Branch Manager Grade-

1/Section officer in the pay scale of Re, 6500-200-10,500 on 08.11.2006 ie

&

o date of communicalion o Iy IPSC wotdd he deemed to have pesn .
} LTI De AT we Lt wolla he geee 1Ave pean

oy

promoted o regular basis wef 0811.2006, as a restdl even the junic

¥

pereons who have availed the ad hoc promoiion are getling antedating
banefil of promotion Le, wel 08.11.2006 and as a result they are going Lo
he senior to the nregent applicant, As such the applicéni is going to be
adversely effecied on two grounds, firgtly the applicant hag been denied
antedating promolion due lo nop-preparation of ye'.—i:'wise panel by ihe
DPC, in other words vacancies which occuered in between 2000-2006 have
been clubbed together in {otal viclation of the Govi. of India’s inslruction
and thereby denied (he antedating promotion to the applicani, and
secondly the benefil of pmméticm and seniority have been granted even i0

the juniors of the applicant who were officiating in the promotiogal post

Mlegally vide impugned order of ad hoc promotion daied 26.09.22003 as "

well as 19,10.2005 as because those officiating promotions heyond 1 year is
a0l susiainable in the eve of law in view of the specific provision laid
down in Sub Sec (3) of Sec 17 of the ESI ACT, 1948, As such ad hoc

promotion granted vide order dated 26.09.2003 and-19.10.2005 are not



valid and sustainable in the eye of law M@reuves, pfepa.rauoq of year
wige panel is a mandatory rm,mremem as per rule and the same cannot be

ignored by the r-ewenﬂem rporaue and’ on that score ahne. the

impugned promotion o seder dated 5 12 2006 is liable Lo be

reviewed / modifiad,

It is-pertinent to mention here that ‘isze o clubbing i()g,e!h"'!' of

vacancies, the junior pefem ¢ who have auam.% ﬁhglm.tv at a much later

poind of time has beey in:eﬂ aloag wz.h the apphaa.ﬁ ina arbitrary

axraner, Therefoee prepacalio of yeav wise panel is nmldaio:y ae per ¥

dn the circumstance staied above, Hon'hle Tribunal be pieamd o -

direct the respondenis to review/modify the is ..pnugled prometion order -

daied 15.12.2006 by prepa:wﬂ year wise p«mel by helding review DPC.

ra

The applicant in the instant case relies upon Ll\e {ol.ewmg, de«*wm.,.

(1) 1997 (9 8CC, 23? : '
U.0.1and Ors. -Vs- N.R Bemf*r;e@ & Ors,
(2) 1998 (9)SCC 223 ,
B.L. Gupta -Vs- MCD
{3} 003 (2) GLT, 371 . 4
Mohtam and a.notnp Vs- State 01 AP and Oxs,. _

(4) 1995 (2)SLR 695

’ ~asan

B.K. Sangal -Vs- U Trmu Ors

415 That this application is made mnaﬁz.e anc* for the cause of j uslice

() ]

171

pod

52

For that, in terms of Sub Saction (3) of ‘he qeLLt@p 17 of the ESIC A-’L 1948

snw:.q.&s:al.v prmrxded that ihe officiating or éwmorafy promotion showld

. nol continge bey vond 1 year,

For that, the adhoc appoh es/promoiees, promoled vme impugned

order daied 26.09.2003 as well as dated 19, 1C 2005 are otill fnp!.mum;, f{or

more than 2 vears in violation of Sub sec (3) -‘ea:uep 17 of the ESIC Act

/;Lf
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For thal, the sespondeqi Cosporation: did ot take apy'appmval from e
UpPsC for LOH.H.I!&D" the uf..itkl!.m“ /1 a-ﬂtm promo!mn beyond 1* vea.r and. < .

the ESIC Aci 1948 spouﬁmlv decla.»d a ‘bar - for a.l}.ewm adlwc g

prozm.wn be Vﬂmi 1 year w‘ueu appfovai r-f W‘SC. s et

by

o that, it is ¢ mandaiory on the part of. Lho res"oﬂdem Corporal.m tohold =
regulae/feequent DPC for cnpexdem“oﬂ.m promc-!..eﬁ*of ‘umlle Cem

employees whe fall within the zene e! o deratmﬂ fer ﬁllmg’?"a‘p &\e o

‘,'?

existing and anticipalory vacancies, = .. ' L e

For that, large aumbers of regudar vacancies fall vacant since 2000-2001 in
the cadre of Ascit Direcior/ Mana nager Ge. 1/Section: .,Q.w:\r.- in the o -

respondent Corporation but .ﬁezﬂref a_.g effort is u.ade nof any. .n...a!mn g1

taken from the end of respondent C “fpu‘d!..@ﬁ L; .11. ifp the v:u..m.evs bv
promoting the eligible officers like L‘.': apphca q! .n lte iugher posl on S

[y

rensdar basis

For that, h.sg. ite of availability of lafg,e m.mher of vacancies in the cadee 0[

»
&
{
L4
l

Assit. Direcior /Manager Gr, I/Section OﬁﬁLer the rem-mdem C m'porai.op N

orted to fill up the momeuoml posi. o adhoe basis W'L‘ zafbmarv _=_

Seoat

ierme and conditions which ig wntrarv te Lhe fﬂaimchons -zssund bw lhe

AN

Govl, of India from time to lime, ¢
For thai, adhoc appointees/ pf“L‘OléQ* who were appemm. promolnd e

%

way back in 2we, purst want o !.he C‘nrnomuens nr:lef dated-26. 00 ’?ﬂﬂﬂ e

RE A

are siill “w.mmm on a'..h"“’ pmmcri..m iy \.rwlaimtl nf ﬂrov ision laid

N

in Sub ‘3‘..{ of Section 17 of i} eESI 1048

For that the adhoc promolees are L(i‘l.li'!&.ﬂf’ l‘e‘fupd 2 years who were .
appointed pursuanl o the order 'hLu 26 Q8. ')0"n di ‘i vw.aLen of -
provisions of ESIC Aci 1948, . -

For that Govi of India - repeat c"y ‘ils.i'“aled all -C emta} Govt, r
depariments, Cor m'aLnn, Govt. ¢ .uu.es&alrmus pueha Enjerprices not tor =

{ill wp the vacancies on adhoc basis exeapi e\:a:enueﬁ.al m"t..ns&m-‘e ﬁ’

LS
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For that as a resuli of non-holding of DPC, the service prospect of the

- applicanl as been adversaly effecied as becasse i.; is loosing seniority,

fivation benefit in the higher scale of ¢ pay and hig prﬁmet.en ﬂfest)nd for

fext highor post has also been suffered adversehf

For that the Govi of India issued issiructions to hold DPC on regudar

interval for consideration of promotion of ehg;b?o officers bui the’

resoried to adhoc prometion,

For thai the ap phv..nf hag attained eligibility for promolion in the grade of
Assll. Director/Manager Gr. I /qauezl Officer way back in the vear 1993
but ;z.:;p;i’ of a i*:ﬂu}.iy of vacancies since 2000-2001 the case ‘of the

has not been considered for rmu.ar promotion by holding

¥,
ren{.i:L DPC de liberately in violation of f’ Govi, inelryctions issued from & -

g'.

For that respondents Corporation again issued another promotion order
vide officer order dated 19.10.2005 i.a‘p@su. arbiteary conditions of adhoc
promotions deaying seniorily benefii in the event of availing adhoc
promolion and aleo there is a Llueai of feﬁreséion in the lower post without

issuing any notice.

For thal juniors of the applicant are also beigg allowed on Ofﬁdaull’/

adhoc promotion for more than 2 years without uukmﬂ any effort to held

regular DPC with the dehbera e intention o deny regular promotica to

ihe applicani,
For that, the ﬂug,ned promouen order daled 15.12.2006 have been

vod withowt prepar _J_‘!n }mag wigp pdpe] which is a _nandd{oﬂr

requicement of the Rule, and thefeby apph-:ani has  been denied -

antiedating pfoz‘muon, seﬁ.y;mv and other benefits

--exisis and resiricted such adhoc promo op./ fappoiniment 11..1*19:1 o cm..y 1.

- respondent Corporation dﬂhberatelv vm.alod the said instructions and . ..

\
-
1

T
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For, thai juniors have been ﬁre.miea. w.ef08.11%: 2006 when-applicant hag
been provided the bem.ﬁ of promolion .f.f:mn arprospeclive daﬂ.e wluu SR
will adversely affect the semunw ami pm.nc Len pr;-snet:t nf Lbe

applicant, | T

Details of remedies exhausted,
That the applicant declares !h:—iii'-he has -v'exhasfsied-, aﬂ-'v{hev-femedinsﬂ.u;»»~

available (o and there is no other altemauve rnmedv ihan to file this - -

application,

anphaauon, Writ Petition ot Suit before amy Couﬂ of ng ol 1w Auiimm _
or any other Beach of the Teibunal re;,ar.imo the S(-L;ecl malier of Lus

application nor any such éﬂpl.kd!.mf! Wm Peﬂuon or ‘imi zs pemiuu, -+

before anv of . !hanz except Q.4 No, ’2006, fow pem.u b‘é{ﬂ’fé‘ this Ea

Tig#

How'ble Tribunal, ST

Reliof (g} sougk! fos

Under the facts and circumstances stated. above, ‘Lte apphcani iitu.ll\ly e

prays thai Your Lordships be pleasnd {o ad:m' .m. app.iaaum L:L. {or the« s
records of the case and iseye police o _he fecpeﬂdems {o <how du.,e as fe -

why the reliof (s) b(;ﬂig,hi for in this appli cation s:..a.ll a0t l\e 8 famad and on”

- perusal of i e records ami af.er he:umo t.hn parLei onthe «’aime ar gausns R

that ma be shnwzz be pleaged to m'am i.l fo}}owmo rehef(s

"

That the Hoa'ble Tribunal be pleaged !o set asadn and auach im impugs 'l"'d

office order No. 614 of 2003, bearmn Nﬂ Ao”Z/ 1’4 / 1/ 2“83»::{ (A) de.&-%.

26002003 ¢ Aummn wre- [T ag. wn]. as o ‘ﬁce Qfdnf ?\; Q@ of 2 "‘GCS’ \e.wmn e

s No. 433/12/1/97-E. 1Cel. H dated 19.10.20 ’WAmlexm'e-IV\ P
That the How'ble Tribunal be pleased to direct L:e fespondents o nrepare fir i

vear wise panel b},r holding regular DPC with '.nmaedsa&e ‘ﬂﬂeﬂ W‘Ll the
anprevai of the aJP-QP and io ﬂf'aﬂt pfnuo qef.i io ihe mplweni al-

least from the date of ovcurring of i.ha va.«*amms i. ihe geade of Agstl, -

Te - - . e
kY : RO . A
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Diire r/ Manager Gr. I/Section Officer with all consequential- service

. benefils, seniorily and arrear monelary ben‘fz.s.

Thai the Hon'hle Tribunal be pleased o direct the respondenis lo
review /modify the impugned g,mnmuc-ﬁ order bearing Neo.- A."-"*HS {13)

1/2002-E1 da_L d 15.12.2006 (A.zm-evue- Xy, d.uou_mo the f@'-{.‘(‘ndei. s 1o

hate }"‘._f wige n:mei and o gfapt the beneﬁt of promotion {o ihe cadre

of Asstl. Direclor/Masager Gr. I,/ Section officer ai least from the date of

accurrence of the vacaacy with all consequential service benefil induding -

seniority and areear moneiary benefit,

Coglg of the -‘_{.‘i.‘]“"ﬂ““‘l

aa

rihiinal mav desm {it and nroper
ribunal may deem {it and proper.

During pendency of the a pnhc.amn, Lhe applicant pw,fs .&w Lb.e follc-w ng

interim roliof: -

al the Hon'ble Tribunal be pleased to observe thal pendency of this:

(_‘rigmﬁ Application shall nol be a 1\& {or granting the fe.iefs ag ;imyef.i

L 9

P:\

32 gec 23 oL e SER 22T 200 :B FTaSES Lt SRS 2SS 22D 2SS SRS CEI SLR o2 ORI LS 22220 ..

Padiculaw of the IP.O}
i.P.0 No. :
Date of iccue

Lisi of endlosures:
As given in the index. %

Anv other solief {8} o which the anolicant ie eatiled as (h on'ble
Anv other relief {s} to which the applicani ic eptiled as the H

s
fos
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Z, Shri }noai Baruah, 8/0- z.diﬂ Kuda Cha fzf..m' Raﬂ.m, aged-aboul \G},fears

u*‘k.n’ as Qw*»ez.unlenﬁeni .11 ﬂm R u\al uf..co Entﬂi@sfe‘es SQlaie
5 - 4 B

Iﬁuu..zwe P@fpnmu*u} Baz.u.zm.mdm. Cuwa;hah— ’7 ».»Awsgu.z,.u terehy

o e

vefz.v that the sLaiemems .z\—lde in pa.z'ao -"a.pb
w L,mwledg,e and Lzﬂce m.-uie in Para pi{
and I have not suppressed any malerial Iar’! Lo

»

And Isign this verification on (s uw ,Zml day of Sepleniber 2

e
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TUE GAZETTE OFF INDIA, JANUARY al SA07 (LAUSA 14, 1918) N VYA
. bt Ly

: : i - o ORI O
S ~ —er— 2. Number of Post, 8¢ v
2T P ") 4 0 lf)sl Clxm}ﬂcnlﬁpn unfi ,S?alo of Pay:
cecem- -- The number of the posts, their Classificatlon and tho
Mr. Ramakrishnan S. "ACA 26-08-96 seale of pny altached  thercto, shall "be: as }pedﬂed “in

Lt 41, 201692
. Asst. Vice President column 2 to 4 of the schedule r\nncxcd (6 thesa - rcguh(lons. :

) Bank of Americn - N
748 Anna Salni Y. The Mcthod of Rccmilmcnl Agc Limlt Qu )"ﬂcaﬁou
. Madras 600 002 The method of recruitiment, ugc limit, quullﬂcallons antf :
' other matiers relating to the said posts, “sball} bo specificd
42, 202918 b:lé. ASnugcc(:\Hnrlmnslnl Guptn.  24-06-96 in’ column 5 to 14 of the snid -schedulo, ff‘“" P .
‘e “
Chartercd Accountant 4. Disqualification ¢ - o T
M/s Lovelock & Lewes , . . o ;
4th Flooe Lingapur House No Person :— L gt -
Himayatnagar . (n) who has centered into or gof (ruclcdm marlage
Hyderabad 500 029 with 0 person having spouse Ilvlnh,ﬁ) Vo
- g

S s e (h) who, huving n spouse living,” has cn(t‘red hllo orA
conttacted n marcinge with [ul\e/“ petson, ",R
e Y . .

KR, AN LYER Y
© Secretnry (Current Charge) shall be cligible for appointment to (hc'quldl,pus(% plo~-- '
vided vhat the Divector General of the Corporation,, may, -
i sutisAed thay such mnrringe ix permissible unUcr lhe cr-"

comal Inw applicalle 1o such perron and the o(hcr purly to

. pe CTATR g g . .
IMPLOYEES" STATE  INSURANCE  CORPORATION the mareinge and *hat there are other grounds for so .dolng, "
) exempt ey person from the operation of theso| reguiatlons, -
New Dellii, the 20th December 1990 o \ oo B
S Power to Relax ’ ol vl
NO. A2, 11-1/8T-E-TI(A).—Tn exercise of the powars -
-1 . ' . ) pote Wheve the Director General of the (_.onpo"uh n ‘t of llnc .
confereed by subesection (1) of section 97 remd with elaose ' |
. . opinion that it is necessary or cxpcxlacul sq to dlo," he mny. : ¢
(xxi) of sub-vection (21 nnd wubesection (2A) of thit sec- !
) . . . . afier taklnge prior approval of the (u\lsnl Qovermment, and
tion and sub-esction (2) of section 17 of the Lmployees N
. . in Consultet'on vith the Union l’uhllc Scrvice ommlaslon. . Cm
State Insurance Act, 1948 (34 of 1918 as noended) coud R
R . W . . by order, for reasons to be recorded in wntmg. rclnx apy :
n.supersession of Employees' State Insuvance Corporation .
: : ) . ol ihe |\|(r\|\|(\l|< of these regulations \\l(ln n:*{)ccl o nn)’ ,J i
Otecrnitment)  Regulations, 1965, in so far o they relote . HE
R X L . chaivs o category nf perron, l
lo the posts of Assistint Regional Divector /Manager Geade: ' : oy ‘.'d Lo I Ve
VSection OMcer/Dy. Account  Officer us amended  from 6, Residunry NMalicrs vl »
. . . . [
timg to time. except in o respedt of the things dones o Sobjedt 1o the provisions of thee wuululiun%., ol { pther - \1'
anlled 1o be done hefore suels supersession, the Corparation vepnlntions ond dastractions Jaid down i .S, Corporn- .
heseby mnkes. with the approval of the Centind Govern ton  (Recovitment) Repulations, 1965 ns amestded § from o
meal the f{oMowing vepulmions, regulating the methad ol lime to tinwe, applicable 1o the cuH'cipOﬂdin#'.Cll'cgory |(_J
Recrvitment to the post ol Assistanl Regional  Director/ of Oflicers in the  Corporation,  shall apply to the, post ?Q""}
C Manager Gade-l/Deputy  Accounts Oficer/Section  Officer. specificd in the Schedule nnnexed (o these rcgulJlions._ ' v ,ig'i
. . R oy .
narly :(— . ' . Nelin e e P
,. o 7. Savings ot *_‘.l!
. Shoit Title and Commencemen : Nothing ‘in these regulations <hall wffect reseryntions und Gy

(i) ‘These Regulations may be cabled Fmployees” Stte other concessions required to be povided fog, thd Schedulod
{Assistanl  Regional  Diree: Casto the Scheduled Tribes, OBCs and other citegoriea ol

Insurance Corporation
he Cenlru

tor/Muanger Gr.J/Section Oflleer /Deputy \ecounis persons fn accordnnee with the orders issued by

Officer)  Recruitment  Repulntions, 1996, Government {rom time (o time in this regurd,
S.- K. |SHARMA

‘Dircctor General

(i) They shall come into force on the date ol then
Publication in the Official  Gnzette
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T )‘21:; -~ THE GAZETIE OFF INDJA, JANUARY 4, 1997 (PAUSA 14, 1918)  '[PARTY “‘"i‘“‘" SRR .
i e - PR —— - —memr : = =R SR ,
ik ) RECRUITMENT RULES FFOR THE POST OF ASSISTANT REGIONAL DIRECTOR/ ...
) MANAGER GRADE-{/ SECTION OFFICER/DEPUTY ACCQUNTS' OFFICER o '
L TN TIW ESI CORPORATION - L
‘vameof  No., Classi- . S:sale  Whe-  Age Whether  Educitional Whetper Period
Post of fication . of pay ther  limit Benchit  &other  age & Bdu- of
. post (Rs) sclee-  for of ndded  qualifi- ..."qmlo‘n‘nl ‘ proba-
tionor dircet years ol cation reqd. qualifications ¢cn K
!- noj- recruits service for dircct:  proseribed Lreiflany g
; sclec- admissi-  recruits for direct 1 -
lion ble 'rc‘cqui‘ts|\vjll i
. post 9pRl¥ inthe
N cas&Qb iy
; T - promoteos
! T T e 2 3 4 5. 6 7 8 9 | 10
TR Group B 200060 selee - Not Not Not Not appli- 2 yoars
Azgional’ Ministorinl  2300-  tion applicablo applica-  applionble cable
, Directar/, Lh- ble - '
e Managar: 75-3200- , /
: ar. /- 100x i /
, Section w3600 : [
Officer/ ! ,’
} Dy. Accaunts | )
' ’ QMocr I {
#(1996) Subject to variation
- Dependent on worklcad. i
Jp— = ==
S . IMethod of. Reett. In case of, Rectt. by Promation Il A DPC exists what Ciroumstances
o whather by D rect D :putation/Transfer, Grades is-its oomposition ln-’whio‘p- EIRRIEt ;E;
\f Jlectt. or by pro- from which promotion/deputa- ' YU.P.SIC: to bo ;
' jaotion or by D pu- tion/transfer to be mado ; consulted-in K
:,,,' mlion/lri\nsfov & ' xhﬂking» reett. ! ',,
‘ ¥ of the vacancy R R oL
: to bo fAlled by A b A
& vrious mothod: s ;-"";‘l?
L i 12 13 T e
' ! e o 8 s J T i O, ., ' \ ,:,
':r | 2romotion Promotion DPC (For consldering Consultationm- 7" .,'
N ) Promotion) ' ~with, UrsG. Y ]
: :‘; o ' msurnnce Inspecter/Mane ger Grededl/ ‘né'écg;my' t,
o o Supdt. in the pry Scele ¢l Rs. 1640-2900 ‘ I L
;‘/‘ o with three yenrs regulitr service in the . Chairman/Member, » o i
~ grade. : U.P.S.C. @ Chairman - 60" N
; ' Nete @ Where Juniors who have completed Coran J
[ their qual Ty ng/cl g b lity service are i ) l'
' being censidered fer pramotion, their 2. Insurance Gommi- At
" Seniers weuld also be considered provided ssicner, i
f They are net shert of the requisite ESILC Member 3:1
qualifyinglelp bility s¢ v e by mere 5)
han hall of sueh qualifying/cligibility 3. Dircclor of ]‘;‘
aervice or Lo yeers which ever is less Administraticn, 4
andd have suceessfully completed their ES.LC Mcmber
'\)-' ‘ probiticn pored fer premetion to the next o
i higher grede alongweth their juniors who "(
- have alrerdy compleled such N s
, ' Aoty anl VA Wy enrviee, ' :
e 1
L
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16. Prlncxpnl Ofﬁcérs.—-— '{(i) 'Ihc C:criffal.Gc;vemmn: ;ri;y;.xn cor;ﬁl-t;moa_with
the Corporation, appeint a Director General and a Financial Commissioner.]. ..

{2) The Director General shall be the Chief Executive Officer of the Corporation,

(3) *[The Director General and The Financial Commissioner] shall be whole-time
sfficers of the Corporation and shall not undertake any work unconnected” with their
office without the sanction of the Ceatral Government *[and of the .Corporation).

{4) [The Director General o the Fidancial Commissioner] shall’ hold office for
such period, not exceeding five years as may be specified in the order appointing him.
An outgoing *[Director General or Financial Comsmissioner] shall be cligible for

reappointment if he is ‘otherwise qua!sﬂ_cd.

e

-3

TLRPY L)

S . Ve s - EEER Al I e 1
{5) Y{The Director General or the Financial Commissioner] shall receive such sala
and ailowances as may be prescribed by the Central Government. .
{6) A person shelf be disqualified from being appointed- as or for being [the
Director General or the Finangial Commissioner] if he is subject to any of the
disqualifications specified in section 13.

S amri AP peld T D1
(7) The Central Governmeat may at any time remove. {the Director General or
the Financial Cominissioner] from office and shall do so if such removal is recommended
by a resolution of the Corporation passed at a special meeting called for the purpose
and supported by the votes of nat less than two-thirds of the “total strength of the
Corporation. IR b P
/17, Stalt—(1) The Corporation may criploy suck bther St of Sfficirs o seovunts

&s may be necessary for the efficient transaction of its business provided that the sanction

iy i

v:

of the Central Government shall be obteined for the'creation of any post *{the maximum

um“smq—swmmxds such salary as may B¢ prescribed by the Central
28 RN

SSipline and other

% *(2) (2) The method of recruitment. salary and ANGWARCLE" df
corditions of service of the members of the staff of the Corporation shall be such as may |

Government): -

be:specified in the regulations made by the Corporation in accordance with the Tilés and
orders appli
Fespondi

cable 1o the officers and employées of the Central vernment dra

-

- i {b) AIn determining the comresponding scales of payv of the membies o{ the staff
under clause (=), the Corporation shall have regard 10 the cducation gqualifications,
method of recruitment. duties and responsibilities oi such officers and cz::im:q under
the Central Government 2nd in case of any doult, the Corporation shall refer the
matter o the Central Government whose decision thereon shall be faal )
/(35 E'v'c'ry'»ztp{abinm:e;n'io ‘Iposts Y[{other than medical posis)} corresponding to
{Group A and Group B] posts undetr the Ceniral Governmeni), shall bo made in
consultation with the *{Union] Public Service Commissicn:
"% Provided that this sub-section shall not apply to an officiating of temporary
appoxﬂu}mcgtfm Ms pqi_od]ipot cxccgﬁng one yex. )
o *{Provided forther that any such officisting or icmporary appointent shall not
confer any claim for regular appointment and the services rendered in xbi.i capacity
shall nét coust towards seniorily or minimum quaiifying service specifisd in the
regulations for promation to next higher grade].
"4y I any question mrises whether a post corresponds o 3 Y{Groun A and Group

B] post under the Ceotal Government, the question shzil be referred 1o tha Government
whose decision thereon shall be final] . . )
18»&03&1’{ of the Standing Committee.—(1) Subject to the general
superintendent and control of the Corporation, the Standing Committee shail sdminister
13 the’ affairs of the Corporation and may excrcise =ny of the powers and perform any
of e fiinctions of the Corporation. . =~

: ' ing Committee shall submit for the. consideration and decision of
all"such’ Cases and mahers ‘as may be specified in the regulations

Aol -v-ngmmm., -
)

3
1

WRIE L, 2o

s di_scmdén.'submit any other case or matier

Cr ;f__iii'!‘:’tviﬁx';siz";h FiowE \5:"{3'7.
. () The Standing Commi
fox the decision of the.

- s pA9 Cotporation’s power (o Rromote health, e, of insured

=The Corporation may,‘in addition, 1o the scheme of benefits specified in this

e
T

* ™ ASt; promote mesisures foc the improvement of the health and welfare of iasred persons
‘¥ and for the rehabilitation and 1 employment of insured persons who have been disabled
5’ tajared o vy iocut T Tospoct of UGk measures expenditure from the fnds of

Ry

B

et B R 3o

+

YR A AR




o OFFICE ORDER NO, §14 OF 2003

" EMPLOYEES' STATE INSURANCE CORPORATION
PANGHDEEP BHAVAN: C.I.G. ROAD:HEW DELHI-110002.

wnyw.eslc, org In

@ -

N

.. | ‘Y"‘

Datod: 26:09:2003 =~

[ 2
{

The followlng promotlons/transrers/posungs are ordered by the Cempetent Authority:-

) -.,.Nam,e of the Officer

Present place of

posting Is now ordered as Asst,

S§/Shri/Ms. posting n;x ol; /Mgr. Director/ Section Officer/ Manager
o ' rIt/0. Gr. I_on ad-hoc bas!s -
N 2 K R B 4_ e e e
«|.N.D. Chawia Maharashlra | Thane Sub-Reglon
«»3:1. P, K. Sudeshan Rajasthan Kerala
-KJ-Rao_~ : Andhrz Pradesh Andhra Pradesh
‘|'Pi Venkatachalam ~ _ (ST) Tamil Neciu Tamil Nadu
Soif -Ravindra'Nath Ojha ' Madhya Pradesh. A.D, RO, Madhya Pradesh.
Mk Nizamuddin '3t e Karnataka Hubll Sub-Reglon
#:31-H)-Sagar .. SR Karnataka Rubli Sub-Region
‘w-r)- ]S Gawade 't Pune Pune Sub-Region
isel-KS Ghauhan L Gujarat Gujarat
:]:B:D: Patted Karnataka Karnataka
|-Mohan Singh Rawat Rajasthan 1 Horyana .
©{"PG Narvankar Maharashtra __ 1 Munibal L o
"{'Rehan Ganl Madhya Pradesh Machya P Plddcsh _________“_"__ .
""AM Ramanathan Karmataka | Karnataka
K GK. Bandyaopadhyay . West Bengal R Bengal
Karan Sihgh | Haryana _ Dhlanyana
SU Sule Maharashtra

‘| R Nageswaran

Tamit Nadu

Mrs. R Ban'umat.hi

Coimbatore

D Yogananda Rao

Tamil Nadu

K Prakasam

Andhra Pradesh

V_ Madhavi RV Ramant __
SK Pal .

1 Wrut Be nga .

GS Murthy Andhra Pradesh

K Vijayan Kerala

Kamalakar Kelkar Pune )

Gangabishan Delhi

Manjeet Singh-II Delhi

PK Kundu - West 8engal o

Jugal Barua _Assam )

A Joth! Pandlan Tamu HNadu .

PV Lazar e Kwala e

U Rajendran Coimbatore o

Kantl Ranjan Munshi West Bengal. -

Bachna Ram - Punjab e

MK Jaln , RdJaSU\d'l e

R Kpstnathan Lo |Kavamka

BA Parvathi Karpataka

CH Admane ANaaer e ;

PV Santha Kumar | Tamit ™ dfiu R

Basudeb Mukhopadhayay | Vicwt Bengal.

CM Malhotra Maryana

KP Hariharan . Tamil Madu .
Pune

Anll Kumar Banerjee

U(taf Pradesh _ »

JK Sabnis

Mahatashva

VP Sinha -

A.Bhar L

Ran Chandra Kalbhor
TK Sharma ]

Rajasthan RS

Om Prakash

Haryana

K Raghurama V Shetty

Maharashtra

VS Katre ~

Pune

Mrityunjoy Pal

West 8engal

Mangal Bhattacharjee

viest Bengal

| TR Pandey

Rakesh Kumar Gupta

Dethi
Utlar Fradesh

RN Mohrana

Jagannathan R

|
|

h ;‘} qq\")ka )

Madhya Pradesh [ .

Fovdicherty
Andhra Pradesh. et e
§ mf'hz A Pm'!(*‘ . i
}’( mh .

(,L:‘l||1ff;;%.6;;é-. e
west Bengal,
P b .
P ,f'hi’:\ﬁ -

1
H
h
i
1
]
t
'

,4

BN

A‘wnexwlﬂ—m

i
“Reglon/Sub-Reglon/0fflce in which b



Prakash Chand

Haryana

P_Anandarao

Surjan Lal

Puniab

.. 5 Subramani

_ | Farnalaka

X Madhava Rao

Andhra Pradesh

D. Vijay Kumar

Andhra Pradesh

AB.sasuy |

Rama Chopra -

Prern Chand

 Ardhra Prade
o Mars.
rur‘jah -

K.Q.Rappal Kutty

'$.5.5rivastava

Parveen Moudgﬂ_.:.w

K.P.Jose

_Kerala S
1 Uttae P-adc<\\
| Ha__yana I

Rarmesh Kumar Chotla_

Mohd. Ashfaque
il N Vlkmnum e
./\ﬂdlld Kutnas

Sharda Man)unath

__...4'- baJdS'hg?\ ——'

' P_*_.JI)”\‘M’ B

Madhya Paacesh
| reraln

Anghra F’léd('sﬁ “":

Panka] Kumar

T.E.Venkalesan

Dehri
Tamil fsaciu

Andhra Pradcsh_::.;:'

" itindhya Pradesh o

R.Velu - A TemilNadu
Ravish Chandra Mandioi { Madhya Prade*;h

"C.N.Rall | Colmbatore
M.Rafendran Madurai

-Vasudev. Pajasthan .

R.P, Sharma | Rajasthan ~
Boben Raphael Kerola

) b \lhya ijo h -

P A

—
- ' \ e - ) .
e Y R ‘ 2 @
. . R S N
L 2 3 _— 4
y * -Ajay Kumar Delhi Delhi .
#sPrakash Chand Hgrs. - Delhi ..
'SC’G'upta’ ‘ Dethi Delhi
RC Talwar _ Delhl | Marol Sub-Region
VK Roda Delhi | Baroda Sub-Region
J Kumaraswami . Anghra Pradesh I Vijayawada Sub-Reglon .
| VK Tanela D(M)O | funjeb N
\: M Kalalvanan .. Tamil Nadu 1 Vijayowada Sub-Region
BRK Chakraborty | West Bengal west Bengal. .
J:S:Qpvaral . - . Tamil Nady Vijnyawada Sub-Region.
1l |-B. L; Pachoria Madhya Pradesh Madhya Praduh
7T Smt.. Vijaylakshmi Andhra Pradesh “Andhia Pradesh.. B
K.K: Gupta Rajasthan | Rejasthan
VS Parmar Gujarat 1 R
‘| AS Mahida Maharashtra T
‘RN Brahme .. | Maherashtra “Fiumbsl
;LC Suryavanshi Nagpur o “Nagpur Sub-Reglon .
"1"SH Ganesh Nagpur . Diisgpur SubReqlon
VP Kadam Pune o lPuneSub- Regio‘ i
‘SD Katre Pune I ‘
V Aruna Kumar ____| Apdhra Pradesh
.D.K.Sammadhar ___l\westeengal .

i u: quion ~

. ""?‘,.?’.““f‘.’:’\ U

K Hai s, 4

':."d_.
IR 3 nde‘h ~

FENL] .

. \J'w ) P adv'h
: ‘,‘f.' jasthan
Tinll Nadu e o)
_}ﬂ'ﬁd Nddu S ;

a0, ;_51( H Na-:oa -
_(‘fxlmb:!tol e ..

AD, SRO, | M.;'lurdl
_LAD (Fin.), ESIC H, Nagda

DEecola . i

Baldev Rai

Uttar Pradesh

Ravinder Singh

Uttar Fradesh

‘|1 G.vasantha Kumarl

Ram Sughar Rem

Madual

G.Selvakumar

P.Sutradhar

Subodh Kr. Sasimal

—-

camnil Nadu
Assam \/

! viest Bcngnl

K.Santhalakshml Tami Nadu Diani Nady e
K.N.Radhakrlshnan L veraln e e
S.Pysone Gnanara) | M 1uw| SUURL_ﬁOH |
S.ThaulathKhan A ondlehery
K.Sasldharan ik ¥ el e
J.Karunanlidhi l 1aml| Nadu ViR ‘jawoda bhh Rf'gloﬂ i
G.Kuruppan Kerala | Keiala et
Praveen Kumar Hars. $.0, Hars.. B
Bandaru Subba Rao Maharashtra . Mumbal ______
S.Ganesan_ Madural . '\ladural Sub-Reglon A
J.Verghese Kerala | Kerala i -
Tessy Franco Kerala - Kerala e
| Debabrata_Pramanik West Bengal T | veestBengal, T T T
“P.R.Valshampayan Maharashtra Mumbal !

P —————— Y R PP

L mal Prade»s‘n

U-.'at Pradmh e s -
1 \rnl' No’)du R . '
H “'~st B( " qal L )
winst Bengal
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E.D.Ravindran .- .- . | Kerala Kol e
Sindo Ram- - C. CL . Pumab PU_'.J?’!\ R e eeromen 2 ar e e o e e e 12 40 0
- AKNImY B Delhi . e e et
Bihad_Ram - Gujarat e e e
p.Kamara)_ e Tomi YL H'\ﬂ “H'\' o e et s
S.Mahalingam o Madural e 1 "“"“" ab-Reglon e
Anal Kumar Pal Blhar ' 2 — e
.. | M.Blswasl . . Assam — _ ngal,
| M.Doral Karnataka _— "‘"’""d Fredesh ) -
Chander:Singh Haryana Haryana,
J¥1"Chandra_Parkash Bihar e - -
| Mohinder - Singh Rafasthan Magpur Sun-Reglon
‘L.B.Yadav Maharashtra '1Lunbai
~* | T.R.Unnikrishnan . Maharashtra -
.~ |-‘Mangalam - Gogla ) rars. B .
| AL Trivedi Gujarat, nE R
N.I.Painter — Gularat, . Gwarat
N.G.Panctial - JGujarat, ]Sl
'| D.A.Thakkar ) Gujarat, _ R —
P.S.Peswani Gujarat, LGugmal e e =
C.S.Parsad . Bihar o d B i e
L.N.Josti Gujarat h’\}\t)in'nt. . .
C.B.Patel 4 Gujarat .
M.P.Raml e Gujarat e e
M.S.Patel Gujarat R _—
D.H.Prajapatl - Gujara ! .
P.K.Gupta’ Rajasthan .. __. .PUI R C,u’) ReqQion e !
M.Laxaminarayana Andhra Pradesh Apetr m fradesh. ,.__,-_.-.__..,.__.,,,..j
A:| Gurbachan Dass Haryaia ] Haryaan .
| Jaglal Chaudhary . Blhar . West Bengs
B.Balakrishnan : Andhra Pradesh Ancl‘rd l‘rddesh
. -1 M.Velayudhan ' Kerala Kerals
;| 0.5.Poonya ' Maharashtra _ Marol Sub-Reglon
M.Siddarama Karnatats Karnatiska
Kanwal Nain Punjab Punjab__
1.5.C. Mondal 1 West Benga! West Bangal N
~il RN, Rana Qrissa West Beegal
S.C. Mishra __~~ Hars, Madhya Pradesh
Lhander. Shekhar . Punjab Punfjab
W] Vir Sen - Haryana Haryana
Al 1.M, Kapoor , _| Punjab Pynjab -
1693 K.S. Rawat: ‘ Punjab Punjab :
*170,%|‘Mohd. Ishag Rajasthan Rajasthan
diit 171 U Mohrana Orissa Vest Bengal _
"ﬁc 1117254 ‘S.K.Dgg C {SC) West Bengal we (\Mqal _ .
ot 173741 G.Chandrasekhar (SC) Karnataka .
‘&{{" (174, | T.Santhamma __ (sC) Karnataka . D
1175, 1 S.G, Desal o Gujarat t\\mda Sub-Reglon e
176, . $.K: Chatlirved| Haes, T o Prndesh .
177, | Rajbir_Singh (sC) Delhi T pyngab T
178.¢ | Ram_S. Kunharlya (SC) Rajasthan Pune Sub-Reglon '
179.:' Rajbir Lal {SC) Delhl L _Marol Sub-Region
-180;0+} 7 T.R.Narasing_ Rao (ST) Andhra Pz desh Andhia Pradesh B
181,41 V. K:Narayanan . (ST Kerala Ketala
182,75 Mrs. Nalinl __(s€) Hars. S.0, Hats.
18347 Mrs:'T.N.Thankamanhi ©_(SC). Kerala Kerala
1 184.% ] Smt; MAmminl™ ' (SC) Kerala Kerala
-185,5%}' Kanhalya. Lal (sC) D(M)D Marol Sub-Region
186.]-Chander._Sen _(sC) D(M)D Thane Sub-Region
183.°' | K.Devraj. ) (SC) | Kornataka Kainataha
188, | P.K.Krishnan_ (SC) 'Kerala Kerala e
189.:"| Har Sahal . - _(SC) Uttar Pradesh Uttar Pradesh L
190. | P.K.Pappu - (SC) - | Kerala _kuam e, ]
191. "] N.Loganathan , (ST) Colmbatete 1 Keraln ] o
192, | R.Rajy (ST) I Kamnataka T T kiatana S
193. ! Jal Narain Meena (ST)_ | vdsastean
194. | Kikumba Longchar (8T ... . e
1.195. | Harshran Meena _____ (ST) adesh T o, B
196, | Ramesh M. Mugdur (sT) | xamawava . e
197. | K.R.Vijayan (56) Kerala R T
nd e .
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198, l Pntam Chand (5Q) Delhi ‘ Thave “u’) R#gw- ) e !
- 1 IS0, Ashok Kumar (SC) Madurai i Vijsysvada Sub- Pegnon e
l 200, Raghublr Singh (5C) Uttar Pradesh Juneradesh T
%201, | V. Srinivas (SC) | Karnataka \/m/x ada_Sub-Reglon !
202, | H.PJansatl (SC) Guiarat C Gujat o
203, | P.D.Parmar (89) Gujarat o {(mJJm o - .
204. 1 K.8.Chavda (SC) Gujarat 1 Baroda Sub- f?ogmn o L
205, i D.8.Londhe (5Q) Maharashtra_ | Hw'f 'J b-Ro 'on e
206, | S.B.Deolakar (5C) Maharashtra L
207, | Sudhir Kr. Roy {SC) WestBengal “’cs! Bﬂngal e
208. _| Bhirnal Ram (sC) West Bengal 7 west tengal.
209. ‘| Pankaj Kr. Dhali (sC) West Bengal 1 Wesl Bengal. X
i 210. | Sujit Kr. Tikadar (5C) West Bengal Wes| Bengal. i
b 211. | AL. Sarode (sC) Pune | Pune Sub-Region N
B 212." | S.8. Sonawane ($C) Pune ___tPupciub-Reglon
'213. | Heera Singh (ST) Delhi Thane Sub-Region
214, " | Laxman Narain Meena (ST) Rajasthan Pune Sub -Reglon
"+ 215.%° ] 'Sugan Lal Meena (ST) Rajasthan _Andhia Pradesh _
‘[ 216, ] Trit Kant Choudhary  (ST) west Bengal, V/est Bengal ]
% | Sonam (ST) . | Punjab | Punjab L
i1 Mahadev Meena (s7) Rajasthan West Bengal
21 Debasish Baruah {sT) West Bengal | West Bengal, .
‘Rajendra Tudu (ST) Bihar West Bengal.

et e et s g e

i “The promotlon of all the officials is ordered purely on temporary and ad-hoc basls, They ate liely to be

revertad-to thelr lower post without any notice or assigning any resson therefor, 1t s made clear Lo them that the
~ *"ad-hoc-promeotion shall not confer on them any right either to continue in the pest or for regular promotion in future.
- The-perlod-of- service rendered by them on ad-hoc basis In the grade/cadre vill count neither for seniority In the
grade/cadre nor for eligibility for promotion to the next higher grade/cadre. The pay of these officers on promotion
'the paysscale of Rs. 6500 -10500/- wlll be fixed under the normal rules.

et AII the ofﬂcers except those shown against SI. Nos. $,37,87, 101,102,104,114, 142, 170 and 182 are posted
as Managers Grade 1 In the Regions/ Sub-Regions shown against each in Col. tio. 4. Their services will be utilized
~ only-as Managers Grade 1 In the upgraded Local Offices. The order in respect +f the ofticers shown against Sl Wos.
.. from:1 to 4 are issued In partial modlfication of the earlier Office Order Mo. 5 of 2003 of 20.6.2003 and the Office
Orde( No. 403 of 2003 dated 8.7.2003.

bl L

i7" “This order comes into force with immediate effect.

The officers posted as Managers Grade [ outside thelr present Reqginens / Otfices of postings will be relieved
by thelr controlling officers only alter the orders regarding their places of postings in the new Reglons / Sub-Reglons
- are recelved by them.

" The charge report(s) may be sent to all concerned.

Hindl version will follow.
~»> ;r",'// ‘/aO/’ 7
L o
(R NATARASAN)
AONT IMRECTOR- (A)

The Officers concerned !

Ali the Officers of the Hgrs. Office

All the Regional Directors

All the Directors

“All the Jt. Directors I/c of the SROs

D(M)Delhi/ D(M) Nolda/ Director, ESE Hospital, K.K. Hagar/ Direate: (Foes
All the Medical Superintendents of ESIC Hospitals

All the Medical Superintendents of ESIC Model Hospitals
The concerned Jt. Directors (Fin.) and Dy. Directors (Fin.)
10 The Librarian, Hgrs.

11, Official Language Branch, Hqts, Office for Hindi version,
12. Copy for personal file(s)/Guard fite/spare copy.

Wellare Project), Hiew Delhi,

LE®NAU B W
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EMPLOYEES' STATE INSURANCE CORPORATIO ;( ’ "D’ﬂ‘“"g )‘Q
PANCHDEEP BHAVAN: C.I.G. ROAD:NEW DELHI-1100DY, L f{:ﬂ“,‘ E 1 0. 5
http:/fesic.nic.in AN 1e ‘&{.;9’
. \06" N .“.' "
No. A33/12/1/97-E.1 Col. li . : Dated: Y9 g
S &
OFFICE ORDER No. 5§00 OF 2005
The Director General is pleased to order the promotion of the following officers in the grade of
Insurance Inspector (in the pay scale of Rs.5500 ~-9000/-) to the grade of Assistant Director /
Manager Gr. | / Section Officer (in the pay scale of Rs.6500 — 10500) on adhoc basis and post them
as follows:- ' ' e '
St Name of the Officer Present place of Region/Sub-
No. | S/Shri/Smt. _ posting as L1/ Mgr.Gr.ll/ | Region/Office in which
: Supdt. . posting Is now ordered
as Asst. Director/
Section Officer/
Manager Gr.l on adhoc
. basis
1. Ashok Kumar Parida Karanataka Karanataka
2. W. Suresh Manuel Coimbatore Coimbatore
3. Nizamuddin i Karnataka Andhra Pradesh .
4. Bhagwan Singh Jharkhand _| West Bengal _ !
5. B.K. Sinha™ Bihar o Bihar :
6. Jugal Barua » Assam West Bengal
7. DK Sarkar « . West Bengal : West Bengal
8. RN Mohrana - Orissa - West Bengal
9. | KK Kureel - Uttar Pradesh Noida
10. * | VK Roda Delhi Hgrs.
11. | VK Taneja D(M)D D(M)D
12. | MKalaivanan . . Tamil Nadu Karnataka -
13. S Jayaraj . - Tamil Nadu Tamil Nadu
14. | Pankaj Kumar - Dehi__ ... . Hars.
15. J.Shiva Shankar Andhra Pradesh Andhra Pradesh
16. | 'BaldevRaj . - Uttar Pradesh Uttar Pradesh
17. | AK.Nim Delhi Hqrs.
18. | M.Koodalingam " Coimbatore Kerala '
19, M.Dorai . Karnataka Goa
20. | Jaglal Chaudhary - - Jharkhand Jharkhand
21. Ramulu . ' Andhra Pradesh Andhra Pradesh
122, D.Sugumaran Karnataka - Karanataka
23. | S.K.Chaturvedi Hars. . Hgrs.
24. | P.N.Bhasin ' Delhi . Delhi
25. . | Ram Swaroop Kunhariya Rajasthan Madhya Pradesh
26._|'Ramesh Chander .-Ii - Dehi : Hars. '
27. | Mrs. Saroja Ashokan Pune , A Pune - *
28. Amarjeet Kumar Punjab Punjab -
29. | D.N. Dhalgera Gujarat Gujarat
'1.30. 8.8 .Hirani Gujarat Gujarat
31. | Chander Sen D(MD i D(M)D
32.. | Saheb Ram Singh Delhi Hgrs.
33. Anil_Kr. Rastogi Delhi Hagrs. . . o
34. M.A.Hafees. ="~ 7 - - | Andhra Pradesh Andhra Pradesh - - -
35. [G.Panda . ‘ .| Orissa:" . West Bengal....
36. - | Har Sahai - : Uttar Pradesh Uttar Pradesh
37. | S.K.Srivastava : Madhya Pradesh Chattisgarh
38. C.B.Gandhi ’ Gujarat Gujarat
38. - [ N.C.Purani Gujarat ESICM Hospital,
' Ahmedabad
40. | Kusum Vohra {1 Hgrs. Hgrs. )
41. Kanwaljit Singh Delhi Delhi ,
42. V.L.Joshi ' | Madhya Pradesh Madhya Pradesh .~
43. | Daljit Kaur Mavi . Punjab - : Punjab

44. - | D.K.Sharma ‘ Rajasthan ‘ Madhya Pradesh
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NarainDass. 2. ' .~ .,

'.-Rajasthan IR S

el s Rajasthan
Abdul Quadeos . o e L A-Delhj - Hars.
Vilayati Lal gz e Delhi Hars. e
.| Anil Kumar Khanna - - I'Hars. - Mumbai )
- .| NK.Basheri .. - Gujarat Gujarat
-1 J.K.Parmar - Gujarat Gujarat
R.K.Sharma - Delhj . .. Hars.
R.S.Rohilla Haryana - Hgrs.
Mrs. V.K.Pathak Hars. .. DD
.| 8.C.Kulshrestra .| Uttar Pradesh Uttar Pradesh
. . | Satpal ‘Hars. © | Hars.
i) -Harish-Chander . . Haryana Haryana
Sunil Kumar Harydna-——= "= Hargo™ "=t saitinr sl |-
-] Hoshiar Singh. Haryana - ' ‘Hars. L
Kiran Kohli- . . Delhi . Delhi
Shubhkaran . Punjab . Himachal Pradesh
Tarsem Pal Haryana ° Haryana -
1 K.S.Minhas Haryana Pune
‘| Sat'Pal Bansal Haryana Pune
‘| Neelam Puri. Haryana _ Mumbai -
S.G.Teher "Andhra Pradesh Andhra Pradesh’ -
Suresh Pal Singh Rajasthan West Bengal
P.N.Sahoo Orissa - Orissa. . . .
G.C.Rout : Orissa - - | West Ben&al .
Shiv Shankar Lal ‘| Uttar Pradesh Uttar Pradesh, .
Srivastava - T . L
Upendra Bajaj’ - ‘| Madhya Pradesh Madhya Pradesh -
Baldev Singh. Punjab - - ESICM Hospital, Bari
. , L. Brahma (Jammu) '
| Smt.L.B.Shah.z* , Guijarat. Gujarat_..
Smt.A.S.Chaurasia . ‘Guijarat Gujarat-
Ladu Ram Rana - "~ “*|'Rajasthan Rajasthan .. . .
P.R. Kudal Rajasthan Rajasthan .
B.C.Godika. Rajastifdn .~ West Bengal .
Mrs.B.Nag-- . = _ - | Assam - - West Bengal . -
A.Shyama Prasad - | Karnataka Karanataka ...
U.Vasantha Kr. Shenoy .Karnataka Karanataka .,
Ram Kr. Dwivedi . | Uttar Pradesh Uttar Pradesh -
K.Sreenjvasan - | Kerala Kerala
M.V.Krishnan -~ Kerala Kerala
P.Balakrishnan Nair- -] Kerala "~ : Kerala
J.P.S.Malik Haryana West Bengal'
V. Srinivasa - " ['Karnataka Karanataka ~
D.B.Bhende- "~ - ‘| Mumbai Mumbai
R.A.Pillal:- - { Pune Pune
A.B.Manivatkar Nagpur SRO, Aura_gfbad
M.P.Gangurde: Mumbai Mumbai . :
M.S.Dhaware " - - Pune Pune :
V.D.Pinjarkar Nagpur .. Mumbai'. .
R.G.Waghmare *"- Mumbai . Mumbai. ..
N.S.Bodhere Mumbai - .- Mumbaj - ... " |
V.P.Nalavede Pune Pune . ;- - i oo
‘M.P. Chankapure Nagpur. Mumbai . ..
B.P.Gaigwal - Pune Pune. ...
Shankar Lal Anjgna""~ Madhya Pradesh Madhya Pradesh‘ -
A.Pondyarajan . " . |'Madurai_ " - .| Tirunelveli . .
'CNChauhan‘ | Gujarat " * - | Gujarat . oo
J.Boro : Assam . " - | West Bengal
'S. Venkatarathnam LN . | Andhra Pradesh Andhra Pradesh
P.S.Verma. : Haryana - _ West Bengal - -
Rameshwar Das Punhjab ESICM Hospital,
' R . Ludhiana
TSRMago: <" .~ Dethi- - " Delhi .
N.K. Sahu. . - DMD -~ OMD . .
Santosh Maihotra - - {DMD - Mumbai
Prem Lata ' Hars. 1 Mumbai: -
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Rama Dhamija | Hars. Mumbai
M.C.Nag : _|Assam _ | West Bengal ~
"] Raj Kumari Sabharwal - Delhi Hgrs.
Praveen SihggL Gujarat Gujarat -
AK. Sagi - : Delhi - | Pune ' . :
.- | Alluri- Venu-Gopal Andhra Pradesh Andhra Pradesh
C.P. Wadhwa - Hars. »' West Bengal' ., . R
N.K. Luthra . | Hars. -] West Be_nggl -
. | Rajiv Kumar Choudhary Mumbai- - Mumbai
"I Jyoti Prasad. Bihar - | Bihar 7. /R %
. _| Meenakshi Nanda Delhi Pune i it
| P.M. Khale Madhya Pradesh Madhya Pradesh
Vinay Kumar Sharma Delhi ..7-.. - s West Bengal """
K.Padmavathy ™~ Tamil Nadu .| Salem g
Sushil Sachdeva Delhi West Bengal
S.S.Dalal Haryana Tamil Nadu
P.K. Bhatnagar Delhi - | Delhi
Manish Gupta D(M)D - West Bengal
K.K. Malhotra Hgrs. [ Hars. " 7
P.M. Narayandas Karnataka | Karanataka
| M.G.-Parihar Gujarat . . { Gujarat
K.N. Jotwani Gujarat - .- ‘Gujarat - -
Kakali - Das Andhra Pradesh Andhra Pradesh
I.G. Pillai Gujarat i | ESICM Hospltal
o s 'Ahmedabad
B.C. Mehta Gujarat . ... |.Mumbai
Om Prakash Dhi ingra Delhi West Bengal
Vijay Kumar Delhi West Bengal
Pankaj Kumar Bihar West Bengal*
Savita R. Suresh Delhi West Bengal
Rajendra R.Pillai Nagpur SRO Aurangabad
. | Prasun Kumar Sinha Mumbai Mumbai
| Rohtas Singh™= SC | Delhi- West Bengal . . ..
MajmudarPKeshav Lal o 18C | Gujarat - | Mumbai '
~| Kalidas Sajjan - SC . t Bengal West Bengal
Girish Kumar Kaln SC Delhi =~ West Bengal
_| Vijay Bokalia SC D(MD Hgrs.
.| Champak Biswas SC West Bengal West Bengal
. | Azad Singh - SC Delhi West Bengal
.| Jyoti Parkash SC | Karnatka Goa
Ajay Kumar Mahan - SC | Delhi Tamil Nadu
.. | Premdas Jaiswara® SC - | Uttar Pradesh Uttar Pradesh
. | P.K. Krishnan Kutty SC Kerala Kerala
150. | V. N. Sarojini SC Kerala Kerala
151._| C. Gopinathan SC Kerala Kerala
152. | Krishna Das SC__ | Jharkhand West Bengal
163. | S.-Palaninathan +- SC Tamil Nadu Tamil Nadu
154. | Amarjeet Singh SC Punjab Punjab )
155. | S. Dhandapani SC Coimbatore Coimbatore
156." | Ram Prasad SC | Delhi West Bengal
157. | Mool Chand SC | Delhi West Bengal
168. | Jai Prakash SC | Delhi West Bengal
159. ' | Phool Singh Giroh SC Delhi . West Bengal _
160. | Vikramijit Singh _ SC_|Dethi~ — A West Bengal .
161. :| Ran Singh .’ SC | Delhi-" Siamme vy ‘Andhra Pradesh -
162, | Baldev Singh SC ﬁy’njap o ESICM Hospital, Bari
s ‘ T . Brahma ,Jammu
163...| B. Gnana Kumar SC | Andhra Pradesh Andhra Pradesh
164. | Hari Krishan SC | Haryana Haryana -
165. -] J. B..Ram SC Jharkhand Jharkhand
166. | Bhola Ram SC | Haryana West Bengal
167. | Balvant Ram SC | Haryana Tamil Nadu
168. ' | Ram Swaroop Jarwal SC | Rajasthan Mumbai
168.. | S.C. Deka SC | Assam West Bengal
170.- | B.C. Rahi SC | Rajasthan West Bengal
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The promotion of .lhe officers will take effect from the date of their ass_qmpt_ion of charge.

The promotion of all the above mentioned officers is ordered purely on temporary and adhoc -
basis. They may be reverted to their lower post without any notice or assigning any reason therefor.
The adhoc promotion shat! not confer on them any right to continue in -the post or for regular -
promotion in future. ‘The period of service rendered by them on adhoc basis in the grade/cadre will
count neither for seniority in the grade/cadre nor for eligibility for promotion to the next higher
grade/cadre. The pay of all these officers on promotion will be fixed rn the pay scale of Rs.6,500 ~
10,500/- under the normal Tules. .

The transfers/postlngs of all. these ofﬁcers have been ordered-in ‘public. ipterest. and they are
entltled to TA/TT. A/DA/Jolnlng Trme as admrsslble under the rules wherever applrca*ole
| The offi cers posted to regions which are dlfferent from their present ones will be relieved from
their present posts by their present controllrng officers concerned only ‘after- they receive
communications regarding their places of postings from the Regional Directors/ " Directors/ Joint

* Directors ilc of the Regions/Sub-Regions to which they are posted. The orders .indicating the

placement of officers who are posted in other Regions/ Sub-Regions shall be issued by the respective
Regional Directors/ Directors/ Joint Director i/c within a week from the date of issue of this order.

The Regional Directors may utilize the servrces of the senior-most officers available in their
regions in the cadre of Asst. Directors/ Managers Gr.| as Asst. Directors in the Regional Office as per
this Office Order No. 316 of 2005 dated 30.6. 2005 in file No. A -22 (13) 1/2004 E I

The charge reports may be sent to all concerned in due course.

(Hrndr versrgn follows) / ‘004
{R'NATARAJAN)
JOINT DIRECTORE. |

- .
o

The officers concerned. - Lo T
All officers of the Headquarters. - # SO , '
All the Regional Directors. o ‘ ' '
~ All the Directors / Joint Directors l/c of: the Sub—Reglonal Offrces
All the: Medlcal Superintendents of ESIC: Hospitals and ESIC. Model Hospltals
D(M)Delhi/D(M) Noida/Director, ESI Hospital, KK Nagar/Director (FWP), New Delhi
The concerned Joint Directors (Fln ) and Dy. Directors (Fln )
The Librarian, Hars. Office ‘
Official Language Branch, Headquarters for Hlndr verslon
Copy to personal fi les/ Guard file/ Spare copy.
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Tav e SWAMY'S — ESTADBLISHMUENT AND AUMINGSTRA TGN

Eopractice has 3 o wive ¢ffect o amendments in the Becneitment Rules oniy
praspectively. except in rare cases. Hemee, regular sppomtments’promonions
mzy be made in zii such cases in accordance with the Recrutznent Rules in
force 2t the nme when the vacancy anscs. No ad £oc appoinymcnis/ pronio-
dons may be made on the grounds that the Recruimment Rules are bemng re-

vised or amended.

ooz
,
<

{siiy Revision of Seniority List.— Anciber reasoa for making o Joc ar-
rangements and deiaying regular promotions is that. the semority position of
the officer holding the post in the fecder grade s disputed. in all such cases,
regutar DPCs may be held based on the existing szuanty bst. In case such
disputes are ponding before a CowtTobuwnal, unicss there 18 an imunc-
ton'say order against making regular promotions, i apponting authonty

e exisnng
should be
25d subject o the [inal deci-

3
e

at

may convene e DPC and make promeotions on the basts of th
semtority List. However, while issutng (he orders in such caszs, it
supulated that these promotons are provisional

CourtiTih

Sh
CourtTripanal be :
sary adusime ad¢ in the prom
semmorny it in cese any of the offieer 103
in the hist approved by the Review DPC, they may
hedd by them cariier.

Subseg ¥,

{&v) Shortage in Direct Recruitment Quota.— Ad koo appointments are
also made on the consideration that adequate number of qualificd candidates
are net available for filling the vacancies through the direct recruitment guoia
preseribed in the Recruitment Rules. In some cases, even though the reguired
number of candidates are recomimended by the Union Public Service
Commission/Staff Selection Comumission, some of them do not join or they
join to resign thereafter,

- According to the instructions costained in this Department’'s O.M. No.
24012/34/80-Estt. (B), dated the 20th February, 198!, while notifying vacan-
ges to recruiting agencies especially the SSC, the zppointing authority is ex-
pected to compute the total number of vacancies taking into consideration the
liXely vacancies during the period beginning from the daie of announcement
of the examination in question up to the date of znnouncement of the sub-
sequent exam:inaton so that the total number of posis to be kept vacant may
be very few. SRR :
. In spite of this, if some vacancies still remain unfiiled, the following
: n&:asmtsmayhé‘a(_jopted;_ .. R, o

3 5 s 15000 B

a) ‘Wherever feasible, the pcsts m.iybc allowed to remzin vacant uatil

_qualified datps become at'ailablg at the next :xa.rninatio; .-
Recruitment Rules for the posts provide alternative
‘mett of Fecruitment, ie., not only by the direct method but also by
transferon de utition, efforts may bé made o fill those vacancies
whichi“canndt bé h}cld over (until candidates of next examination

-circumstances, ad hoc 2

il
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—
hecome available), by the altcrmative methods, Lo, by trznsfer on
depuistion, etc. .

(¢} However, in cases where direct recruitment is the only method pro-
vided m the Recruitment Rules, Ministries/Departnents have been
advised vide O.M. No. 14017/8/84-Estt. (RR), dated the 19:h June,
1986, that the. Rules mzy be amended to provide for transfer on
deputation as an alternauve method to fill short-term vacancies i
the direct recruitment quom - ln case the rules have noi been
amended, the MinismesDepartments may take steps to de sc im-
racdiztely so that the shorage of qualified candidates egainst the
DR guota, may be met by filling the vacancies through transier on
depuiaticn for shor penods.

(v) Filling up of skori-i¢rm vacancies.— \\".hcnc\'cr short-tenm vacancies
are caused by the regular incumbents proceeding on lezve for 45 days or
maore, study leave, deputation, eic., of less than one year duration, they msy be
fiited by oificers available on an approved panel. Such & panel may be main-
tin=d taking noo account not only the actual but alse the vacancics antict
pated over 3 peried of 12 months in accordaace with e existng
instuctions'hoiding DPCs. Wherever an officer is not availabic o an ap-
proved panei the post may be kept vacant, as far a5 possible.

3. Cases where ad hoc appointments can be made. — 1f the prescribed in-
structions and procedures are strictly adhered to, it may be scea that there will
be very few cases where appointments need to be made on 20 ad hoc basis.
Such circumstances may be— - :

(a) Where there is an injunction by a Court/Tribunal directing that the
post may not be filled on a regular besis and if the final judgment
of the Court/Tribunal is not expected early and the post also cannot
be kept vacant, . ERE . C

(5) Where the DR quota has not been filled and the Recruitment Rules
also do not provide for filling it up on transfer or deputation tempo-
rarily and the post cannot also be »l_:cpt»\(aca,m. ‘ ‘: o

(¢} In short-term vacancies due; to regular incumbents being - on

" leave/deputation, ctc., and where the posts cannot bc fﬁglleﬁd»asﬁ per
Para. (v) ebove and cannot also be keptvacant. * . .,

\ 4. Conrditions for making ad hoc appoiniments.— In st

ing conditions::

i) The total period for’ thie “Appotntmentpromiotion” i
D e ah o o s il be e oo yeat onlya.The
.pmczice'ofgivingibwakpq'wdxany appomnngthesam

. *,.. son br'ad hoc basis'fay not
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maucally ccasc on the exp
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(ﬁ‘) Jf -the appommxcnt,.rpmposed - be': -
: :-'m\olves :the approval jof.-the: Appammzs +Cormittee ‘of =

: Cabiznet, this may be obt:uncd p’m: 10- mc appo.nunem/pmmouon

" being acmally made. o

(.J.j} Wherc ad hoc appomxmem is bv pmmonon of the ofﬁcer m“the
feeder grade, it may be done oa the basis of sénjority-cum-fi tnes
basis even where promo'lon is by selection med}od as under

M

(&} Ad hoc pmmonons may be made only afier proper scrccmng

by the appointing 2uthority of the records of the of"xccr.

,.‘
o
N

cribed in the Recruitrnent Rules should be considered for
ad koc sppointmeats. If, however, there are no cligible
officers, necessary relaxation should be obtained from_ thc
compctent authority in exceptional cocurstances. : e

(z) The claims of Scheduled Casics and Scheduled Tribes in
add hoc premotions shall be corsidered in eccordance with the

guidelines contained in the Depargment of Personnel and A.R.,
Office Memorandum No. ‘:;Jl 1/14.83.8Bsrt. (SCY), dated
30-4-1983,

(1) Wiere ad hoc appointment by diret reorvizmeni (which as
s\pizined above should be very rare) s being done 35 a last resor,
it \.,ould be cnsur"d t}m 1. mcas 2P ~..rc are those nommatcd

tioas as lo the c&.ucavcml cual .’*"015 n*c*xmc:‘ 3nd the
Ruies. Where th

age-dinis r'c:.:nbcu in the Recruiznent Ryl
-k the Employ-

rocedure 107 TOc
ning o ad hac

UNTT

«ere Uie appoining suthority &5 et e Minnmy, the Authority
competent (0 ApPTOVE & ad hoc apnc-.::mcm_ nay be decided by the
anve Mindstries themse The competent authority
so authorized 1:‘_,' the Ministry shm.,\. te enc iove! mugher than the
authonty prescnibed for thai ot
S Ad hoc promorions of oficers whose cuses & &epl iR seale ed
covers.— i koc promations with Tespect o oificers whose cases are kept in
a scaled cover in accordance with O.M. No. 12611:236-Esnt. (A). dated
12-1-1988, -ul: however, cominue 10 be governed by hese special nstruc-
zons (Order 3 belaw). Sunilarly, ad hoc proemotens of cfficers belenging
to the Ccmai Sccretariat Service (CSS1 w0 posis of Under Scerctary/

; e, E—gam.f.- R “"-"L RN
date of issat of th&s'c;giﬁuchons s

Only those officers who fulfi! the cligibility conditions prcs- .
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GretAll Mim'sm:s/Dcpamnents-arc xcquatcd 1o teke action in accordmcc
with the-above-mentioned instructions in tespcct of both Smmmx as well as
nou—Sccrttzmt offices under thcm. :

,.

[G! quo”’ﬂ &Trg OM M 28036"8/87 F.su_ (D).dn!:dd\c)Gd:M‘r.h.l?SZl

(2) No A4d hoc 1ppointment by ‘Direct Recruitment.— The vader-
signed is directed 1o say that as per r the Department of Personnel acd Adminis-
trative Reforms OM. No. 22011/3/75-Estt. (D), dated 29-10-1975 and the
Depariment of Personnel and Training OM. No. 28036/8/87- Esa. (D),
dau:d 30-3-198§ (Order (1) ubove), persons appointed ca ad hoc basis 10 2
grade arc 1o be replaced by persons appraved for regular appointment by
direct recruimment, promotion or transfer (absorption), as the case may be, at
the carliest Op,,or'um". These instructions also provide that whcacur an
ap'mm[mc'n 1s made on ad hoc basis, the fact that the appoinunent is ad hoc
and that suck an sppointment will not bestow oz the person a chaim for regu-
lar :a,),x,:n“.- nt should be dc:rly snelt out in dxf orders of appointment. It
shouid 2iso he made clear that the service rendered on ad hoc basis in the
grade concemmed would not count for the purposs of senionty in that grade and
for elivibility for promotion to the next higher grade

however, come (o the notice that dcspitc the cicar
5. 1s inentioned above, persons appoimicd on ad fioc basis, w hen
<k the vourts of law for wbu‘:m_:::‘: ey pmu‘!r:‘cn! and 1n
ons afe g,ivc'l for. rf:*‘uiamxn“ e pentod of od Rec appoint:
quz! benetits ke cenfomiy,

3. In tias regard. i is stated that issue of reguimization of ad hoc employ-
ecs has been conmdmd in several judgments of the Hon'ble Supreme Court.
In the case of AN, Nanjundappa v T. Thimmaich and others (AR 1972 SC

1767} the Supronie Com' observed that regularization is not Gself a mode of
recruunent 2nd 2ny act i the exercise of exccutive power ¢f ihe Goverament
cannot overmde rules framed under Article 309 of the Constitution. in the
case of Stwe of Cmissa v. Sukunii Mohapatra (AIR 1993 ST 165€}, the
Supreme Coun has ozserved that assuming that their having served for long
years is 3 vaiid rzason for regularization, that wihout anything more. will not
meet the requirement of the action being in pubiic interest and what has been

\
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27 in Group A" and Grovp ‘B services/posts. if none of the officers

included m the DPC as per the ommposition given in the Recruimment Rules is
an SC ot ST officer. it would be in ordet to €O-0Pt 2 member belonging i© the
SC or ST i availabie within the .\hmsu)'."Dcp:mmv:nl. i{ no such officer is
availabie within the Ainistry Depanment. ne may be taken from anoiher

‘-_s:r}ﬂ):panm:m.
.e

13 In the cese of EB crossing — .

.
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© FREQUENCY (034 MFEETINGS

; ":Vic_{l\_:f - gt which DPC shoutd meet
3.t The DPCs should b sonvened 3° TCE
anels which could be Giilized on makmg promidt
secumng Guring the course of 3 yeai: For this puip is essential fur t
concerned appointing authorities 10 1 jtate acton et i oup the existing 33
well as anticipated vacancics well 10 advance of the expiry of the previaus
cl by collecting relevant documents like CRs, irtegnity

Certiftcaies..

Seniority List, €iw for placing pefore the DpC. DIds could be convened
every yeus if necessary on @ fixed date, €8 st Apnl ot May. The Ministries’
Depanuments should lay dows 2 time-schzdule for holding DPCs under their
comrot and after laying down such a schedule the s3me should be monitored
by making 0B< of theix officers responsible for keeping 2 watch over the
various cadre authoritics to ensuse that they are beld regularly. Holding of
DPC nxcetings peed not be delzyed or postponed o the ground that Recruii-
Vv ment Rules for a post art being reviewed/amended- A vac:u;.y_;ha%b_c__f_“lcd )
in accordance With the . Recruigment Rules in force S the date © VaCURY,
unless rules made _subscquc:nly have been expressiy given regospecive
\ effect. Since amendments 0 Recruitment Rules aonmzliy have only prospec-

. tive applications the exisung VaCancics should be filled as per the Recruitment

}i Rules in forcets= & L ge SR
T T oo . AT P
e YD, oft=n, DPC meeting 1 initiated after 2

i for bolding.
s

“) has;‘gg“si;?g-,,'l;g_z,sm in pnduc delay ia the filling up of the vacancy
. causing dxsspgsfacnoq gn_\on,gthos"c who are eligible for prggnoxion. 1t may be

E‘nsmEd ﬁa‘gxciﬂftlw of DPC ery year for each category of
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To ' \\(\9
The Director General
E.S.1.Corporation
Panchdeep Bhawan
New Delhi-110002

Thie \,ﬂ’k {Q&;‘ej{‘tﬁmn( Ditrec abrx A st C‘,‘ é{ N C2N N

Sub:- Promotion to the post of Assistant Director/Manager Gr.l/Section Officer
In the pay scale of RS.S,SOOﬁ’- 10,500 on ad hoc basis.

Sir,

With reference to Hars. Office, ES| Corporation, New Delhi office order no.
508 of 2005 vide no A.33/12/1/97-Estt. Vol. Il dated 19.10.05 on the above subject. | have
to submit my representation as under for your kind reconsideration.

1) That Sir, | am willing to accept the promotion to the post of Assistant
Director/ Mgr. Gr.I/Section Officer provided it is offered to me on regular
basis.

2) That Sir, a regular post of Assistant Director is still lying vacant in the
N.E. Region, Guwahati for which | am eligible to be accommodated. But
unfortunately being a senior L.l. | have not been considered for that place
of posting for the reasons best known to the authority.

3) That Sir, my junior has been accommodated as ad hoc Assistant Director
in N.E. Region, Guwahati depriving me for regular promotion which is not
-only violation of principle of natural justice but also a clear discrimination
in selecting the place of posting.

4) That Sir, my present pay structure is RS.6,500 - 10,500/ obtained by
virtue of ACP and your above noted promotion does not confer on me
any right to continue in the post or for regular promotion in future.
Further, the period of service, rendered by me on ad hoc basis in the
grade will neither count for seniorityror for eligibility for promotion to the
next higher cadre.

It indicates that my service is sought to be utilized in other
region with higher responsibility without conferring any right
and benefits which is not tenable in law. Thus, the term ad hoc
promotion without any benefit has no meaning in my case.

5. That Sir, | have not been considered for DPC for regular promotion due
to the reason best known to the Authority.

Under the above circumstances | would like to request you kindly to look into
my case and accommodateef me as Assistant Director, N.E.Region Guwahati.

/ : Yours faithfully,
U ‘9)}/ % il ())
(JucAL BARUAH )3\0‘\’@&)

SUPERINTENDENT
R.O.E. S L C LGHY. -21
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REGIONAL OKFICE
TMPLOYEES’ STATE IMSURANCE CORPOR ATION
“PANCHOEEP BHAWAN *
: =12

No. 4J.A.’20/11/14/2003 Estt-] Daled, the 14w October 2005
OFFICE ORDER NO. 80 OF 2005

In pursuance of Hars. Office Order No. 296 of 2005 issued under
communication No. A-22(13)1/2004 E.| dated 27.6.2005, the Addl

Commissioner 6 Regional Director has ordered that Sri P. Sutradhar, Manager

Gr. | (Ad-hoc), Rishra B.O., West Bengal Region shall be relieved from this
region on the afternoon of 14.10.2005 on his transfer to the Office of the OSsD,

(North-East).
The transfer & posting of Sri Sutrdhar has been ordered at his own
request and he is not. entitled to TA and joining time.

Charge report may be sent to all concerned i due course,

Hindi version will follow.
ﬁﬁplay

v
(ARUN PANDEY)
DY. DIRECTOR (ADMN)

/
2o '
Sri P, Sutradhar, Manager Gr. |
Rishra B.O.

Copy to:

1. Director General, E.S.1. Corporation, C.1.G. Road, New Delh;.

2. Financial Commissioner, E.S.]. Corporation, C.I.G. Road, New Delhi.
Regional Director, E.8.). Corporation, Office of the osD, (North-East)., with the
information that Sri Sutradhar has availed himsclf of 8 days'C.L. & | daysR H.
during the calendar year-2005.

3. Joint Director (Fin,}, E.8.1. Corporation, Orissa Region.

4. Director (Vigilance), 22, Kolkata.

S. All Joint Directors, R.O., Kolkata /Joint Direclor (1/C), SRO,
Bkp./S.SM.C. (EZ), Kolkata.

Medical Superintendent, ES| Hospital 8 ODC, Joka.

All Br: Officers, R.O., Kolkata/SRO), Bkp.

All Branches, R.O., Kolkata/ SRO, Bkp. /PA LOA.C. & R.D.
9. All Br. Offices/ M.R. Offices.

10.Guard filc.

1'1. Office of the 0osD, (North-East).

12. File No. 41.A.33/14/2005-E.

.

®~No

/



~ No.A-33(13)1/2003-E.I
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HEADQUARTERS

hitp://cesic.nic.in

Armexure- 7

"4 -y ¥1,*  EMPLOYEES' STATE INSURANCE CORPORATION
"7 "“PANCHDEEP BHAVAN: C.1.G. ROAD:NEW DELHI-110002.

Dated: 15.12.2006

NA OFFICE ONDER NO. 137 OF 2006

. The Director General is pleased to order the promotion of the following officers In the
: cadre of Insurance Inspectors/ Branch Managers Gr.Il / Superintendents (In the pay scale of Rs.
5500 - 175 - 9000) to the cadre of Assistant Directors / Branch Managers Gr.I / Section Officers
(in the pay scale of Rs. 6500-200-10500) on regular basis on the recommendations of the
Departmental Promotion Committee / Union Public Service Commission and post them to the

regions shown agalnst each:-

Sl Name of Officer Present Region of Region to which posted
No. S/Sh./Ms posting now on promotion
1 2 3 4
1 VM Kalia Jammu & Kashmir Jammu & Kashmir
2. _| Dinesh Sethi Haryana Haryana
3 VR, Nagaraj Karnataka Karnataka
4. | S.T. Krishnaram Maharashtra Maharashtra
5. _|S.Krshnamurthy ——|Andhra Pradesh Andhra Pradesh
6. | Harldas Menon Kerala Kerala
: 7 Ashok Kumar Parida Karnataka Karnataka
: 8 W. Suresh Manuel Coimbatore Sub- Coimbatore Sub-Reglon
. —— Region
9. S. Kumar Tamilnadu Tamilnadu
10. iV Sreedharan Kerala Kerala
C 11. | Subhash Kumar Sinha Bihar Bihar
i 12, Promila Suresh Roy Pune Sub-Region Pune Sub-Region
" 13/ | DN Das SC | ESIC Model Hospltal ESIC Model Hospital,

Beltola “d

Beltola

14, RN Bahera

SC

Orissa

QOrissa

15, Muralidharan Nalr KP

Hubli Sub-Region

Hubli Sub-Region

16. Nizamuddin

Andhra Pradesh

Andhra Pradesh

17. K. Venkataramana

Vijayawada Sub-

Vijayawada Sub-Region

- Region
18. B Umakanth Vijayawada Sub- Vijayawada Sub-Region
Region
19. Mohd. Safiul Samad West Bengal West Bengal
20, Sushil Kumar Srivastava Uttar Pradesh Uttar Pradesh
21. | Ashok Kumar Hqrs. Hars.

22, | K Ramajogaiah

_Andhra Pradesh

Andhra Pradesh

23, M Ganesan Tamilnadu Tamilnadu
. 24, Lajpat Ral Sharma Hars. Hars.
£ 25. | PK Sudeshan Kerala Kerala
o 26. | Anil Kumar Srivastava D(M)D, Delhi D(M)D, Delhi
t 27. | GV Rao Vijayawada Sub- Vijayawada Sub-Region
' Region
28. | MM Bhauskute Pune Sub-Region Pune Sub-Region
29. Damodar Prashad D(M)D, Delhi D(MID, Delhi
30, RN Kumar Dalhi Delhi

TITTTTTRGEF REIT IEVaraEha
| Rao (K.], Rao) o
32 Chandmsokhmn KK

33. Patted Babasaoconnaeppa

1.PG Narvankar

Dyanappa_(B.D. Patted)

TARARFE Pradesy T T

Kuu!u

THubli Sub- I((.glon o
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| Kerala

Maharashtra__
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Maharashtra

Hubli Sub-Region
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35. | Bhagwan Singh West Bengal West Bengal
36. Rehan Gani Madhya Pradesh Madhya Pradesh
37. AM Ramanathan Karnataka Karnataka
38. | G. K. Bandyopadhyay West Bengqal West Bengal
39. | Karan Singh SC | Haryana _Haryana
10. BK Sinha Bihar Bihar
41. | SU Sule Maharashtra Maharashtra
{42, | R Nageswaran, Tamilnadu Vijayawada Sub-Reglon
43. | R Banumathi Coimbatorc Sub- Colmbatore Sub-Reglon
. Prgion '
44. D Yogananda Rao fudhucherry Pudhucherry
45. | K Praksham, /.ndhra Pradesh Andhra Pradesh
46. | GS Murthy Andhra Pradesh Andhra Pradesh
47. K Vijayan Kerala Kerala G
48. Kamalakar Kelkar Pune Sub-Region Pune Sub-Region .
49. Ganga Bishan Gupta Delhi Delhl .. . . o o]
50. |PKKundu West Bengal West Bengal
_5Y7, | Jugal Barua, Assam West Bengal . a4
52. | A Jothi Pandian Vijayawada Sub- Vijayawada Sub-Region
Region . LAl
53. | U Rajenderan Coimbatore Sub- Coimbatore Sub-Reglon
Reqion
4. __| Bachna Ram 5C_| Punjab _Punjab
55.___| MK Jaln Rajasthan _Rajasthan
56, RKasinathan | SC | Karnataka | Karnataka
57. | CH Admane Nagpur Sub-Reglon _Nagpur Sub-Region
58, PV Santha Kumar Tamilnadu Tamilnadu
59. | CM Malhotra | West Bengal -West Bengal
00. |V Madhavi RV Ramanl| ____{ Pune Sub-Reglon Pune Sub-Region
61. SK Pal Waest Bengal West Bengal
62. | JK Sabnis Maharashtra Maharashtra
63. | VP Sinha Bihar Bihar ..
64, | TK Sharma Surat Sub-Reglon Surat Sub-Region
65. | Om Prakash Haryana Haryana ... . :
66. K Raghurama V Shetty /| Maharashtra Maharashtra
67. | VS Katre _ Pune Sub-Region Pune Sub-Region
68. | Mangal Bhattacharjee West Bengal West Bengal
69. TR Pandey Delhi Delhi .
70. Rakesh Kumar Gupta Uttar Pradesh Ultar Pradesh
71. RN Mohrana West Bengal West Bengal
72. Jagannathan R Karnataka Karnataka
73. Ajay Kumar Delhi Delhi .
74. PG Sreedhara Gopal, Madural Sub-Reglon Madurai Sub-Reglon
75. Prakash Chand . Delhi Delhl .
76. | KK Kureel SC | Noida Sub-Region Noida Sub-Region
77. | VK Roda Hqrs, Hars.
78. | J Kumaraswami Vijayawada Sub- Vijayawada Sub-Region
Re:iun '
79, | VK Taneja D(M)D, Delhi  D(M)D, Delhi
80. | M. Kalaivanan SC | Karnataka Karnataka
81, RK Chakraborty West Bengal West Bengal
82. RN Brahme SC | Maharashtra Maharashtra
83. Prakash Chand SC_| Haryana. _Haryana
84. P Anandarao SC | Andhra Pradesh Andhra Pradesh
85. | K Madhava Rao Andhra Pradesh Andhra Pradesh
86. D. Vijay Kumar Andhra Pradesh _Andhra Pradesh
87. A.B. Sastry Andhra Pradesh Andhra Pradesh
88. Prem Chand S.C. | Punjab Punjab
89. S.S5.Srivastava Uttar Pradesh Uttar Pradesh
90, Parveen Moudqll Haryana Haryana

Ramesh Kumar Chotla

Maharosthra

Maharasthra
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K.N.Vikraman | Kerala | Kerala )
| Anand Kumar_ Haryana ___ Haryana
| Sharda Manjunath __ Andhra Pradesh | Andhra Pradesh
Pankaj Kumar AHars. \Hars. o eee—
T.E.Venkatesan | Tamilnadu | Tamiinadu
ARVelw || Taminady | Tamilnadu
| Ravish Chandra Mandloi ESIC Model Mospital, ESIC Model Hospital,
e NaOd Nagda .
C.N.Ruji Coimbatore Sub- Coimbatore Sub-Region
feglon
100. | M.Rajendran SC | Madurai Sub-Region | Madural Sub-Region J
101. | Vasudev Parwani ESIC Hospital, Nagda | Rajasthan *
102._ | Rajinder Prasad Sharma Madhya Pradesh | Madhya Pradesh
103. | Boben Rapheal Kerala “Kerala |
104. | K.Santhalakshmi Tamilnadu Tamilnadu |
105. | K.N.Radhakrishnan Kerala Kerala ]
106. | S.Pysane ‘Gnanaraj Tirunelveli Sub- Tirunelveli Sub-Region
Region
107. | S.Thaulath_khan pPudhucherry Pudhucherry
108. | K.Sasidharan Kerala Kerala
109. | K.G.Venugopal, Kerala Kerala
110. | J.Karunanidhi Vijayawada Sub- Vijayawada Sub-Region
o | Region —
11, | J.Shiva Shankar, . |.2%. _Andhra Pradesh Andhra Pradesh
112. | G.Kuruppan _Kerala Kerala _
113, | Praveen _Kumar NTA, Delhi NTA, Delhl
114. | Bandaru Subba Rao Maharashlra Maharashtra
'115. | S.Ganesan Madural Sub-Region | Madurai Sub-Region -
116. | J.Verghese Kerala Kerala
117. | Tessy Franco Kerala Kerala
118. | Debabrata Pramanik West Bengal West Bengal |
119. | P.R.Vaishampayan Maharashtra Maharashtra |
120. | Baldev Raj SC | Uttar Pradesh Uttar Pradesh
121. | Yashwant Rai SC | Punjab Punjab
122. | Ravinder Singh SC | Uttar Pradesh Uttar Pradesh
123. | G.Vasantha Kumari SC | Madurai Sub-Region Madurai Sub-Region
124. | Ram Sudhar Ram SC | Uttar Pradesh Uttar Pradesh
125. | G.Selvakumar SC | Tamilnadu Tamilnadu
126._| P.Sutradhar SC | Assam Assam
127. | Subodh Kr. Sasmal SC | west Bengal west Bengal
128. | E.D.Ravindran SC | Kerala Kerala
'129. | Sindoo Ram _ SC | Jammu & Kashmir Jammu & Kashmir
130. | AK.Nim SC [ Hqrs. Hars.
131, | Bihari_Ram SC | Gujarat Gujarat
132, | P.Kamaraj SC | Tamilnadu Tamilnadu
133. | M.Koodallngam SC | Kerala Kerala
134. | Anal Kumar Pal SC | Jharkhand Jharkhand
135. | M.Dorai Goa Goa
136. | Chander_Singh _SC | Haryana Haryana
137. | Mohinder_Singh |_SC | Hars. Haqrs.
138. | B.C.Boro ST | West Bengal West Bengal
139. | N.N.Singh ST | Uttar Pradesh Uttar Pradesh
140. | Babu Lal ST | Vijayawada Sub- Vijayawada Sub-Region
Region
141, | R.B.Rai ST | Hars. Hgrs.
142. | P.K. Gupta Gujarat Gujarat
143. ) M.Laxaminarayana S.C. | Andhra Pradesh Andhra Pradesh
144. | Gurbachan Dass s.C. | Haryana H .
145. i B.Balakrishnan 1s¢” “Andira Bradasn haryana
196, | D.5.Poonya Al ndira Pradesh Andhra Pradesh
Ja7. | Ramuly S*C' Maharashtra Maharashtra_

L |
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: 148. | Nathu Ram S/o S.C. | Haryana Haryana
.o Sardar Singh
149. | Madan Lal Singh S.T. | Rajasthan Rajasthan
150. | M.Siddarama ) S.T. | Karnataka Karnataka
151 T_)_—.‘é'."f;_l'\qn_('l‘n'ri, __| Maharashtra | Maharashtra
152, | Kenwal Nain ___ CTlPunjeb . |Punjb
153, | Bhagiralhi Nayak, ST |Orissa .. . |Oniss_
54, | R Ramesh . |.ST.|Karantaka . . Karantaka
155, | Arjun Chatter 5.T. | Baroda Sub-Region _ | Baroda Sub:Region |
156, | S.C. Mondal S.C. | West Bengal West Bengal
157. | G.Chandrasekhar SC | Karnataka Karnataka
! 158. | T,Santhamma . SC | Karnataka Karnataka
159. | D.Sugumaran SC | Karnataka Karnataka
160. | Rajbir_Singh SC | Hars. Hars.
161, | Ram_Swaroop Kunhariya SC | Madhya Pradesh Madhya Pradesh
162. | N.Janu_Nalk ST | Pune Sub-Region Pune Sub-Reglon
163. | P.Venkatachalam ST | Tamilnadu Tamilnadu
164. | Chhering Negi ST | Himachal Pradesh Himachal Pradesh
165. | J.Padmavathy ST | Vijayawada Sub- Vijayawada Sub-Region
Region
166. | T.R.Narasing_Rao ST | Andhra Pradesh Andhra Pradesh
167, | VKNarayanan - |.ST_|Kerala Kerala
168. | Nalini SC | Hqrs. FHars.
g 169. | Kanhaiya Lal SC_| Delhi Delhi
170. | Chander_Sen SC_|.D(M)D, Delhi D(M)D, Delhi
‘ 171. | K.Devraj SC | Karnataka Karnataka
§ 172. | Har Sahal S.C. | Uttar Pradesh Uttar Pradesh
¥ 173. | P.K.Pappu S.C. | Kerala Kerala
: 1 174. | N.Loganathan ST_| Kerala Kerala
; 175. | J.Boro ST | West Bengal West Bengal
176. R.Raju ST | Karnataka Karnataka
177. | N.M.Ramaiah, ST | Karnataka Karnataka
178. | Jal Naraln Meena ST | ESIC Model Hospital, | ESIC Model Hospital,
Jalpur Jaipur
179. | Kikumba Longchar ST | West Bengal West Bengal
180. | Harsharan Meena ST | Delhi Delhi
181. | Ramesh M. Mugdur ST | Karnataka Karnataka
182. | Ramesh Chander-11 SC | Hars. Hars.
183. | Rohtas Singh SC | West Bengal West Bengal
184. | Saheb Ram Singh SC | Hars. Hars.
185. | Anita Sonkar, SC | Uttar Pradesh Uttar Pradesh

~* / .
\)’\v,»’ ’g\"f’;/'\' The promotees who are already officlating as Assistant Directors / Branch Managers Gr.I/
] (8 _p1 Section Officers In the pay scale of Rs, 6500-200-10500 on 8.11.2006, the date of communication
6J’J\ (g}v\;”'_/\of the UPSC, will be deemed to have been promoted on regular basis with effect from 8.11.2006.
) v ~~47 Inrespect of others who are stlil working In the cadre of Insurance Inspectors/ Managers Gr.Il/ ,./
)‘4\‘ Ve.-Superintendents , they are to be relleved as per this order to assume charge of their promoted
\ g\,w post and their promotion, will take effect from the date on which they assume charge as Assistant _
%/%‘ N Directors/ B’rgg_chﬁgnagers Gr. 1 / Section Officers on the basis of this order. The controlling “ s
0 h ~ authorities will ensure that the procedure regarding vigilance clearance with reference to para ¢
,/ " 17.9 of.the DOPT O.M. No. 22011/5/91 Estt(D) dated 27.3.1997 is followed before the relief of’
%\P/ such officials from the cadre of Insurance Inspectors/Branch Managers Gr.11/ Superintendents.
N
The pay on promotion will be fixed as per rules in the scale of Rs.6500 -200-10500 as per
the provisions of FR 22(1) (a) (1) in respect of all the promotees. The promotees shall exercise

their option for fixation within one month from the date of their promation as per the saving
¢l under FIO22(1) ()01,

Al the promoteds wall be on probation for @ poriod of two years from the date of their
regular promotion in terms of Req. 5 of the ESIC (Stalfl & Conditions of Service) Regulations,
1959,
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The promotion and posting of all these officers are ordered in public interest and they are
entitied to TA, TTA, DA and Joining Time as per rules, wherever admissible. In the case of
promotees who are transferred from- their present regions and posted to other regions, their
present controlling authorities will rolieve them, immediately, with the direction to report to the
concerned Regional Director/ Director / Joint Director i/c / Medical Superintendent / Director
(Medical) Delhi as the case may be. However, the Promotees will claim their Transfer T.A, and

Joining Time only with reference to their ultimate place of posting in the region to which they arc
posted on promotion,

AN

The Regional Directors/ Heads of offices are requested to intimate this office the exact !
dates on whic_h,the“promotees»(incLug{_ng those who are already officlating) assumed charge of
the promoted post on regularbasis. This information is essential for maintenance of rosters in Rt
this office and for other allied official purposes. | :

D e —. {
———

The places of postings in respect of the promotees who are posted In the same regions in

+ which they are working at present will be changed in the month of April 2007, in terms of the
Transfer Policy, ~

CE

Hindi version follows,

( R. NATARAJAN )
JOINT DIRECTOR-E.I

!
\
- To

1. The persons concerned through their controlling officers.
2. All the officers of the Hars.
3. Allthe Regional Directors / Director
4. All the Joint Directors I/c of the SROs / Joint Director-V Haqrs. Office
5. D(M)Delhi/ D(M) Nolda/ Director ES] Hospital K.K. Nagar/ Director (Family Welfare)
6. All the\Medical Superintendents of ESIC Hospitals and ESIC Model Hospitals
7. The concerned Joint Olrectors (Fin,) and Deputy Directors (Fin.)
8.  The Librarian, Hars. Office, -
9.  The Official Language Division, Hqrs. Office for Hindi version,
10.  Copy for personal file(s)/Guard file/spare copy.

RS
AR
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

OANO. 32 1200 {_

-AV\%/O“\&’N\UW\{IAPPLICANT ©®)
VS-

| .......a.'\.)mz&..@fkw.....gﬁ‘..gm.\...:%..@.%éﬁ...RESPONDENT )

MEMO OF APPEARANCE

I, USHA DAS having been authorized by Employees State Insurance
Corporation notified under Section 14 of the Administrative Tribunal
Act, 1985, hereby appear for respondents No....footDceieiennee and
undertake to plead and act for them in all matters in the aforesaid case.

Place: G Ry ey < W L o
Date: Oglj‘cl 0 ?_ “ M C/?ﬂl Q .

Signature and Designation of the Counsel

Address:

Usha Das

Additional Central Govt. Standing Counsel
Birubari, Gopinath Nagar

Guwahati- 16 :

98640-80663(M)

0361-247269%(R)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 8
GUWAHATI BENCH GUWAHATI B
~ OANO.32/2006
SHRI JUGAL BARUAH
........ APPLICANT
-VERSUS-
* UNION OF INDIA & OTHERS
...... RESPONDENTS

WRITTEN STATEMENT FILED BY THE RESPONDENTS

1) That the respondents have received a copy of OA, have gone through the same
and understood the contentions made thereof. Save and except the statements,
which are, specifically admitted herein below rests may be treated as total
denial. The statements, Which are not borne On records, are also denied and

the applicant is put to the strictest proof thereof.

2) That with regard to the statement made in paragraph 4.1 of the OA, the
respondents have nothing to comment. The applicant joined ESI Corporation
as Lower Division Clerk on 1.2.1979 and he had been in Assam all through

his career spanning into 27 years except for a period of three years from

15.5.1990 to 16.8.1993—T>vhen he was wc;king in West Bengal in the cadre of

Insurance Inspector.

—

3) That with regard to the statement made in paragraph 4.2 of the OA, the
respondents beg to state that the post in which the applicant is working carries

all- India transfer liability.

e

FSICORPORATION

Suv.shati-21

Bamumma‘dan
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4) That with regard to the statement made in paragraph 4.3 of the OA, the
respondents beg to state that an employee who has completed three years of
regular service in the cadre of Insurance Inspector is eligible only for
consideration by the DPC for promotion to the next higher cadre of Asstt.
Directors subject to availability of vacancies and is being found fit by the
DPC. An employee does not fall within the zone of consideration immediately

on completion of three years of service in the feeder cadre. The zone of

consideration depends upon the number of vacancies in the higher cadre and

the number of eligible persons in the feeder cadre.

5) That with regard to the statement made in paragraph 4.4 of the OA, the
respondents beg to state that the sanctioned strength in the feeder cadre of
Insurance Inspectors was 1873. The sanctioned strength in the higher cadre of
Assistant Directors was 159. The employees in the feeder cadre did not have
adequate promotional avenues because the sanctioned strength in the higher
cadre was very less. Later, 213 posts in the feeder cadre were upgraded and
the sanctioned strenmc was increased to 372. T@

_is already drawing pay in the higher scale as.per the Assured Career Progress k{\
. T T—
scheme.
/_______-—5

6) That with regard to the statement made in paragraph 4.5 of the OA the

respondents deny the contentions made therein and beg to state that 213 posts

were created only in June, 2003 i.e. in the year 2003-04.
T————‘——" R ]

7) That with regard to the statement made in paragraph 4.6 of the OA, the
respondents deny the contentions made therein. The order dated 26.9.2003

promoting 220 persons from the cadre of Insurance Inspectors to the cadre of

/ A NOY 700 J
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Assistant Directors were issued consequent to the up gradation of 213 posts in
the month of June, 2003. The concessions imposed regarding seniority in the
order-dated 26.9.2003 were as per the DOPT, OM No. 31/6/90-EO (MM)
dated 25.1.1990. The post of Assistant Directors carries all- India transfer
liability and it is essential to post the promotees throughout India depending

upon the availability of vacancies. The applicant was also given adhoc Z

promotion on 26.9.2003. He cannot have any grievance about the promotion t/

“of Shri P. Sutradhar. Shri P. Sutradhar had accepted the promotion and joined

duty in West Bengal. The averments of the applicant that the Corporation is

not holding the DPC are denied. The proposal for regular promotion for

segular-promotien—for officials against the 261 vacancies is pending with the

. UPSC. The DPC meeting was scheduled to be held by the UPSC in September

2006 as could be seen from the UPSC letter No. F-1/39/1/2005-AP-2 dated

27.6.2006. Adhoc promotions are ordered only in administrative interest and

the details in this regard have already been furnished in the Written statement
filed in OA No. 5/2006 before the Hon’ble Tribunal.

A copy of the OM dated

25.1.1990 is annexed herewith and

marked as Annexure-M1.

8) That with regard to the statement made in paragraph 4.7 of the OA, the

respondents deny the contentions made therein. The applicant had declined [
Ytlie promotion ordered on 26.9.2003 only for domestic reasons. The reasons

invented by him and narrated in Para 4.7 are only an afterthought. The
Apllicant in OA No. 5/2006 had already raised the issues and Written

Statement has already submitted by the respondents in the same case. The
vacancies have arisen because of up gradation of 213 posts in the year 2003-

04 and the UPSC is already in process of holding DPC. The applicant is far
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junior in the feederj?md he could get promotion only because of the creation of
213 posts in June 2003. The facts in this regard have already been furnished in
the Written Statement in OA No. 5/2006.

9) That with regard to the statement made in paragraph 4.8 of the OA the
respondents beg to state that the order dated 19.10.2005 promoting 170
officers were issued because of the retirement of large number of officers in
the cadres and because of the vacancies which had arisen due to cadre

restructuring in Group ‘A’. The applicant does not even have the basic idea of

the Appointment Committee of Cabinet. These instructions are not relevant to
the promotion to the cadre of Assistant Directors, which is a Group ‘B’ Post.
Only the posts in the Central Govt., which are higher than those in the scale of
Rs. 14300-18300, require the approval of the Appointment Committee of the

cabinet.

10) That with regard to the statement made in paragraphs 4.9 and 4.10 of
the OA the respondent deny the contentions made there in and beg to rely and
refer upon the statement made foregomg paragraphs.

11) That with regard to the statement made in paragraph 4.11 of the OA, the
respondents beg to state that the facts are matter of records. The DPC meeting
was scheduled to be held by UPSC in September 2006 as could be seen from
the UPSC letter No.F-1/39/1/2005-AP-2 dated 27.6.2006.

A copy of the UPSC Letter
dated 27.6.2006 is annexed herewith and
marked as Annexure- M2.

ESIiCORPORATIU -

Bamunimt.oazn, Cu .o .
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] 12) That with regard to the statement made in paragraph 4.12 of the OA the
| respondents beg to state that the name of the applicant is being considered by
| the DPC at the earliest opportunity with reference to his seniority in the feeder
’ cadre consisted of 1873 Insurance Inspectors while the promoted cadre of
| Assistant Directors consisted of only 159 posts up to the year 2003. After the
I up gradation in June 2003, the feeder cadre consisted of 1660 posts while the
! promotional cadre consisted of 3’751;053. The name of the applicant could not
[J be considered by the earlier DPCs as he was not senior enough with reference
I to the Qé;éii&e vacancies, which were available at that time. As the promotion
{ pyramid was not objective resulting in lot of stagnation in the cadre of
|

|

|

f

|

|

|

|

|

|

|

|

|

Insurance Inspectors, restructing had been done and 213 posts were upgraded

-

in June 2003. The applicant was not willing to avail himself of the chance of ._

promotion only for domestic reasons as mentioned by him in his application-

dated 8.10.2003. The facts have already explained against Para 4.8 of the OA.

13) That with regard to the statement made in paragraph 4.13 of the OA, the
respondents while denying the contentions made therein beg to state that the
applicant is far junior in the feeder cadre.fle could get the promotion only
because of the creation of 213 posts in June 2003. Those facts in this regard
have already been furnished in the counter affidavit filed in OA No. 5/2006.

14) That with regard to the statement made in paragraph 4.14 of the OA, the
respondents deny all the contentions made therein. The applicant had failed to
avail himself of the promotion in 2003 and 2005 citing personal reasons. The

reasons cited by the applicant are only afterthought.
/

|

|

( V' 15) That with regard to the statement made in paragraph 4.14 A of the OA,
[] the answering respondents has got nothing to comment.

|
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16) That with regard to the statement made in paragraph 4.14 B of the OA, h

i v,m*%&m Jalb .. /&5’

the answering respondents deny the contentions made therein. The applicant is

under the mistaken belief and entertains imaginary grievances. The
’_—____________——7 3

application had to be examined together with OA No. 5/2006. The UPSC has
authorized the counsel of ESIC Corporation to represent the UPSC and has

advised the Corporation to pray to before the Hon’ble Tribunal for dismissal
of the O.A. with costs. A copy of the UPSC letter No. F.9/39/2/2006-AP-2
dated 12.7.2006 is enclosed. The proposal to UPSC had been sent on
29.1.2005 itself much before the applicant had chosen to file cases before the
Hon’ble Central Administrative Tnibunal.

A copy of the letter dated 12.7.2006 is
.annexed herewith and marked as Annexure-
M3. '

17) That with regard t-the statement made in paragraph 4.15 of the OA, the
respondents beg to submit that the applicant is under the mistaken belief and
entertains imaginary grievances. The UPSC has authorized the Counsel of ESI
Corporation to represent the UPSC and has advised the Corporation to pray to
the Tribunal for dismissal of the OA with costs.

P ,

18) That with regard to the statement made in paragraph45 16 of the OA, the
respondents beg to submit that the sudden creation/up gradation of 213 posts
in June 2003 necessitated finalization of seniority in respect of more than
5000 Insurance Inspectors. The issue of seniority of Insurance Inspector had
been pending for a long time because of the principles of fixing the same

between the promotees and direct recruits. There had also been court cases in

1
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this regard. Ultimately, taking into account the effect of the decision on the-
seniority list in respect of the other cadres also, the seniority list of Insurance

Inspector circulated on 31.5.1981 had been finalized only on 7.10.2003 and

the list circulated on 20.8.1086 and 22.9.2000 were finalized on 3.3.2004.

Thereafter, additional seniority list had been prepared in respect of the

Insurance Inspectors appointed and promoted during the period form 1.4.1997

t0 31.12.1998, circulated on 23.6.2004 and ﬁnél}ized on 21.9.2004 after calling

for objections, if any. There had therefore been no avoidable delay on the part

of the Administration. The letters dated 7.10.2003; 3.8.2004 and 21.9.2004 are

enclosed in this regard. '

All these documents already filed in OA No. 5/2006 and OA No.
31/2006 would prove how hard the Administration had been trying to run the
Organization by surmounting the problems posed by various sections of the
employees. The Applicant himself got convinced that he had no case to prove
against the Administration. That is why he has attempted to withdraw the case
No. 5/2006. As all the issues taken by him in this case are already dealt with
in the OA No. 5/2006 and OA No. 32/2006.

The DPC has, indeed, prepared year-wise panel. But, there is no
provision for granting promotion with retrospective effect. The official had |

given promotion on ad hoc basgs on 26.9.2003 but he had declined it stating

P

that  «

His elder son was doing B. Sc Part-I

.

His younger son was doing X standered
~~"'C.  His mother was 87 years old and is ailing and
+~D.  He himself was suffering from spondilitis
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Again, when he was promoted on 19.10.2005, represented on 26.10.2005

L

(
"
i

declining promotion that
e

. /A His son was doing XII Standard y
«~B. His mother was 86 years old and that
€. His wife was physically unsound. &

Now, in para 5.3 of the affidavit the applicant says that he must be posted in

Guwahati as his two sons are prosecuting their higher studies in the local college

on Guwahati. It would be clear from the above that the applicant is a habitual

! e
. shirker of responsibility. He is always citing domestic reasons to avoid the )

P

responsibility of working outside his present region even on promotion.

All the promotees are given the benefit of regular promotion only with

prospective effect. Had the applicant complied with the order dated 26.9.2003 or
19.10.2005 promoting him as Assistant Director on adhoc basis, he would also
have been able to get the benefit of regularization ;#NWS.I 1.2006, the date of pay /
— 7 -\_._\J

and allowances without actually discharging the duty of the said post.

———

The grievance of the applicant that he would become junior to his juniors who
were already officiating as on 8.11.2006 is not correct. The seniority would be only
on the order in which the names of the promotees have been shown in the Head

quarters Office Order dated 15.12.2006. The applicant would lose his seniority 7/
{

only if he does not join the promoted post for any reason.

—

j Moreover, since the applicant has accepted the promotion and he has filed

Original Application 312/06 challenging the place of posting, not promotion, he is

q debarred from claiming the promotion from a prior date.

——
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The judgménts relied on by the applicant in this paragraph are not at all

applicable 1n the present case. Before applying a ration laid down by the
Hon’ble Supreme Court, the facts considered at the time of passing of the

judgment is relevant.

'Th,e respondents crave leave of this Hon’ble Tribunal to rely and refer

upon the judgments passed by the Hon’ble Supreme Court in various cases at
the time of hearing of the case.

19) That with regard to the statements made in paragraphs §.1 to g.Lq of the
respondents while denying the contentions made therein beg to submit that the
has actually prepared year-wise panel. There is no provision for promotion
with retrospective effect. The applicant had not complied with the order of
promotion twice, once in 2003 and again in 2005. If the applicant had joined
d¢ﬂy in the promoted post at that time he would also have got the benefit of
fegulaxization with effect from 8.11.2006. But, his joining duty in the

promoted post prospectively, will ncl effect his seniority, provided he joins
| duty with reference to the order dated 15.12.2006.

20) That in the premises afore said it is most respectfully submit that the

applicant has failed to make out his case and is not legally entitled to get relief

as prayed for and hence it is prayed that the Hon’ble Tribunal may be pleased
to dismiss the OA with cost.
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about Eo... years ' at present working as
A Xlwmswvmwm@ﬁaw@wﬁé

,who is one of the respbndehts and taking steps in this case, being

duly authorized and competent to sign this verification for all respondents,

do hereby solemnly affirm and state that the statement made in paragraph

A 20 are true

t6 my knowledge and belief, those made in  paragraph

D A | being matter of records, are

true to my information derived there from and the rest are my humble
sibmission before this Humble Tribunal. I have not suppressed any material

fact.

And I sign this verification this -A-&---—th day of Oct2bun 2007 at —--

.
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ADHOC PROMOTIONS

(3) Ad hoe nppolutment of Sectlon Offieers of the €SS as Under
Secretaries and equivalent posts.. .- Keeping in view (he pressing require-
ments of varfous Ministiies/Depattnents and (e exigencics of public service,
it'has been decided, in parinlmodification of the ins(ruetions contiined iny
OM, dated 28-0:198)3, ', the Minimrics/l)cpurlmcnls to maoke ad
hoe appointinents (o the posts o Under Secietaries/equivalent fionis among
the Section Officers of the Central Sceretarint Seivice subject 1o the following
conditiong:— ' !

() "The ad hoe appointments would be ordered on the basis stiictly of

existing codrewise senionity by the Ministries/Departinents control-
Jing the Section Officers cadres.
(Y Mo officer who has not Cmnph‘lmlllu'v"'
; oF Ryeats as Section Oflicers ng on - lut July, 1989, would be
appointed as ad hoe Unde: Secrelay. ’
(1) "The ad heoe appointments” would be made purcly as q temnorary
measure for a period ot exceeding 3 qnonihs o wntil further
ordevs, whichever is carher. In case it iy proposed o cortinne (he

approval of thie Department should-be obtuined well'in advance.
1

(") These appointments would be subject o the owtconme of the §1p
- pending before the Supreme Courtin the Union of India apd-orlers
v. Shii Amrit Lal and others, : 4 ‘
[REAELT TN : ,
(v) The ad hoe appoimiments will not confer any tight for repulatiz -
tion of the same o for beuelit such a5 seniotily, ete., on a fulwt
date. Governiient reserves. the: right o terminate the ad hoe
appointments without assigning any reason or giving nutice, ete., to
the officers concerned, ’

(vi) “Officers appointed on  ad hoe bagis should be  clenred {rom
wvigitance angle, -

20 The conditions mentioned ghove may be stiictly adhered/suitably.
ded-love appointment i woptes @f ok the:

incoiporated while fssuing ordeis o
otders t this regard may be

| o this Departiment for record,
' { G.L, Dept. of Per., & Trg., (),}\-l. No  V/6/90 EO (MM), dated the 25(h lanomiy, 1990, )

(1) Procedure (o be followed when disciplinary proceeding s initi-
ated against a Government servant officlating In a higher post on ad-hoc
basls.—— The question whether a Govermment servant appointed to a higher
post on ad hoe basis should be allowed to continue in the ad hoe appointinent

<
A
N

_ - Na2rabl -

223

I tpprovedcrvice

e hor appointiments bevond the inital petiod of 3 tonths, prior

e

~when a disciplinary procecding is initinted against him has been considered by

this -Department and it has been decided that e procedure outlined below
shall be followed in such cases— o

() Where an appointment s been  made putely on ad Joe basis

against a shoit term vacancy or g leave vacancy or it the Govern-

ment cervant asnoited to ollictate until further orders in nny other

/j\.k’_\\') S;Lt, ";\Qmﬁr.j ( 23 ")‘:(') g(4~ \ ‘ (;"’"h .)
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Ll " UNION PUBLIC SERVICE COMMISSION  faatsllcio.. ... 007064
o DHOLPUR HOUSE: SHAHJAHAN ROAD -

NEW DILHI - 110069-

N a2onextd - M~

e Director General \ /}» ~ "
cmployees State Insurance Corporation //) )"'7 / 6 J "'/(;\
Panchdeep Bhavan, C.1.G. Road I

' NEW DELHI . e
. BRI AR T

(Attention : Shri R. Natarajan, Joint Dircctor - E.T)

Subject: DPC ~ Promotion to the post of Asstt. Director/Section Officer/Manager Gr.
1 in ESI Corporation,
Sir,

' I am directed to refor to your letter No.33/13/1/2003-(AD)E.] dated 5% May, 2006 on
.- the above subject and to say that the tneeting of the DPC to consider the casc cited above has
" been fixed for being held in this office on 127 Scpte s S Aber, 2006 at 11.00
AM_daily. The names and designations of the Departmental Members who will attend the
meeting may plcase be intimated to this office urgently. They may be informed about the DPC
- meeting and be requested to make it convenient to attend the meeting on the date and time
mentioned above. On arrival, they may kindly contact the Reception Officer, UPSC, who will
guide them to the venue of the DPC meeting, FA
2. Attention of the Ministry / Deptt. in this regard is invited to the instructions contained
in the O.M. No0.22012/4/78-Estt.(D) dated 16.1.1980 issued by'the Ministry of Home Affairs
(Deptt. of P&AR) according to which in respect of promotion to Group ‘A’ and Group ‘B’ '
posts, a Departmental Officer of appropriate level belonging to Scheduled Caste / Scheduled
Tribe is to be nominated or co-opted by the appointment authority in the DPC mecting, You ‘ |
are accordingly requested thet whilo intimating the names and designations of the ' f
Departmental Members who will attend the meeting; the Bésition in this regard may kindiy bo
J*P"f"ﬁc‘;{!)\ indiaaied, In case it is not possible to include-any SC/ST officer in the DPC,
“whether by nomination or by co-option, the reasons for the same may kindly be contemplated
1 in the instructions contained in the O.M. referred to nbove. '

KR I am to point out that the date and time noted above have been kept roserved by the
Commission for holdin this DPC meeting. It would not be possible for the Commission {0
arrange any other meeting or interview on the date and time mentioned above if this meeting
has to be postponed. The Ministry, is therefore, requested not to ask for a postponement of the
meeting. In case such a request would have to be made the letter should specifically indicate
that it has the concurrence of the Secretarv of tha Ministrv N :

-7 SR |
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&k am  {urthe to-say that only dzas-;g-nut,eds«_'u.u‘nccrs mentioved in the RRS or in (he
- notific '

A copy of the notj

ation constituting

office if not already done

S

it
3

Py

: I
'IN0.22011/8/8

nistry before asso

fication regarding composition of the

certificate to' the effoct that ‘none of the
L PONSIREe © i DR

T heir M

DPC should attend thé DPC megting. No substitution is permissible,

DPC may also be furnished to this

.
oL

contained in DOP&T OM |
dated 3.6.1988 and 1o request you to inform the. Departmcntal

tif ir close relatives 5 being
niquestion. It would cnable them to furpish such a ‘certificate’ 1o

X - N " - ~
Ciating themselves with the meeting of the DPC,

Yours fhif.hﬁ_;“y.

Ui
(K. S. SAMPATL)
' UNDIER SLCRETARY
UNION PUBLIC SERVICE/:CO‘MMJSS_ION
TEL: 23070363

-
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. The Director Generad, B, | <\ /\/O )
SO ESI Corporation, Hyrs, Office, : "
oo .”.'_‘_ Panchdecp Bhawan, Koy Road,

Ly New Delhi-
ol
i - ( Through the Regional Director, ESIC Guwahatj )
M
I 3 ' . - . o
1 . - . .
C Posting as Manager Gr.J. m West Bengal Region : prayer for
allowing to Surrender promotion in the next hj sher post.
Hqrs. Office order No. 614 of 2003.
X ' ‘
- =(feg

: Kindly refer (o Hars. Office order Na. ¢
.22/|3/!/2()03-!53!(.1.(/\) dated

14 of 2003 vide
! 26.09.2003 regs
0Mg.Gr.1

letter No.
wding promotion / posti

18 of ADy/
on ad hoc basis.

In this connection, | h

post of Mgr. Gr.i{ SI. No. 28 )
accept the Promotion on the fo]

ave (o form that Ih
and to state ihat

oOWIng grounds.

ave been promoteq to the
at preseni I am notin a position to

1 That Sir, my cldest son wil) be

examination under Guwahati University 1o pe held in the firgt

my youngest sou will also be appearing in the fip
standard under CBSE 10 be held in

my personal altention to them, it will

appearing in the Bgc. Part-1 final

quarter of 2004 and
al cxamination of Class .. x
the mont)h ol March, 2004. And in

abscnce of
adversely affect their ac

ademic carcer,
my mother is §7 years old, has been suffering from old age .
1 : 3 ! v N . .
ridden. In the meantime, | have aly idy lost two of my clder

ious year. I this critical juncturc, [ 'am the only m
fer in the 1as stage of her ife. .

'0
2 That sir,
alment ang also bhed-
brothers in the prev

ale member
beside her to look g

That Sir, | hav

¢ been suffering from Spond
4 position o undery

" not in ake joumcyvon- regul

alitics since long and
+ doctor.

also -
ar basis as dirceteq by

altending

2

lo requcst yowkindly (o
or granting exemption firom

Under the above circm,ns(;mccs‘ F'would like
MC 1o surrender my promotion ang consider me |
iCoperation of the above noted TIgrs. O ffice order,

allow

e _qurs f:_xit‘h.“zvilly,

, .
ERSTEFRTE S \

,}L,.g_r d(_.]l (.1—; YLV [\ o«

' ( JUGAL BARUAL ) [to]0y
C i 'S ‘A“bsd‘, F\.O ES( (. G‘] 1s (»1“1./“\.(\”
opy to ; ] : . ,

.

The Regional Dircctor, ES| Cbrporalion. chiqnzll Office, Guwahati wi, a
request kindly to forwarg my. representation dtdN8.10.2003 o Hyrs. Office,
New Delhi, :

2. The Addl. Commissioner. ESIC
information

l.

orporation, §/] Grant Lane, Kolkata -12 for
and neeessary action, ‘

( JUGAL BARUAII )
\\\ .

-~
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NG.F. 9/39(2)/2006 -AP.2
_UN‘O:\. PUBLIC SERVICE COMMISSION
’ ',.DHOLPUR HOUSM ‘SHAHJAHAN ROAD,
SRS ONEWS DELHI 110069

__“.

12" July, 2006
g e
) : ; }4 ‘ T °
" The Employees State insurance Corporatron
- Panchdeep Bhawan, C.I.G. Road,
New Delhi-110002

* (Attn: Shri R. Natarajan, Joint Director E.I)

Sub: OA N0.32/2006 filed by-Shri J. Baruah ando.thers in
CAT, Guwahati Bench, Guwahati.

Sir, -

1 am directed to state that this office has received notice
alongwrth the copy of OA in the above case from CAT Guwahati
Bench, Guwahati. Itis presumed that you have also received similar
notice and necessary action is being taken by you to defend the case.

_This may kindly be confirmed.

2. - I am further to state that the issues raised in the present G4
relate to the conditional ad hoc promotion of the applicant and his
posting: from Guwahati to West Bengal with which the ESI

Fﬁrporauon alone.are concerned and non hoiding of DPC for filling up -

the post of Assistant Director/Section Officer/Manager Gr.1 on regular
basis.  Further no relief has been claimed from the Commission as
none of the actions challenged in the OA have been taken by them.
Thus, the Commission have been impleaded unnecessarily in the
case. In view of this position, the Commission have decided not to
enter a separate appearance in the case. The counsel appearing on
behalf of the Corporation may kindly be informed of the position as
above and he/she may please be requested to place the above fact
before the Hon'ble Tribunal and pray to the Tribunal for dismissal of
the ‘OA with costs in so far as the Commission are concerned.

3. . Asyou may be aware, meetings of the DPC for considering the
regular promotions to the grade of Assistant Drrector/Sectron
Offiter/Manager Gr.1 are scheduled to be held in the Commission’s
office from 12 to 15™:Séptember, 2006. This fact may please also
be incorporated in the reply to be filed by the Corporation.
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Yours Inilhiully,

o\ /’_"
(KS. SAMPATH)
-Under Secretary
Phone:23070363

Copy, _"tfé:’ :

\_/Ms Usha Das,

Addl G.S:C., Birubari,
pinath Nagar, Guwahati-16

'?fT he ’COmmussuon have decuded not to file any reply in OA
No. 51/2006 filed by Shri Jugal Baruah. Thas for your mformatnon

(K.S. SAMPATH)

el

T i i A I e T T T T




MQ\,\:U oN
MW w ) 65\L§\\D}
Uda B
pads ol &
\0) |
fdviasdsa
%\O D | » N N
SN SM X
SY'S
P der A ettt = R
0_% e M4 - ‘é\
on g T U o
?\Q/\AWW)\W jﬂ/‘-@ M,LM\“ M,_m
Trorledvg T8 .
Doc—d oy Gy T
\&;@:\\U\ | W\% D
MCV\LC

:
%




